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THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER IS ISSUED BY GROW HOUSE WEALTH
MANAGEMENT PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S ONIX RENEWABLE LIMITED (ACQUIRER), DIVYESH MANSUKHBHAI SAVALIYA (PAC 1), PIYUSH MANSUKHBHAI
SAVALIYA (PAC 2) AND KHILAN HARESHBHAI SAVALIYA (PAC 3) (HEREINAFTER COLLECTIVELY REFERRED TO AS THE "PACs"), FORACQUISITION OF UP TO 16,27,698 OFFER SHARES, REPRESENTING
6.44% OF THE EMERGING VOTING SHARE CAPITAL OF ONIX SOLAR ENERGY LIMITED, AT AN OFFER PRICE OF - 264.00/- PER OFFER SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS
OF THE TARGET COMPANY, IN ACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI (SAST) REGULATIONS ('PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC
ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER').

a)
b)

c)

d)
é)

This Pre-offer Advertisament cum Caorngendum (o fhe Public Anncuncament. Dedailed Pubiic Statement and Draft Letier of Offier
is la be read in conpunclion with the

Public Announcement dated Wednesday, June 11, 2025 [Public Announcement’),

Detailed Public Statement dated Wednesday, June 18, 2025, in connection with this Offer, published on behalf of the
Acquirer and PACs on Wednesday, June 18, 2025, in Finencial Express (English dady) (All Indis Edition), Jansatis
{Hindi daily) (A India Edition) and Mumbai Lakshadweep (Marallu daily) (Mumbai Edition) (Newspapers’) {'Detailed Public
Statement’)

Draft Letter of Offer dated Wednasday, June 25, 2025 fled and submitted with SEBI pursuant to the provisions of Regulation
16 (1) of tha SEBI (SAST) Ragulations {'Draft Lettar of Offer’),

Lester of Offier dated Friday, October 10, 2025, slong with the Fomm of Acceptance-cum-Acknowledgement (Latier of Offer),

Recommendations of the Independent Directors of the Target Company which were approved on Tuesday, October 14

¥,

Offer Period- Penad between e dale of enlenng inlo an agreament, formal or informal, to acquire shares, voling nghis in, or
control ower a tarpal company requining 3 pubic announcernant, or the dale of the public announcement, 2s the case may be,
and the date on which the payment of consideration io shareholders who have accepled the cpea offer is made |e. June 11,
2025 (Wednesday) to November 19, 2025 (Wednesday) or the date on which open offer & withdrawn, as the case may be

Proposed Preferential issoe - means the proposed preferential aiotment approved by Board of Directors of the Target Company
on June 11, 2025, and by the Members at their meeting held on July 11, 2025 and is subject %o reguiatory approvals, of
23313710 fully paid up equity sharag

1,85,13 B85 shares io the Acquirer for considerafion other than cash, in enchangs for 89,89 900 equity shares of Nexgenix
Solar Menufaciuring Prvate Limied (formerdy Onix Tech Renewsble Private Limited) at Rs, 284/ per share; and

« 4759875 shares lor cash 10 public invesiors at Rs. 264/ per sham (ncluding a premium of Rs. 254/ par share)
The Company has recenved the in-principle approval for the said preferential issue from BSE on Seplember 30, 2025,

4,22 PAC 1 is relaled lo Mr. Nichil Savaliva and Mr. Khilan Savaliya who are appointed as Professional Directars of Be Tanged

4.22

Company. PAC 1 Is related 1o PAC 2 wha has been appoinled as the Additional Director in the Acquirer Company. PAC 1
hoids 35400 Equity shares of Targel Company. PAC 1 has not acquired any Equity Shares of the Targe! Company
between the date of PA Le., June 13, 2025 and the date of this LOF. The detals of such sharehoiding are as foliows

Date of No of shares | Face value | Volume Weighted | Highes! Price | Nature of Transaction
Transaction | acquired/ {in Rs.} Average Price paid (in Rs.)

(disposed) per share (in Rs.)
| 15-05-2025 | 3430 10 177.58 181.05 _Purchase from open market
15-05-2025 | 25870 10 Purchase from cpen market
15-05-2025 | 10000 10 Purchase from open marked

Under Para 4.2 'Divyesh Mansukhbhat Savaliya - PACG 1 following paragraph has been updated in para 4.2.5 of the LOF

2025, and mtﬁﬂﬂﬂ the N‘Eﬁ'ipﬁm on \.Ilﬂdﬁﬁsda'}' October 15, 2025 ('Recommendabions of the !M&Fﬂﬁdﬁﬂt Direclors it Tmﬂ.g Penod- Penad within whech Shareholders of the TEEQEE Cmm:ﬁ' may tender their Eﬂu”:ﬂ Shares in acceptance 10 425 PAC 1 does not hold a ﬁl'BCI.I:H"ih.IFI in any st company nor s a whoka-lime direcisr in any Company. Further, PAC 1

f) Camgentum lo the Letar of Offer dated Oclobar 17, 2025. vil. Undartying Transaclion- The transaction for Prafarantial ssue of Equily Shares s conlemplalad under the Share Purchasa ‘“ﬁ'ﬁ;aiﬁ“ﬁ;ﬁﬁ;aﬁ" e ‘“m“‘”‘ﬁ;n"' "ﬁ;;j”gﬁ'i}"';']‘“ﬁ;‘,_..;“‘;i,_‘"'[’i‘"m""’g'{ﬁ;g"

Public Shareholders of the Target Company are requested to kindly note the following: Agreement (SPA) Holding (%)

Capitalised tenms used bul not defined in this Pre-offer Advertisement cum Comigendum shall have the meaning assigned o 413 Under Para 3.1 Background of the Offer following paragraph has been updated at Para 3.1.2 of the LOF Onix IPP Private Limited Derector 0.00% Unlisted

such ferms in the PA, DPS, DLOF andior LOF 312 The Board of Direciors of the Target Company at their meefing heid on Wednesday, June 11, 2025, has authorized a Onix Fusion Venlures private Limied Director 0.00% Unlisted

A. Offer Price preferential alloiment of 1,65,13 B85 (One Crore Eighty Five Laich Thirteen Thousand Eight Hundred and Eighty Five) fully \ . e st
The Offer is being made at a price of € 264 00/- per Offer, payable In cash paid-up Equity Shares of face value of Rs. 10/- (Rupees Ten only) each on preferential basis representing 73.20% (Seventy NOFY Sie projects:pubasin Lm:ﬂm i - ‘mf' i

_ : Three paint Two Zero percent) of Emerging Vobing Share Capital of the Target Company for kind i.2. aganst the acquisition NOPL Pace green Energy private Limited Drrector - 0.00% Unlisted

There has been no revision m the Offer price of 89.99.300 (Eighty Nine Lakh Ninaty Nine Thousand Nine Hundred) equity shares of Nexgenix Solar Manufacturing Jilani Solar power Private limited Crrector 5,000 50.00% Unlisted

B. Recommendations of the Commitiee of Independent Directors (IDC") Private Limited (Formery known as Onix Tech Renewable Private Limited) at 3 price of Rs. 264/- (Rupees Two Hundred Nexusgale ventures imited Chrector 20 0.20% Unlisted
A Committee of Independent Direclors of the Target Company comprising of Umashkumar Sngh (DIN No: 10988755)- and Sixty Four only) per fully paid-up Equity Share to the Acquirer, in compliance with the provisions. of the Comparses Powerin Onix enesay private Limied Drrector : 0 00% Unlisted
Chairperson as the Chairperson of the IDC, Yesha Aagam Shah, member of IDC, approved their recommendabon on the Act, 2013 {"Act") and Chapter V of the Securiies and Exchange Board of India (issue of Capital and Disclosure ok One enamsel Hivals Limiied Direct 5 000 50,00% Uriisted
Offer on Tuesday, October 14, 2025, and publshed in the Newspapers on Wednesday, Octaber 15, 2025. The IDC Members Requirements| Regulations, 2018 and subsequent amendments therelo ("SEBI ICDR Reguiations, 2018) The Bosrd of f" . " - e i ) - " _'Ez
are of the opirion that fhe Ofer Price to the Publc Shamshalders of the Tamgat Company is far and reasonable and is in line with Directors of the Target Company. also at their meeting held on Wednesday, June 11, 2025, has authorized a preferential Onix-Three enersol prvate Limsted Durector 5,000 50.00% Unlisted
SEBI (SAST) Reguiations. Public Sharshalders may, therefors, ndependantly evaluate the offer and take an informed dedision. alotment of 47 99,825 (Forty Seven Lakh Ninety Nine Thousand Eight Hundred and Twenty Five) fully paid- up Equity Onix Trans stallar pavate Limited Director 500 50.99% Unlisted

e X _ : : . _ _ (Rupeas Two Hundred and Sixty Four only) per Equity Share. The consent of the members of the Target Company for the : . : : :
1 ?u;ﬂﬁgﬁ:in competing offer in terms of Regulation 20 of the SEB! [(SAST) Regulations. There has besn no compeditive proposed preferential allotment was accorded on Extra Ordinary General Meeting held on Friday, July 11, 2025, BSE Unfa Trans Enersol Private Limited Director : 0 M%. Unlisted
o d : g pranted its "In-principle” approval under Regulation 28(1) of SEBI (Listing Obligations and Disclosure Requirements) Onix rengwatle limied Duractor 45000000 | 41.72% Uniisted

2. The Lelter of Offer has been dispatched on Monday, Oclober 13, 2025, 1o the Publc Sharenolders of the Targel Company Regulations, 2015 on September 20, 2025 Alotment of shares is pending as on the date of this LOF. Upon recaipt of the Viowin renewable prvate Limited Director 5,000 50,00% Unlistesd
whose names appeared on the regisier of members as on the Identified Date. 2., Monday, October 08, 2025, The dispatch in-principie approval from BSE, the Company shall compiate the aliotment of shares. not later than 15 days from the date Eix Solar techrology limited Director 0.00% Unlisted
has been camied out through post o those Public Sharehclders who are holding shares in physical mode as well as all other of in-principal approval from stock exchange. Thereafter, the Company shall file the Bsting application with BSE not later Onlx Power IPP Private limiled Diraclor 0.00% Unlisted
Public Shareholders who had nol registered their e-mail addresses with the Depositories and/or the Targel Company, and than 20 days of the allotment and following the recsipt of the listing approval, the Company shall apply for the trading : — :
through electronic mode (e-mal) ko those Public Shareholders whose e-mail addresses were tegstered with the Deposilones appraval not later than 7 working days. Onix Solar ESS private Limited Drrector ; 0.00% Unlisted ]

: andior 'H‘a[ :tgs' Emv:w T —— T = o 4 14 Under Para 3.1 'Background of the Offer’: foliowing paragraph has been inserted al Para 3.1.5 of the LOF 4-§3 Under Para 4.3 "Piyush Mansukhbhas Savaliya - PAC 2 following paragraph has been added in para 4.3.4 of the LOF:
in terms of Reguiation 16(1) of ha I i Reguiations, , I Draft Lottar of Offar [ "] was submilled 1o ! ¥ f i 4.34. PAC 2 has been appointad as Additional Direclor in the Acqursr company, He is also tha Promoler of the Acquirer
on Wednesday, June 25, 2025. SEBI Issued Its cbservations on the DLOF vide its letter beanng reference na. 'SEBIHOY 10 “Oraic MORAION O G KM B T Company.

CFDICFD-RAC-DCR1/PIOW/2025/17023/" dated Wednesday, October (01, 2025. SEBI's abservaions have been _I e 4.24 Undet Para 4.3 Piyush Mansukhbhas Savalya - PAC 2- following paragraph has been updalad al para 4.36 of the LOF

incorporated in tha LOF. This Pro-offer Advartisemant cum Comgendum also sorves as a comigandum 1o the DPS, and as [P v s S 436 Then of the companies in which PAC 2 holds  di Np are as follows

. YA |l|a !“!5 ¥ ¥ 1 'E.I ‘Itl.ls

required in teems of the SEBI Letier i , —

4 Fallowing the date of Final Letter of Offer. the Company has completed the allolment of 1,85,13.885 equity shares to the Wame of the Compenies Dovignetion | NoofShares :':;i'"";' Listing Status
Acquirer, However, the Campany did not proceed with the alolment of 47 99,825 equity shames proposed to be ssued to e st - .. ng (™) o erm s |
investors in the public category, and accordngly, na shares were aliotied to public shareholders. Shareholders are requested N— A NOPL Solar projects private Limied Oirector 0.00% Unlisted
to note that a separate corrigendum 1o the Letier of Offer dated October 17, 2025 has been issued simullaneously with this e | NOPL Pace green Energy private Limited Director - 0.00% Urllisted
Pre-Ctfer Advertisement cum Comgendum, providing detads of material development that has occumed after the date of the T 1 . . Onkx E-4mobiity Limited Diractor 2250 22.50% Unlisted
Final Letter of Offar Shmiﬂa_rs are advised to rafer to the said Compendum for further information and updated disclosures. Wﬁ[ - | “Onix R able Limiied Dhrector 2 13.30,000 19755 Unlisted

S. Koy ChangesiUpdates made in LOF: . . ' MPF Systems Limite Managing Direcor- 0.00% Unlisted |

= e e Nt R v oot 445 Thenames of the companies in which PAC 3 helds & dractorsh foliows:

41 Deletion of the word "Draft” or *DLOF" at all the appiicable places in the LOF andior replacing the phrase "Draft Letter of , § e s e ‘ i taens (e - o ae e TR
Offier” with "Latter of Offer* at all the applicable places in the LOF reteretd T Name of the Companies Designation 0.0f Shares H:I:T;m Listing Status

|

4.2 Followng fable has been updaled on the cov in the LOF = oy
: N imif ;“h ol PA;PN R“{:“d :;w s e EmailiD ¥ s il sd Esx Solar Technology Limeted Dénector 1,00,000 10.00% Unlisted

. ' e — ] Onix Soiar Energy Limited Director 260 0.01% Listed
Onix Renewable Limited Acquirer cafonirenawable.in P-212 B, Gale No: 2, Lodhika GIDC, | O Bavondis Lisaiel i) vty bebin LOGI4Y iy e | : = _
g e ’ T o Rajkot, Metoda, Gujerat India, 360021 e Lt | Onix E-Mobiity Limited Director 333 333% Unlisted
Divyesh Mansukhbhai PAC 1 divyesh savaliya@onxgroup in A-1202, Pantagon, Opposite D o Ao v TES L e Sarda Proeing Limied Oureclor 0 0.00% Listed
Savaliya Speedwed Party Plot, Mota Mava e et Nexisgate Ventures Limited Orrector 10 0.10% Unliste
Rajkot, Gujeral-380005 ! 500 L e ihn ST i T T e s il e Capition Energy Prvate Limited Director 5,000 50.00% Unlisted
Piyush Mansukhbhai PAC 2 plyush savallya@onixgroup.in 235 Gokul Dhama Area, | T Al o W espin b v sl s | Onix-Tach Services Private Limded Drrector 5,000 50.00% Unlisted
_ : ey eyt Lo e CLLEB Eenl o I8 OB
s s S L s ' s | Nexgenix Solar Manufacusing Private Limited | Director fo_____Joork | uniisted
o oA | EnsielyaGomei | A2 304 Sivam B e | (ETEVMMERARTUANCE I Eopcntc - RYRMAL DAL DOt (9 A A DO A5 B LR 426 Under Pors 5-BACKGROUND OF THE SELLING COMPANY LE. NEXGENIX SOLAR MANUFACTURING PRIVATE
Saval s group Anmarayrg- ppoS 3.213 The Acquirer have not acquined any shares of Target Company after the date of P.A. | e. June 11, 2025 and up to the cate LIMITED (FORMERLY KNOWN AS ONIX TECH RENEWABLE PRIVATE LIMITED) ("NSMPL" / "SELLING COMPANY™)
vailya Speedwel paty plot, Rajkot, of this Letier of Offer |.e., October 10, 2025 except 1.85,13,885 ecuily shares tn be aliolied 10 the Acquirer which will be - following paragraph has been updated at para 5.4 of the LOF:
| Gugarat - 360005 kept in damat escrow account in accondance with Regulation 22A of SEBI (SAST) Regulations, 2011, The equily shares ¢, 10 enarahaiding pattem of Seling Company 25 on the date of tis LOF i as follows
43 Following disclosire has been updated at point no. 3 of the cover page in the LOF and at Para 8.4.2 of he LOF, will be aliotied onty after the approval of the shameholders and receipt of in-principie approval. The Acquirer shall disciose
3) In temms of Regulation 23 of the SEBI (SAST) Reguiations, 2011, in the event that the approvals specfied in paragraph during the Offer Period any acquistions made by the Acquirer of any Equity Shares of the Tasget Company in the prescribed :’ ::::::I:l: Shareholder’s "::-l:' Shares :;”"“hﬂ"h.u{“] of
8.4 (Statutory and Other Approvals) of this LOF or those which become applicable prior 1o compistion of the Open Offer form. fo each of the Stock Exchange and to the Target Company at its regisiened office within 24 (twenty- four) hours of o _ . SgeG e
are not received, for reasons outside the reasonable contral of the Aoquirer, then the Acquirer and PACs shall have the such acqussition, in accordance with Regulation 18(6) of the SEBI SAST Regulatons, 2011. As per Regulation 22(1) of 1 Onix Renswable Limided Promater 59,896,900 100.00%
right to withdraw the Open Offer. The following condifions under which the Acquirsr can withdraw the Open Offer, as SEBI (SAST) Reguiations. 2011, the acquirer shall nol complete the acquisition of shares or woting rights in. or control 2. Khitan Savaiya Nominal Sharsholdar 100 0.00%
pravided in Regulalion 23(1) of the SEBI [SAST) Ragulations, 2011 are: ower, the target company, whethes by way of subscription o shares or a purchase of shares atiracting the obligation 1o Total | 90.00,000 100,00%

|  statutory approvals required for the open offer or for effecting the acquisiions attracting the obligatian to make an open make an open cﬁm for acquinng shares, until the expiry of the offer pericd. As per regulation 22(2A) of SEBJ {SAST) *Knian Savaliya 15 a nominal sharehoider holding 100 equéy shares representing 0.01% of the total sharehoiding in
offer under these regulations having been finally refused, subject bo such requirements for approval having been RB;”_'“"M-_ED b : NSMPL 0n his own account. He is acing as an independent sharehalder acting on his own
speciically disclosed in the detalled public statemant and the letter of affer Notwithstariing anything contained in sub-reguiation (1), an acquirer may acqure shares of the farget company fough o0 |y b 6 'BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN

il the Acquirer(s), being a natural person, has died; VRGN SOV U NG 0 FHUH SICHENOV MIION procens, o AS ABC GAS (INTERNATIONAL) LIMITED)- following paragraph has been updaied at para 8.4 of the LOF

iii) any condition stipulated in the agreament for acquisition atiracting the obligation fo make the open offer is not met for (9 sich shares being apt.In an sscrow - 6.4 The entire issued. subscrbed. paid up and voling equity captal of the Tamet Company s ksted at BSE Limited ("BSE")
reasons outside the reasonable control of the acquirer. and such agreement &s rescinded, subject to such condiions (%) the acquirer not exercising any voling rights aver such shares kepl In the escrow account (Scrip Code: 593199 and Scrip id: ONIXSOLAR). The ISIN of Equily Shares of Tarnet Company is INE173MD1012. As on
having been specfically dsclosed in the detailed public statement and the letter of offer, provided that an acquirer shall Provided that such shares may be transfered to the sccount of the acquirer, subject to the acqurer complying with the date of this LOF, the shares of the company have been removed from the Enhanced Survedlance Measure (ESM)
riot withdraw an open offer pursuant ta a public announcement made under dause (g) of sub-reguiation (2) of regulation requirements specified in sub-requiasion (2) framawork, in acoordance with BSE guidelines. (Source; www.bsandia com)

TN i ""f—' Propossd scqueon tnough e preferial Beue & 1ot SucGesss.; OF 4 18 Under Para 3.2 'Detais of e Proposed Offer following paragraph has been updated at para 3217 of the LOF: 428  Under Para 6. 'BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN

Iv} such circumstances as in the opinion of the Board, ment withdrawal, 3217 Pursuant 1o Reguiation 12 of the SEBI (SAST) Regulatons, the Acquirer and PACs have appointed Grow House Waalth AS ABC GAS (INTERNATIONAL) LIMITED)- following paragragh has been updated at para 6.8 of the LOF

In the event of such a withdrawal of the Open Offer, a public announcement will be made within 2 [two) Working Days of Management Privale Limited as the Manager %o the offer and they have appointed Skyline Financial Services Privale 6.8  The Share Capital of the Target Company is as follows:

such withdrawal, in e same néwspapers in which e DPS has baen published and such public announcament will aiso ba Lirnited as RTA to the Otfer, SEBI has leviad penalty via order daled 27,03 2023 on RTA under Secton 154(a), 15Alc) and Pre - Preferential Allotment | *Post - Preferential Allotment

sent 1o BSE, SEBI and the Target Company at its registered office. 15HB of the SEBI Act for the wiolation of Rs 8,00,000/- which has been successfully paid an 18.04 2023 via transaction no Issued and Paid-up Equity Share of :

. g ; YBOI 846712039 Target C No. of Shares | | % of Shares | |No. of Shares /| % of Shares |

44 Followng disclosire has been msered at point no. 11 of the cover page in the LOF and at Pars 3.2.18 of the LOF j rget Company joting Rights | Voting Rights | Voting Rights | Voting Rights

11} The shares isswad under praferential afotment held by persons other than the promaters dunng the open offer penod which 417 Under Para 3.3 'Oblect Of The Acguisition / The Offer- follewing paragraph has been updated al para 3.3.6 of tha LOF Fully Padup Equiy Shares 1980000 | 100 00 % 252 63710 100.00
are under lock-in, are nol permitled 1o be lenderad in the open offer and Il lenderad, shall not be accepled in the open offer 336 Pursuant to this Offer and the transactions contemplated in the Share Purchase Agreement, the Acquirer shall be classified Pl Pali s Bl S e i ! '_ - .

45 Revised schedue of activities has been inserted next 1o odginal schedule of activities on page No. 3 of the LOF and suitable as the new promoter of the Target Companyy. The existing Promoters and members of the promoter group have submitied Adia o -
changes pertaining to the dales of the activites have been camied out at the appropdate piaces in the LOF, undertakings expressing heir intent to cease to be classified as Promoter/Promoter Group and shall seek reclassification | Total Paid-up Equily Shares 19,90,000 e | &Nl 0.

46 The page nigmbers of the table of cortents have been sutahfy undated wherever remlred in the LOF and separate pages ES publir, 5‘1arrei'p+dm in accordance wih the provisions of Reg;.rlaﬁm HA iru:l:adirg S-ub"fﬂgl.ilﬂﬂﬁ I:W:I. of the SEBI Tokal "i"ﬂhl'q HIQH".’S in the TEI"gﬂt ﬂﬂl‘l‘lﬁﬂl‘i‘p' 19,80 D00 10000 | 25293 710 100.00
for the Table of contents' and Definition Section’ have also been updated (LODR) Hegul.allms 2015 _ i . * BSE has granted is "In-prnciple” approval on Seplember 30, 2025 ANotment of shaves is pending as on the dade of ihis LOF

4.7 Following statements are inserted below the table containing Tentabive Schedule of Major Actvlies of The Open Ofer on 418 Under Para & 1 ‘O Reaewatle Limied (Fomery Known as Onix Sirucufe Privats Limfled) - ACQUIRER™ follownd 4 29 |nger Para 6. 'BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN
page no. 3 of tha LOF paragr ra? been updated al para 4.1.5 of the LOF: . AS ABC GAS (INTERNATIONAL) LIMITEDY- followng paragraph has been added at para 6.11 of the LOF
1. The original schedule of aclivites was indicative (prepared on (he bass of imelines providad undar the SEBI {SAST) 415 The Acquirer is promoted by Mr. Divyesh Savaliya, Mr. Piyush Savaliya ﬂnu_h'l! Niknil Savaiiya. Due fo Sudden Demise of B.11 Tarpal Company has confirmed thal nedher the Comparny nor its promolers or direclons are categonzed as a wilhul defaulter

Regulations) and was subject 10 raceipt of stalutory! regulaiory approvals. To danfy, he actions sat cul above may be '_‘r"‘* Mansukh Savakya an Seplember, ‘f‘- fﬂf'- re ”gs ‘?3“*’ o be the direcior and promater of the ﬁ‘.}?"‘w g in terms of Regulation 2{1)ze) of the SEBI (SAST) Regulations. 2011 of fugitive econoemic offender under Sectian 12 of
complatad pror 1o their comesponding dates subject to compliance with the SEBI (SAST) Reguiations m;ﬁﬂﬁ”? ' f;”;ﬁmﬂifg,;hfeﬂgnp Eﬂl QJ cql:re;hﬁ Sﬂ Rm?gméa 28 :_%meas“[;ne !-::lr';:.red it s:’ Cr:?:ﬁ " the Fugilive Economc Offendars Act, 2018
Fepr .00,00,000 {Fs rore) eguity shares of Rs. 10/- (Rupees Ten each. The equity shares of Acquirer
2 There s no compatg offer 1o ihis Offer i A i g 430 Under Para 6. BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN
j i : & ' - : ] ] 14 of

3. Actua date of receipt of SEBI abservations on the DLOF The currenl paid-up eguity share capital of Acquirer i5 Rs. 1,08.00,81,840(- (Rupees One Hundred and Eight Crore Eighly AS ABC GAS |_IHTERHATIGhALb LIM.rTEDI following nate fas been added m para & .0‘ the LDF

48 Under section 'Risk Factors' In bubel point (1) - para (¢ - Relating 1o Underlying transaction and Open Offer’ folowing One Thousand Six Hundred and Forty Onfy) comprising of 10,80,08,164 (Ten Crore Eighty Lakh Eight Thousand One * There are na changes in the compasition of the Board of Direclors of Targe! Company since the filing of the Draft Letter
paragraph has been updated: Hundred and Sixty Four) equity shares of Rs. 10 (Rupees Ten Only) each, fully paid up as under; of offer on Jume 25, 2005, hI dade.

c) As on me date of this Letter of Offer, no statutory approvals are required By the Aoquirer 10 acquire e equity shares Sr. | Name of the No.of Shares | of Shareholding | No. of Shares | % of Shareholding]  +31 Under Para 6. BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN
that are validly tendered pursuant fo this Offer. However, in case of any other siatutory approvals are requred or No. | Shareholders held as on the |as on the date of | held as on as on dats’ AS ABC GAS {INTERNATIONAL) LIWITED)- following table has baen amendad and disclosure s added after such lable
become applicable at a tater date before the completion of the Offer, the Offer would be subject 1o the recept of such date of DLOF. ie.| DLOFie. date* in para 6.17 of the LOF
other statutory approvals and the Acquirer shall make the necessary applications for such appeovals. In the event of 25-06-2025 % 25-08-2025 Other Financial Data 3-Mar-25 3-Mar-24 IM-Mar-23
non-ecept of any of the statutory approvals, which may become applicable for acquisition of equity shares the Acquirer A | Promoters Dividend (%) 0% 0% 0%
shall have the right to withdraw the Offer in accordance with the sons of Regulation 231) of the SEBI (SAST) - . : L e e - o =
Regulatiors 2[!*?1 o o : 1__| Divyesh Savaliya 5,50.000 22.96% 4,50,00,000 41.66% _ Eamings Par Share {¥) "% 73 106 10

; ; B 1 i Rak | UL 0 6, ‘

paragraph has been inserted Pryush Savakya 24,000 1.00% 2.13.30,000 19.75% _ﬁmt Value Per Share (T) ™ 27 35 20,01 [ 18.05

m) Where the statutory or regulatory approvals extend to some but not a8 the publc shareholders. the Acquirer shall have 3 | Nikhil Savalya 24 000 1.00% 10,680,000 1.00% :FPS = Profit after tax / number of oulstanding Equiy Shares at Ihe closs of the year! penod,
the oplion to make payment of the cansideration %o such public shareholders in respect of whom no statutory or B. | Promoter Group Shareholders 52 00O 217T% 23.40,000 2.17% “-?ﬁruﬂ'raﬂ Net Worth = Profit / Net Worth
regulalory approvals are required in order to complete this Offer in respect of such public shareholders. Further, if any C | FilMutual Funds/Fls/Banks s = = = ook Value per Share = Net Worth / No. of Equily Shares
delay acours on account of willil default by the Acquiner in oblaining the requisite approvals, regulation 17(9) of the 5 | Publc T TR T T # Profit aﬂf‘f_ -Emfm items and fax,

SEBI (SAST) Regulations. 2011 will also becoma applicable and the amourd lying in the Escrow Account shall become R <ok P : Source: Audited financial staternents

lizble for forfeiture. Regulation 17(9) of the SEBI (SAST) Regulation, 2011 hereby slales thal "In the evenl of non- Total 23,96,984 100.00 10,80,08,164 100.00 "The fucluations in Income and Profit Afler Tax (PAT) over Ihe last three financial years are primarily atinbufable 1o he
fulfiiment of cbligalions under hese regulations by 1he acquerer the Board may direct he manager lo the open offer 1o "Based on latest sharehalding paltern of Ihe acquirer company after giving effect of issue of shares, inter-se transfer prasenca of exceplional tems in FY 2023 and FY 2024, and a change in the nalure of business operafions in FY 2025
forfest the escrow account or any amounts lying in the special escrow accounl, eithar in fll or in pan batwean promoter and promoter group shareholders and Bonus kssue of shares in the rabo of 1:44 by the Acquirer Dunng the FY 2023 and FY 2024, the Company reported positive PAT despite minmal operating income. Thes was prmarily

4 10Under saction 'Risk Factors’ in bullet paint (2) - para (d) - Relating to Acquirer and the PACS' following paragraph has baen Company. due 1o non-recumng exceplional ncome particulady from the sale of fxed assats. These gains significantly contrbuted to
Lpdated The detads of the present board of directors of Acquiner are talded Delow the net profit in those financial years despile negative profit before tax
d) Far the purposa of dsclosures in the LOF, information has been sourced from publicly available sources. Further, for Name of the Director DiN Date of appointment Dunng FY 2025, the Company commenced frading operafions n solar celis and modules, leading o a8 substantal increase

specific disclosures not readdy avadable m the pubiic domain, information has been obtained from the Target company Piyush Mansukhbhai Savaliya DE464445 0109/ 2025 in revenue from operabions leading bo incraase in PAT for FY 2025. The PAT reflects the actual operating performance of
such as raticnale for fluctuations in income and PAT duning the relevant financial years, brief note on busmess operations, . s = . the business during the year, without any one-time or exirsordinary income as compared to FY 2023 and FY 2024°

% : : Nikhil Hareshbhal Savaliya OT737835 140212017
Synergy from Acquisibon and Swap of shares, Audited Financial statements, compance-related documents, etc, Such YT - YYTTYCT T 432 Under Para 6. 'BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN
information, along with other publicly sourced detals, has not been independently verified by the Acquirer, the PACs, or oA e e : b AS ABC GAS (INTERNATIONAL) LIMITED)- following is the pre and post offer sharehoiding patiem of the Tamet Company
the Manager 1o the offer MNone of the Direclors of ORL are director on the board of the Tange! Company except Mr. Nikhil Savaliva I updated n para 6.18 of the LOF

4.1% Under section ‘Rsk Faclors' in bulle? point (2) - para (g) - ' Relating ko Acquerer and the PACS' following paragraph has bean 413 Under Para 4.1 'Onix Renewable Limded (Formeddy Known &s Onix Structure Private Limiled) - ACQUIRER'"- fofowing Shareholding/ | Shares/voting rights | Shares / voting Shareholding / 1
Inserled: paragraph has been updaled at para 4.1.6 of the LOF. voling rights | agreed to be acquired| rightstobe | voting rights after
] ran; Acauirer intend to confinue the exisu;ug ling of businass of Tarif;:et Caumpar},- lana mii; {ﬁveésify indp other m;fl;ﬁﬁ 416 Profile of Directors of the Acguirer s as under prior fo ﬂwﬁ pt::u:r:‘rhhﬂunmmr; lchqumd‘ hmnpm the ;:;qum!:#im

& Company Comes acress lucralive busingss opponunites afler successiul completion of presant open in ; g i ; agreament un . Issue which offer (assuming o
accordance with the |aws apolicable. The Acquirer reserve the right 1o modify the present structune of the business ina a) ”ﬂiauﬁ I'-::tm_suhmmm Saaaliy;ﬁudm‘t; yéaars. msmasE al 235 Ezkul %I;m ﬁ;reaﬂtham:‘rjn 8. Ha"f’:" G'-'i‘a‘“"r Shareholders acquisition and triggered the SEBI |full acceptances]  (assuming full
mannér which is useful to the farger interest of the shareholders. Any change in the struciure that may be camied oul, ff o | ':]ﬂgr'}& o . n?"ﬁimg': MR ORI Rt S0 TR ML Category the Offer (SAST) acceptance)
will be in accordance with applicatie laws. more than 13 years in the field of Elecincal Industry Regulations, 2011

4 12Fallowng defintions have been insertad andior updated under Kay Definfions’ on page no. B, 8, 10 and 11 of the LOF b) Sr' N'kh'jl H;re'i'lb;:ifi:ﬁ&a. ;ﬁEﬂmf?':% ;Elatt:: ;:”' w‘i:f\";:k_:' f'"i!?’ :"?me' Pm:';r;; H:?dh; thﬂm'f: fA) (B} fC) (A} + (B) + (C) = (D)

niversily Road, of, Gujar @ holds ree elor o ineerin fic m Guara

| DLOF! Draft Letter of Offer- The Draft Letter of Offer dated Wednesday, June 25, 2025, filed and submitted with SEBI y ' ¢ e o A o No. | %2 | No. %2 | No. | %2 | No. | %2

e : . : : Technological University and has an experience of more than 11 years in the Seld of Elecincal industry " - - =
pursuant %o the provisions of Reguiation 16(1) of the SEBI (SAST) Regulations, for its obsenvations : ; ; _ (1) Promater and Promoter Group
: c) Mr. Divyesh Mansukhbhal Savaliya, aged 41, resides at A-1202, Penlagon, Oppaosite Speadwel| Party Picl, Mola Mava -
il. Eligible Shareholders/ Public Shareholders - shall mean all the equity shareholders of the Target Company who ame . . , , a) Parfies fo Ihe agreement - - - - - - - -
e p p . . Rajkot, Gujarat-360005. He holds the degree of Bachelor of Engineening (Electrical) from Saurashira University and has an

ehgibia fo tender their Equity Shares in the Open Offer, except the Acquirer, Person acling in concertis), exsling Promoterls) . 2 ; E | b} PromodenPromaler group ofher . " = = - = -

of the Target Company, Selling Company, public shareholders who have been issued equity shares in preferential issue experience of more than 20 years in the field of Elecincal Industry " than (s) above

{oroposed preferenhial issue, as aporoved by Baard of Direclors of the Target Campany at their Bosrd Meating held on June 420 Under Para 4.1 "Onix Renewable Limited (Formerly Known as Onix Structure Private Limitad) - ACQUIRER"- following .

t, 2025 and by the Members at their mesting hskd on July 11, 2025 and is subject fo reguiatory approvals, of 2,333,710 paragragh has been added in para 4.1.8 of the LOF o) Vs Shorvasle - - - e

fialy povd 1 equty. shares comprsnig of 1,69, 13,689 eguly Shires o Acguirer for consigerpin oifier ¢gah easngl ihe The incraase in revenue and pafit afer tax (PAT) duing FY 2025 s primarily aitnbutable 10 the commissioning of multiple 1o anisha Ashish Goenka = = e = c x a =

ﬁﬂ#‘.ﬂt@.ﬂﬁ?ﬁ.@iﬁ&?ﬁ_@ﬁ@_%a” Ninsty Nine Tﬁwsﬁ'ﬂ.ﬁﬂ%f&?ﬂfﬁ@jﬂﬂﬂ harss of Nexgenir Solar solar power projects across Guaral under the PM-KUSUM schame. With ssveral projests becoming operafional duing fhe b3) Nelam Shorewaia = =

Manufactuing Private Limited at s 264" and 47,99 825 Ally paichup equily shares for cash lo investors beionging fo the year, the Company realized higher revenue from EPC project sajes, Consequently, profitability and surplus improved bd) Shyamalprasad Shovewaia e ca - e 2 - o

puiic category at an e poce of Rs, 294~ The Company has moaved the in-pancile approval for the sand preferantial signilficantly, driven b s of Scaie and betler abs: of fixed " = = < = E; = o

g , . : Y, dmvern by BCOMOMmies an B abstrodion of leed coss. b8) Shyamalprasad Shorewala HUF

igswe from BSE on September 30, 2025 ) and any person deemed fo be acting in concert wilh them, pursuant 1o and in o : : : _ _— _ :

compliance with the provisions of regulation 7{6) of the SEBI (SAST) Regulasions, 2011, In acﬁimm ihe Company refsed funds through the issye of equity shares at @ premium, resulfing in an increase in the b6) Satish Shorewala HUF - . - - - - -

Wi, Identfied Date- The date faling on the 10th (Tenth) Working Day prar 10 the commencament of Tendering Period, for the Seciriies Premnium. balance. imder 'Heu@s et Surplos b7) Nishu Shorswala £ = o g o] =
purposes of determining eligible sharehoiders 1o whom the Lester of Géfer will be sent | e, Monday, October 06, 2025 The increase in borowings dunng FY 2025 is pmanly on account of adoittanal wnsecured foans avaled fo fund working b8) Rohit Shorewala - - - - ~ - - -

. Letter of Offer / LOF- This Latier of Offer dated Friday, Oclober 10, 2025, which shall be dispatched lo the Public Shareholders SHOSI A Ry it (N6 SO S OF PN, b9) Rohit Shorswala HUF o | & - = = | = ¥ >
of tha Target Company 421 Undar Para 4.2 Divyesh Mansukhbha Savaliya - PAC 1- following paragraph has been updated in para 4.2.2 of the LOF Sub Total (1) — - - - = = =

epape r.financi EIEXDFES&CD
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1)
2)

Shareholding’ | Shares /voting rights | Shares /voting |  Shareholding /
voling rights | agreed lo be acquired | rights tobe | wvoting rights after
prior to the pursuant to allotment | acquired in open the acquisition
8 dars’ agreement / under Pref Issue | offer (assuming and offer
e acquisition and | which triggered the |full scceptances] (assuming full
Category the Offer SEBI (SAST) acceptance)
Regulations, 2011
(A) (8) (€} (A} + (B} + (C) = ()
No. | %(2) No. %{2) No. |%{2 | No. | %(2
(2) Acquirer and the PACs
&) Acguiver - Onix Renewabie Limited | 282042 | 14205 | 18513865 | 7320% |I627606 | G44% | 20424525 8075%
b) PAC 1- Divyosh Savalya 39,400 | 1.99% - - - 39400 | 0.16%
¢l PAC 2- Piyush Saveliya £9.700 | 1.50% - - - 29700 | 0.12%
d) PAC 3- Knilan Savabya 260 | 0% - - -~ - 260 0001%
Sub Tolad (2) 152302 | 17.79% | 18513885 | 73.20% |16.27.698 | 6.44% | 20493885 £1.02%
(3) Parties to agreement other than - - o - - - - -
(1) & (2) above
{(4)Public Sharehoiders
{iLe. other than mentioned above)
a) Fls /! MFs / Fils / BanksNIWIERPF - - - - - - - -
b) Others 16.27,608 | 82.21% | 4799825 | 1895% |(VGZ7.696)| (64| 4796825 18.98%
| Grand Total (1+2¢ 3+ 4} 1980000 100.00% | 233713710 | 9216% | 000 | 0.00 |25283710 100.00% |
Notes:

Calcutatad on the total Existing Voling shane Capitsl of Target Company,
Calculatad on the total Emerging Voling share Capital of Tangel Company.

4.33Under Para 6. 'BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNCAWN AS

ABC GAS (INTERNATIONAL) LIMITED)- follawing paragraph has been added at para 6.20 of the LOF;

.20 The number of Shareholders i Onix Solar Enengy Limied in public category is 7,031 as on Oclober 03, 2025, (Calculated

as per he |atest Benposa data avalable wih the company)

4 MUnder Para §. 'BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED {(FORMERLY KNOWN AS

ABC GAS (INTERNATIONAL) LIMITED)'- the deatails of the complance officer of tha Tarpal company are updated af para
6.22 of the LOF:

§.22 Details of Compliance Officer of tha Target Company:

Lavesh Gupta

Onix Solar Energy Limred

A 204, Rustomjee Central park, Chakala, Andheri Easl. Mumbai, Maharashira, 400069
Tel No: -ET 635&123991

4.35Under Para ﬁ. BﬁCKGRDUhD OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN AS

ABC GAS (INTERNATIONAL) LMITED]- following mstances of non-complance/delayed compiiance are updated at para
6.23 of ihe LOF

.23 As per the Information recelved from the Target company and from the Watchout imvestors website, there have been instances

of Non-Compliance/dalayed Compliance by Target Company against which regulatory aclion has been inibated by the stock
axchange duing the last eight Fmancal years under SEB! (LODR) Regulations as detaded below

|

Sr | Competent | Regulatory Regulatory | Penalties | Date of Order | Further
No | Authority | Charges Actions developments
1 |BSE Did Not Appaint Company | Imposad Fine | Rs.36.580/ | 31-Dec-2023 | Not Appearing In
Secretary andior Comgliance The List For The
Officer For The Quartar (Quarier Ended
Ended 31-Dec-2023 31-Mar-2024
2 BSE Delay In Submission Of Imposed Fine | Re 59 000/- | 30-Sep-2020 | Nol Appaaring In The
Financial Resufts Violaling List For The Quarter
Reguiation 33 Of Sebi (LODR) Ended 31-Dec-2020
Regulabions, 2015 For The
Quarter Ended 30-Sep-2020
3 |BSE Did Not Submit and/or Securities 16-ALg-2022 | Not Applicable
Submit Incorrect Shifted To
Shareholding Patlem | TIXTMTTS
| Group
4 |BSE Did Mot Submit andior | Securities 15-Nov-2022 | Not Applicable
Submit Incormact F Shifted To
Sharehciding Patiem | TIXTMTITS
| Group From
| 22-Now-2022

Source! Walchout Invesior (hips: www, walchaudinvesiors com)

Further, the Manager to the Opan Offer has camied cul indepandent due diligence, incuding venficaton of tha disclosures made
by ™e Target Company, Mings with the stock exchange, and other publicly available information, Based on such due diligence
the Manager 1o e Open Offer confirms that the nstances of non-compliance and penalties imposed have been adequately
disclosed herain

Following are the instances of Non-Compliance/detayed compliance under SEBI LODR Regulations against which reguiatory
achon may ba inifisled by the stock exchange against the Target Company.

SrNo. | Reguiation No. Particulars of filling
1 Regulalion 333) - Submission of Financigl Year | Remarks
Financial Resulls 201718 Delayed in Complance for Quarter ended Seplember
21T by 1 day
2019-20 Delayed in Complance for Quarer and Year ended
March 2020 by 15 days
2 Regulation 34(1)- Anrwal Repor Financig Year | Remarks
2019-20 Delayed n Comphance by 2 days
2020-21 Not Complied
J Regulabon 44(3)-Submission of Financisd Year | Remaris
E”::;H‘:"“m" o Stock 2019-20 Delayed s Complance by uplo 1 day
o 2024-25 Delayed m Comphiance by upto 2 days
4 Reguiaton 47(3- Newspaper Financial Year | Remarks
Advertisemsnt 2017180 2 | Detals regarding compliance has not been made
D24-25 available by the Tarpet Company
5 Regulalion 244 - Secretanal Financla Year Remarks
Compliance report 2017-18 10 2018-19 and 2020-21 1o 2024-25 | Not Appiicabie”
2019-20 Nol Applicable

4.38

Further, there ae no penal actians againgl the promotersidirectors of the Tavget Company under SEBI (LODR) Regilations
2015

* SEBI may take appropriate acfion against the Promoters of the Target Company in terms of SEBI (LODR) Regulations
2015 and provisions of SEBI Act for any non-compliance of SEBI (LODR] Regulations 2015

Under Para €. 'BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN

AS ABC GAS (INTERMATIOMAL) LIMITED) folowing details of delaved compliance in filing the necessary disciosures in
accondance with the provisions of Chapter V of the SEBI (SAST) Regulations by the Promoter and Promoter Group of the
Targal Compary are updaiad at pata 824 of the LOF

£.24 As per the information and documents made avadable to us, the Promoter and Promoter Group of the Target Company has
delayed n filing the nacessary disclosures in accordance with the provisions of Chapler V of the SEBI (SAST) Regulation,
details of which are a5 under
Sr. | Regulation/ | Financial |Due Date for Amal date | Delay, If any Status of Remarks!
Ne,| Sub Year compliance | fin No. of d:yl] compliance Observations
Regulation as mentioned, mpilinu with
in the Takeover
rogulation , Regulations
1. | 28{2) 2015-16 | Details not Details not i Dedails not Details not Purchase of Shares
Available® Avalable® | Awailable® Availabie” by Promoter &
i Promcier Group
2. | 282) 2022-23 |22-08-2022 | 25-11-2023 | 429 Delayed Sale of Shares by
Comglance Promotar & Promoter
_______________ . N - Group
3. | 2902 200223 | 16-12-2002 25-11-2023 | 344 Delayed Trarsmssion of
i Compliance Shares
4 | Z%2) 2023-24 |10-11-2023 25-11.2023 | 15 Detayed Sale of Shares by
Compliance Promoter & Promoder
Group
5. 2%2) 2023-24 24-11-2023 25-11-2023 | Delayed Sale of Shares by
Compliance Promotar & Promoter
{ Group
B | 2%2) 2023-24 |26-11-2023 28-11-2023 | 02 Delayed Sale of Sharesg by
Comphanca¥ Promalar & Promodar
Group
! 292} 2024-25 |12-06-2024 13-06-2024 | Compliance Sale of Shares by
was undersken | Promoter & Promoler
voluntarily Group
though delayed
6. | 2%2) 2024-25 |12-06-2024 | 13-06-2024 |01 Complianca Sale of Shares by
was undedsken | Promoler & Promoder
voluntanly Group
though delayed
8. | 282) 2024-25 |12-06-2024 | 13-06-2024 | O Compliance Sale of Shares by
was underiaken | Promater & Promoler
voluntarily Group
............. k| though delayed

*Details of complance with reguiabans has not been made avarabie 1o us

£ Th

BSE,

@ {ransaclion was inibally raporied to the Stock Exchange on 28th Movamber, 2023. However, based on guery racerved from
the revised disclosure was submitted on 10th January, 2024

@0etalis with respect 10 compliance with regulation 30 {2) and 31(4) of SEBI {SAST) Reguiations has not been made available to
s

SEBI may initiate app
chapter V of SEBI (SAS

iate action against the Promater and Promoter Group for non-compliance with provisions of
Regulations, 2011, wherever required.

437 Under Para 7.1-"JUSTIFICATION OF OFFER PRICE'- foflowing details of marke! price of the shares of the Target company
a'eaudwmpam ? 1.8 of the LOF;

718 pats a0y are 2
Market prrh:u as on Date Closing Market price on BSE
Public- Announcement 11.06. 2025 J00.15
The day after Putlic Announcament 1206.2025 306.15
Datalled Public Statemenl 18.06.2025 331.25
Draft Letter of Offer 23.06. 2025 365,60
One day pnor to the date of Letter of Offer 09.10.2025 277.70
[STOTTY, WA DSETINEL ComT |
438 Under Para 8.4-'STATUTORY AND OTHER APPROVALS'- following paragraphs has been updated af pars 6.4.1 and pars

B4.3of the LOF

B4.1 Asonthe dale of this Leller of Offer, thene are no slatudory orofher approvals required to complale Bhe underlying ransaction

and the Open Offer. However, @ any statulory or other approvals are required or become applicable pror o completion of the
Dffer, the Offer would be subject io the receipt of such statulory or other approvals and the Acquirer andior PACs shall make
the necessary applications for such approvals

B4.3 Asonthe date of the Lalbar of affer, no approval & required fram any bank | irancial msiutions for the purposa of this Offer.

4,30
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4.40
B

Undar Para 11- DOCUMENTS FOR INSPECTION'- faliowng points has been added/updated in the LOF:
Copy of Financials of the Selling Company for the financial year ended March 31, 2025, March 31, 2024 and March 31, 2023,
Copy of Letter from ICICI Bank Limited confirming e openng of the Escrow account and (he amount kegt n the Escrow
Accouni
Coples of the Publc Announcement dated June 11, 2025, published copy of the Deladed Public Statement, which appeared
in tha Newspapers an June 18, 2025, ssue opening PA dated and comgendum bo DPS daled Octaber 16, 2025,
Copy of the Vieluation Report dated June 11, 2025 issued by Registered Valuer Manish Santosh Buchasia (IBBI Registration
No.: IBBIRVAIZ2019/12235),
Observation letter bearing reference number SEBIHOICFDICFD-RAC-DCR2P/OWI202525812 dated Oclober 01, 2025
received from SEB! in lerms of Reguiation 164} of the SEBI (SAST) Regulations
Latter dated Septamber 10, 2025, from lhe BSE Limsted, grantng the “Inprnciple’ approval under Regulalion 28(1) of SEBI
[Listing Obligations and Disclosure Requirements), Requlations, 2015.

Plaase note that a copy of the Letter of Offer is also avadabie and accessible on the websites of SEBI at www sebi.govin, the

Target Company at www.onisolarenergy com, the Registrar to the Offer at www.skylineria com, the Manager 10 the Dffer at

IH.;EM- growhausewaatth com and BSE Limited al www bseindia com, from which the Public Shareholders can downloadiprint
same.

Instructions for Public Shareholders:

In Case of Equity Shares are held in the Dematerialzed Form:

The Public Sharehalders who are halding Equaty Shares in elactronic/demalenalized form and who desira o lander ther
Equity Shanes in this Offer would shall approach thair respective sefing troker indicating o ther saling broker the details of
Equity Shares that such public shareholder intends lo tender in this Offer. Public Sharehalders should tender their Equity
Shares before marke! howrs close on Lhe last day of the lendedng perod. For Furher information, kindy refer to paragraoh
572 litted a5 Procedure for tendering the Equity Shares hald in Dematenalized Form' on page 48 of tha Letier of Offer.

In the case of Equity Shares held in physical form:

As per the provisions of Reguiation 40[1) of the SEBI (LODR) Ragulations and SEBI's press refease daled 3 Decermber 2018,
baaring reference no. PR 49/2018, requests for transfer of secunbes shall not be processed unless the secunties ane held in
dematerialized form with 8 depository with effect from 1 April 2018. However, in accordance with the droular sswed by SEBI
bearng reference number SEBVHOICFD/CMDVCIRP2020(144 dated 31 July 2020, shareholders haolding securilies in
physical form are aliowed fo fender shares i an open offar. Such Sendenng shall be a5 per the provisions of the SEBI (SAST)
Requlations. Accordngly. Public Sharehoiders holding Equity Shares in physical forn as well are eigible lo lender their
Equity Shares in this Offer as per the provisions of the SEBI (SAST) Regulations. Public Sharsholders who are hoiding Equity
Sharas n physical form and inland o parlicipata in the Offer will be required o approach ther respective Salling Broker along
with the complete st of documents for verification procedures to be camied ous, including the (i) origna share certifcatels),
) valid share transfer form(s). i e. Form SH-4, duly filled and signed by the transferors (i.e., by al registerad shareholders n
same order and as pes the specimen signatures registersd with the Target Company) and duly witnessad at the appropriate
place, {iii} self-attested copy of the shareholder's PAN Card {iv) Form of Acceptance duly completed and signed in accordance
with the sstnictions contained therein, by solefjoint Public Shareholders whose namels) appears on the share cenificatels)
in the same order in which they hold Equity Shares, and (v} any other relevant documents such 8s power of attomey, corporaie
authorization {including board resolubor/specmen signalune), notarzed copy of death cedificate and succession cerdificale
or probated wil, if the original shareholder has deceased, etc. as applicable, For further information, kindly refer to the
Parageaph 9.23 titlad a8 'Procedure for tentanng Equity Shanes hald n ical Fomt' on page 49 of the Letter of Offer
Procedure for tendering the Shares in case of non-receipt of the Letter of Offer;

Pubkc Shareholders who have acqu med Equiy Shares bul whose names do net appear in the records of Deposilones on the
Ideniified Date, or unregistered owners or those who have acquired Equity Shares after the identified Date, or those who
have not raceived the Lettar of Offer, may also parficipate in this Offer. In casa of non-recaipt of the Letter of Offer. such Public
Shareholders of the Tanget Company may downioad the same from the SEBI website (www.sebi.gov.in) or obtan a copy of
the same from the Registrar to the Offer on providing suiable documendary evidence of hoiding of the Equity Shares of the

Tarpet Company. Alternatively, in case of non-receipt of the Letter of Offer, shareholders hoiding the Equity Shares may
participate in the Offer by providng their application in plan paper in wriing signed by all shareholder(s), stating name,
address, number of shares held, cient 1D number. DP name, 0P 1D number, number of shares tendered and ofher relevant
documents. Such Public Shareholders hawve fo ensure that their order is enfered in the slecironic platform to be made
avalable by Stock Exchanges befiore the closure of the Offer. For furiher mformation, kindly refler to the Paragraph 9.24 titled
as "Procecure for tendering Equity Shares in case of non-receipt of the Letier of Offier' on page 50 of the Latter of Offer

Status of Statutory and Other Approvals:

As on the dale of this Lealter of Offer, thera are no statubory or other approvals required for implemenéng the Offer excepl as
menticned in the Letter of Offer. Far futher mformation, knddy refer 1o the Paragraph 8.4 titled as ‘Stafufory Approvals and
conditians of the Offler’ at page 44 of Latter of Offer

Procedure for Acceptance and Settlement of Offer:

The Open Offer will be implemented by the Acauirer through Stock Exchange mechanism made avadabie by BSE Limited in
the form of separale window (‘Acquistion Window') as provided under the SEBI (SAST) Regulations, SEBI circular bearing
reference number CIR'CFIVPOLICYCELLM/2015 dated 13 April 2015, as amended read along with SEBI Circular CFDJ
DCR2/CIR/P/2016/131 dated 9 December 2016, as amended, and SEB! Circular beaning number SEBIHO/CFD/DCR-II/
CIRIPI2021/615 dated August 13, 2021 issued by SEBI. As per SEBI Circutar beardng number SEBUHO/CFDYDCR-INCIR/PY
20211615 dated August 13, 2021, a llen shall be marked agains! tha shares of the shamhalders parlicipaling in the lander
offers. Upon finalisation of the entitlement, only accepted quantity of shares shail be debiled from the demat account of the
shareholders. The len marked agsns! unaccepled shares shall be refeased. The delailed procadure for bendering and
saltiament of shares undar the revised machanism Is specified under the Paragraph 9 tlled as Procedure for Accsplance
and Satthement of the Offer’ on page 45 of the Letler of Offer,

Revised Schedule of Activities:

| Major Activities

Date of Pubiic Annourcemsan

Date of Publcation of Dalaied Public Stalamean] in the
na-.npapars

Schedule (1)
Wednasday, June 11, 2025
Wednesday, June 18, 2025

Revised Schedule (1)
Wednasday, June 11, 2025
Watnesday, Jurea 18, 2025

.................... | Wednesday, June 25, 2023

Wednesday, July 08, 2025
Wednesday, July 18, 2025

Wednesday, June 25, 2025

W&u‘n&s»day July 09, 2025

Wadnesday, Ociober 01,
2025*

[ Last Date for 3 public amouncement for compeling offeds) (2)
Last date for receipt of comments from SEBI on Draft Lettar
of Offer (in tha svent SEBI has not sought clanficalions or
adational information from the Manager 1o the Open Offer)
ldentified Date(d)

Date by which Letter of Offer will be dispatched 1o the Publig
Shareholders whose name appears on the register of
members on the kdentfied Date

Last date by which the Committee of independent Directors
constduted by the BODs of the Target Company is required jo
publish its recommendation o the Fubéc Sharehoiders for
thes Open Offer

Last date for upwand revision of the Offer Price and'or
Offer Siza

lssue of advedisermant announcng the schadule of
acivilies for Opan Offar in newspapers

Dale of commencemant of lendenng period

Fricay, Juy 18, 2025
Frigay, July 25, 2025

Meonday, October 06, 2025
Menday, October 13, 2025

Tuesday, July 29
2025

Wednesday,
Cclober 15, 2025

Thursday, July 31, 2005 | Frday, Oclober 17, 2025

Thursday, July 31, 2005 |  Friday, Oclober 17, 2025

Friday, August (4, 2025 Monday, Oclober 20, 2025

{"Offer Opening Date”)
Date of Closing of fendering pericd Fhursday, August 14, 2025 | Tuesday, November 04, 2025
("Cffer Closing Date”)
Date of communicating the rejection / acceptance and Monday, Wednasday
compéetion of payment of considerabon or return of September (11, 2025 MNovember 19, 2025
Equily Shafes 10 the Public Shareholdars of the
| Target Company
| Post Offer Adverfisemeand Tuesday, Wednesday.
September 09, 2025 an&rﬁ% 26, 2025
Post Oifer Report Tuesday, ‘Wednasday
Sapternbar 08, 2025 Novesrier 26, 2025

{1} The orginal schedule of aclinlies was indicative (prepared on the basis of limelines provided under the SEBI (SAST)
Regulations) and was sutyec! lo recelpt of statulory regulatory apovovals. To clanfy, the actions set ot above may be
compieled pror io they comesponding dales subyec! lo compliance with the SEBI (SAST) Reguistions,

(2] Thers is no competing affer lo this offer.

(3] Actual date of receipt of SEBI Observations an the DLOF.

(4] identfed Date is anly for the puposs of delemiming the names of the Shamhalders as on such dale lo whom the Letler
of Offer would be sent. It is clarifed thal all the Pubilic Sharehoiders [regrsfensd or unregistensd) of equily shares of the Tangs(
Company (except the Acquirer, PACs, existing Promofer(s) of the Targsf Company, Sefling Company, public sharsholders
who have been issued equiy shares in prefereniial issue and any person deemed lo be acting i concer with them, pursuant
to and in compliance with Ihe provisions of reguiabion 7(6) of the SEBI (SAST) Regulations, 2011) are efigible fo paricipale
in fhe offer anytime before fhe closure of the Tendenng Penod

Documents for Inspection:

The copies of the documents iisted under Paragraph 11 titled as Documents for inspection’ on page 58 of the Letter of Offer
will be avalable for inspection at the principal place of business of the Manager fo the Offer, Grow House Weaith Management
Privale Limitad, located al 6th Floar, A-608, Privilon, B/H. |scon Temple, Ambll-Bopa! Read, S.G. Highway Ahmedabad-
380054 on any workeyg day betwean 10700 am, (Indan Standard Tima) and 5:00 p.m. (Indian Standand Time) dusing the
Tendenng Penod commencing from Monday, October 20, 2025 1o Tuesday, November 04, 2025 Furiher, in light of SEBI
Circutar SEBVHO'CFDYDCR2ICIR/PI2020/139 dated July 27, 2020, read with SEBI Circular SEBICIRICFDIDCR1ICIRP/
202083 dated May 14. 2020, coples of the lolliowing docomants will be available for inspection 10 the Public Shareholders
electrorecally durng the Tendaring Period. The Public Shareholders interested 1o Inspect any of the following documenls can
send an emall from their registered emailids (including shareholding details and authority letier in the evenl the Public
Shareholder is a corporate bady) with a subject ine ["Documents for Inspaction - ONIXSOLAR Open Offar”), 1o the Managar
to the Open Offer al keover@growhousewaalth com;, and wpon recespl and procassing of the recaived recues], access can
be provided to fhe respeclive Public Shareholders for elecirome inspection of documents.

The Acquirer and PACS accepl full responsibilty lof the information comtainid in this Pre-Ofer Advertisament cum Cormigandum
to the Public Amouncement, Detaded Pubic Statement and Drafi Letier of Offer (other than such Information as has been
obtained from public sources or provided by cr relating 10 and confirmed by the Target Comoany) and undenake that they
are aware of and wil comply with ther obigations under the SEBI (SAST) Reguiations in respact of this Open Offer. The
Acquirer and PACs will be severally and joinlly responsible for ensunng compliance with the SEBI (SAST) Reguiations. The
persons signing this Pre-Offer Adverisement cum Comigendum o the Public Aancuncement, Detailed Pubic Statement and
Draft Lattar of Offer on behall of the Acguirer have been duly and legaly authonzed 1o sgn thes Latter of Offer

This Pre-Offier Advertsernent cum Comigendum 10 the Public Announcement, Delabed Public Statement and Drakt Letter of
Offer will aiso be accessible on the websfes of SEBFs websile accessible al www sebl.gov.in. BSE's website accessible at
wiww bseinda com Manager's website accessible at www growhouseweath com, and Registrar's website accessible at
www skylinefa com

Issued by the Manager to the Offer on behaif of the Acquirer and PAC's

Grow House Wealth Management Private Limited
(CIN: US7100GJ2022PTC133630)
A-606, Privilon, BH, Iscon Terple, Ambi-Bopal Road, 5.G. Highway, Ahmedabad-380054, Gujara, India
Tek: +91 79353 33132 / +51-79-35333682
.+ E-mall; takeover@growhousewealth com
Website: www growhousewealth. com
Contact Person: Mr. Hill Shah
SEBI Reg. No: INMODO013262
Validity: Permanent

WAL TV

""l'n.t.'l'\-'i'

FOR AND ON BEHALF OF THE ACQUIRER AND THE PACs:

Sdi- Sd/-

Niknil Savaliya Di%%n Savalya
Diractor PaC 1

Onix Rengwable Limited

Sa- Sa-

Piyush Savaliya Khian Savaliya
PAC 2 PAC 3

Place: Ahmadabad
Date: Ociober 17, 2025

CORRIGENDUM TO THE LETTER OF OFFER AND PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND
DRAFT LETTER OF OFFER TO THE PUBLIC SHAREHOLDERS OF

ONIX SOLAR ENERGY LIMITED

Registered Office: A
Tel No: +91-6358128991;

THIS CORRIGENDUM TO LETTER OF OFFER AND PRE-|SSUE ADVERTISEMENT CUM CORRIGENDUM TO PUBLIC
ANNCUNCEMENT. DETALED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER 5 ISSUED &Y GROW HOUSE WEALTH

35105MH1980PLC022118
Andhen East Mumbai
Website:

Corporate Identification Number (CIN): L
204, Rustomjee Central Chakala,

E-mail 1D:

park,

onixsolare d@gmail.com

A i

Target Company. However, the Offer Size is restricted io 16,27 698 [Sivieen Lekh Twenty Seven Thousand Six Hundred and
Minedy Eight} Equily Shares, being the Equity Shares hedd by the Eligitle Public Sharehaiders, representing 7,94% (Seven Point

Maharashtra

16

, 400069,

www.onixsolarenergy

The Pre and Post Offer Shareholding Pattem of the Target Company should be read as follows;

MANAGEMENT PRVATE LIMITED, THE MANAGER TO THE OFFER ON BEHMALF OF M/S ONIX RENEWABLE LIITED Nine Four Percent) of the Emerging Voting Share Capital of the Terpet Company: Shareholding/ | Shares / T:nndyr; ! Shﬂ?rfm:n El?“r?g:umff;r
{ACQUIRER), DIVYESH MANSUKHEHAI SAVALIYA (PAC 1), PIYUSH MANSUKHBHAI SAALIYA (PAC 2) AND KHILAN { D - 16.27 698" { Tweant e H H fulh voling rights agreed to be acqu | s lo voting is
HARESHBHA! SAWALIYA (PAC 3) (HEREINAFTER COLLECTIVELY REFERRED TO AS THE PACs"), FOR ACQUISTION DF UP 1ot 3 B e e e Sharec) foorunening 7 64% (Savan Puit N Fous bereant) of e Empiy priortothe | pursuant to allotment |acquired in open  the acquisition
TO 16,27 668 SHARES, REPRESENTING 7 94% OF THE EMERGING VOTING SHARE CAPITAL OF ONIX SOLAR ENERGY Vating Share Capital of the Target Comparny i : agreement / under Pref. Issue | offer (assuming and offer
LIMITED, AT AN OFFER PRICE OF T 264 00/- PER OFFER SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS OF ; : : Shareholders” acquisition and |  which trig the full (assuming full
THE TARGET COMPANY, IN ACCORDANCE WITH THE PROVISIONS OF SEBI (SAST) REGULATIONS [CORRIGENDUM TO As per Reguiation 7 of the SEBI (SAST) Regulations, 2011, the Offer Size, for the Gipen Offer under Reguiations 3(1) and 4 of Cate Dare

THE LETTER OF OFFER AND PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT the SEBJ [SAST) Reguiations, should be for af keast 26% (Twenly Six Perceni) of the Emerging Voding Share Capial of the gory the Offer SEBI (SAST) acceptances) acceptance)

DETAILED PUBLIC STATEMENT AMD DRAFT LETTER OF OFFERY Target Company. However, the Offer Size is restncted lo 16,27,698 (Sixieen Lakh Twenty Seven Thousand Six Mundred and Regulations, 2011

. . ¢ . g ' ; Ninedy Elgfilf Equity Shares, baing the Equily Shares heid by the Eligible Publc Sharshoiders, mpresenting 7 84% (Saven Pomt

This Corrigendum to the Latter of Offer Is o be read in conjunction with the: A . : {A) (B} (C) (4] * (B)+ (C) = (D)

a) Publc Announcement dated Wednesday, June 11, 2025 (Public Asnouncement’) Nirte Four FPerent) of the Emerping Vofing Share Capiel of f1g iampet Company, _ _ o o 5 : o | %i No. | %

b) Detailed Public Statement dated Weadnesday, June 18, 2025, in connection with this Offer, published on behalf of Be Acquirer v.  Preferenliaf ssue - the preferantial allotment of 1,85,13,885 shares to the Acquirer for consideration other than cash, in exchange . | M2 - ®2 - 2 - 2
and PACs on Wednesday, Juna 18, 2025, in Financial Express (Engiish daily) (All inda Edition), Jansalta (Hindi dady) (Al india for 89,599,900 equity shares of Nexgenix Salar Manufaclurng Private Limsed (formerly Onix Tech Renewabbe Privade Limiled) al (1) Promoter and Promoter Group
Edibon) and Mumba Lakshadweep (Marathi daily) (Mumbai Editon) [Mewspapers') (Detailed Public Statemant], Rs. 264/- per share, 8 approved by Board of Direciors of the Target Company on June 11, 2025, and by the Members at their a) Parties fo the agreement T = =

¢}  Draft Latier of Offer dated 'a\'udn&sﬂa? June 25, 2025 fied and submitted with SEBI pursuant o the provigions of Reguiaton 16 maetling held on July 11, 2025 5) PromolerPramoler group ofher = = = = = = = =
(1} of the SEB! (SAST) Regulations { Draft Letier of Offer) The Company had received the in-principle appraval for the said prefarential issue from BSE on Saptember 30, 2025 and has than (a) above

d) Letler of Offer daled Friday, Octabar 10, 2025, along with the Form of Acceptance-cum-Acknowledgement (Latier of Offer), allotlad shares on Oclober 13, 2025, 57 Vidhu S e - .

&) Recommendabons of the Independent Directors of the Target Company which were spproved on Tuesday, Ociober 14, 2025, . ST =Sy i . I horewsla = i e = L= ] = = e
and published i the Newspapers on Wednesday, Oclober 15, 2025 i%e::mmendnhom of the Independent Directors of the '3 Clarification on Offer Size and Percentage of Emerging Voting Share Capital: b2) Manisha Ashish Goenka | | -
Targe! Company’) K is hereby clarfed end should be read throughout tha Letter of Offer (LOF) that the Open Offer is for the acquisition of 3] Nealam Shorewaia = ™ = = = [ & =l

f) Pre-Offer Adveriisemnent Cum Corrigendum to the Public Announcement, Detailed Public Statermnent and Draft Latter of Offer 16,27 698" {Sixtean Lakh Twenly Seven Thousand Six Hundred and Ninety Eight) hully pad-up Equity Shares of faca value of ? R e t t $
dated Friday, October 17, 2025, in connectian with this Offar, published on behall of the Acguirer and PACS on Friday, Oclober 100 (Indian Rupees Ten) each representing 7.94% {Seven Point Nine Four Percent) of the Emerpmig Vioting Share Capital of the bd] Shyamalprassd Shorewsla - - - -~ | | - - | -
17, 2025, in Financia Express (Engiish daily) (All india Edition), Jarsatta (Hinde daily) (Al India Edition) and Mumbai Lakshadweep Target Company at a price of 7 264 (intian Rupees Two Hundred and Sidy Four) par hilly pasd-up Equity Share (e "Offer b& Shyamalprasad Shorewala HUF . “ . . | Ji =
(Masathe daily) (Mumbal Edition] {'Newspapers') ('Pre-Offer Advedicament Cum Cormigendur fo (he Pubilic Announcamenl, Price”) payable in cash pursuani io e Securifies and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) 56) Satish Shorewals HUF = e = s || 9= . = =
Detaded Public Statemant and Orafl Letter of Ofler’) Riegulations, 2011 as amended from time to time (*SEBI (SAST) Ragulations™) ﬂ?.l Nisho S s < i . N - . . =

Public Shareholders of the Target Company are requested to kindly note the following material development occurred *As per Regulation 7 of the SEBI (SAST) Reguiations, 2011, the Offer Size. for the Open Offer under Regulations 3(1) and 4 of 38 Rohl S :

after the date of LOF: the SEBI [SAST) Regulations, should be for 2t least 26% (Twenty Six Percant) of ihe Existing Vating Share Capital of the Targef ! Sy - - - - - - - -

Capitalised terns used but not defined in this Corrgendum shall have hie meaning assigned to such terms in the PA, DPS, DLOF, LOF Company. However, the Offer Size i3 resincted fo 16.27,608 (Sixfean Lakh Tweniy Saven Thm.f.aﬂd Six Hundned and Ninety b8| Rahit Shorewala HUF - - - - ¥ | = - =

1. Key Changes/Updates due to material development after the date of LOF: a Poue Parcong of o Bwrping otieg Share Capiil of ioe Tuget Company. "(2) Acquirer and the PACS | l
Public Sharsholders are requested o note the following material updates to the LOF in relation to the Open Offer: Ussgrammatc represaatation of ne Wransaction should be read 8s iofows a) Acquirer - Onix Renewable Limiled | 282,942 | 1429% | 18513885 | 00.#% |16.27,608 | 7.09% | 20424505 99.66%

1.1 Partial Complation of Preferential Allotment: b s ; b} PAC 1- Dwyesh Savalya J9.400 | 1.99% - - | - | - 39.400 | 0.19% |
This is in reference 1o the proposed preferental aliotment as disclosed in the Letler of Offer ("LOFT). The said preferential _""":’:“_E,,u ¢} PAC 2- Piyush Savaliya 28,700 | 1.50% - o ] = | e 28700 | 0.14%
alictment was approved by the Board of Direclors of the Targel Company on June 11, 2025, and subsequanily by the shareholders d) PAC 3 Khilan Savallys 260 | 0.01% = v - 5 260 0.01% |
aof the Company at thair mestng held on July 11, 2025, The proposed preferential allobmant, subject to applicable requlabory L bl -
approvals, comprised the issuance of an aggregate of 2,33,13 710 fully pasd-up equity shares of the Target Company, as Sub Total {2) 352,302 | 17.79% | 18513885 | 90.34% |16.27,696 | 7.04% | 20493885 100.00%
detailed below (3] Parties to agreement other than - - - - - - - -

+ 18513885 equily shares proposed |0 be allolled to the Acouirer, for consideralion other than cash, in exchange for = e {1} & [2) above

89,599,900 equity sheres of Nexgenix Sclar Manufacluring Private Limited (formerly known as Onix Tech Renewable | _m_ (4)Public Shareholders

Private Limited) at a price of T264/- per share; and -:"'—:: (i.0. other than mentioned above)
+ 4709625 equity shares proposed 0 be allofled for cash to investors belonging 10 the public category af @ price of —— e ey, v . |

T264/- per share {including a premium of T254/- per shame) B ittt a) Fis / Mrs / Fiis / Banks/NIIEPF = i = st (A (1 3 =
The Company received in-prncipie approval from BSE for the said preferential allolment on Seplember 30. 2025 b) Others 16,107,688 | BL1% = = [16.27,658) | (7.54%) - -
As par regulatory raquiraments, the Company was obligated jo compiate the allatmant wethin 15 days [rom the data of recempt Grand Total [1+2+ 3+ 4) 19,580,000 |100.00% | 1,8513 585 | 00.34% | 0.00 000 |204093885 100.00%
of the in-principle approwal and the Status of Prefarantial Allotment is as under; 'Hi,-w I 1 2 e —— Noles. '
+  The Compary has completed 1he abatrment of 1,85 13,885 equity shares 1o the Acquirer in accordance wih the lems of A ‘ L ;

1 opoadpeiaia e ] [N ) cooiocd o betegshor oot T Compery o i
+  The Company has not proceeded with the allotment of 47,99 825 fully paid-up equity shares for cash to investors from the A Sebenbeuiys, Sl 4 " L — - L pany.

public category within the prescribed timedne. Accordingly. no shares have been alatied io public invesiors under this Issued by the Manager to the Offer on behalf of the Acquirer and PAC's

component of the preferential issue Grow House Weaith Management Private Limited

1.2 The foflowing definitions showld be read in ight of the updated information after the dale of the LOF; ey (CIN: UST100G)2022PTC 133620

i Existi 1-&::1:;1; Share Capital Emerging Vioting Share Capital - 2,04,93 885 (Two Crore Four Lakh Ninety-Three Thousand R s ey S s e A-606, Privilon, BIH, lscon Temple, Ambli-Bopal Road, S.G. Highway, Ahmedabad-380054, Gujarat, India
Eight Hurdred and Eighty-Five) fully paid-up eguity shares of the face value Rs. 10V- (Rupees Ten ondy) each of the Tanget Ut o (P 1R A ) 9 S Bt s WEALT Tel: +91 79358 33132 | #61.79-35331662
Company beng the capllal post akatment of 1,85,13.885 equdy shanes 1o the Acquirer on preferential basis st el gy bbb tan g dutes o el ssaCavinT E-mall: takeover@growhousewealih.com

i Ehgible Shareholders/ Public Shareholders - shall mean all the equity shareholders of the Target Company who are eligible lo e Ly e s Website: waww (rowhousewealin com
terder heir Equity Shares in the Open Ofter, excapt the Acquirer, Person acting In concertis), exssting Promateris) of the Target ey by Contact Person: Mr. Hill Shah
Company. Salling Company, pubfic sharehoiders who have been sswed equity shares in preferential issue [preferential issus, A I FURTL S AT P e PSR S MU DY g SEBI Reg. No: INMODID13262
as approved by Board of Directors of the Target Company at thesr Board Meeting held on June 11, 2025 and by the Members at ¥ W sy o St pert hes st de pebntd dtens Validity: Permanent
their meeting held on July 11, 2025 and is subsect to requiatory approvals, of 185,13 885 fully pasd up equety shares 1o Acquiner L e —
for consideralion ofher cash against the acquisition of 89,53,900 (Eighty Nine Lakh Ninely Nine Thousand Nine Hundred) 5 The Coibil aElin THREE n P FOR AND ON BEHALF OF THE ACQUIRER AND THE PACs:
aquity shares of Nexgenix Solar Manufacturing Private Limited st Rs. 264/ The Company has received the m-principle approval 5 Share Capital of the Targst Company should be read as faliows S Sd/-
for the said preferenbal issue from BSE on September 30. 2025, The Company has aliotted 1,85.13 885 shares o the Acquirer L Pre - Preferential Allotment Post - Preferential Allatment | - g p
Company) and any person deemed to be acting in concent with them, pursuant to and i compliance with the provisians of Issued and Paid-up Equity Share of Nikhil Savaliya Oivyesn Savaliya
regulation 7{B) of the SEBI (SAST) Reguialions, 2011 Target Company “"'.ﬂ sh.'m“ » 'ﬂ M" m"."r 5"'.'“" F" ul. ‘Eh'.m” g"ﬂc[;f sble Limitnd PAGS

. Offer/ Open Offar- Open Offer for acquesshian of 16,27 698" (Sixbeen Lakh Twenly Seven Thousand Six Hundred and Ninaly - g ngm‘--—-gw ng Rights wﬂmhh Rights e ik 2 e
Eight) fully paid Equity Shares of the face value of T 10/- each ("Offer Shares™), representing 7.94% (Seven Point Mne Four Fully Paid-up Equity Shares 19.80,000 10000 252937110 100.00 Sa- " Saf- _

Parcent) of tha Emerging Vosing Share Capital of the Target Company al a price of ¥ 264/ (Rupees Twa Hundred and Sixty Partly Paki-up Equily Shares g a 5 . Fiyush Savaliya Khian Savaliya
I I0N0 POY N PSS YR DR L Total Paidup Equiy Shares 18,80,000 10000 | 26298710 | _ 100.00 Hiis s
*As per Regulation 7 of the SEBI (SAST) Raguations, 011, the Offer Size, for the Open Offer under Regulations 53(1) and 4 o S gy S S e - Place: Ahmedatac
the SEBI (SAST) Reguiations, should be for af isast 26% (Twenty Six Percent) of the Emarging Yoling Share Capital of the Tokal Voting Rights in the Target Company 18,80,000 100.00 25293710 100.00 Date: October 17, 2025
o® © o® © epaper.linancialexpress,.com., o @  ® @
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PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER TO THE PUBLIC SHAREHOLDERS

OF

ONIX SOLAR ENERGY LIMITED

Registered
Tel No:

+01

1-635812

Corporate Identification Number (CIN): L35105MH1980PLC022118
Office:

WA

991: E-mail ID: onixsolarenergylin @amail.com: Website:

o

A 204, Rustomjee Central park, Chakala, Andheri East, Mumbai, Maharashtra, 400069,

THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER IS ISSUED BY GROW HOUSE WEALTH
MANAGEMENT PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S ONIX RENEWABLE LIMITED (ACQUIRER), DIVYESH MANSUKHBHAI SAVALIYA (PAC 1), PIYUSH MANSUKHBHAI
SAVALIYA (PAC 2) AND KHILAN HARESHBHAI SAVALIYA (PAC 3) (HEREINAFTER COLLECTIVELY REFERRED TOAS THE "PACs"), FORACQUISITION OF UP TO 16,27,698 OFFER SHARES, REPRESENTING
6.44% OF THE EMERGING VOTING SHARE CAPITAL OF ONIX SOLAR ENERGY LIMITED, AT AN OFFER PRICE OF - 264.00/- PER OFFER SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS
OF THE TARGET COMPANY, IN ACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI (SAST) REGULATIONS ('PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC
ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER).

This Pre-cfler Advertizament cum Comigendum Lo the Public Amouncameant, Detailed Publc Statement and Drafl Letter of Offer
is 1o be read n conuncion with Be:

v.  Offer Period- Period between the dale of anaring into an agreemment. farmal or infomal, (o acquire shares. voling righls n, or
controd over @ farget company requinng a public anncuncement, or the date of the public announcement. as the case may be
and the date on which the paymenl of considaration (o sharehoidars who have accepled the open offer is mada ia. Juna 11,

422

PAC 1 is refaled Lo Mr. Nikhil Savallya and Mr. Khilan Savaliva who are appointed as Prolessional Direclors of the Targel
Company, PAC 1 &5 related o PAC 2 who has been apponted as the Addtonal Director in the Acgoirer Company. PAC 1
haids 38400 Equity shares of Targel Company. PAC 1 has not acquired any Equily Shares of the Target Company

a) Public Announcement dated Wednesday, June 11, 2025 (Public Anmouncement’] > - 5 i { <
2025 (Wed ¥l o B W i 1 WIBET s = withora ¥: \ : AL, e P he < Q1 Suc a5 10 s
b) Detailed Public Statement dated Wednesday, June 18, 2025, in connaction with this Ofer, published on bahalf of the 2025 (Wednesday) 1o November 18, 2025 (Wadnesday) or Bhe date on which open offer is withdraan, as the case may be betwaen the date of PA e 11, 2025 and the date o thij LOF. The ?erafs. of ;_.u ch shareholdng ane as follows
Acquirer ang PACE on Ili'l:i'j‘"l[l'ﬁljd!f Juna 18 2025, in Financsal £1ﬂil:5‘.1' |E_p.gi,-5l|-. aa”“ (Al India Edtion] Jarsatls Vi PI'EI..I:IEEEI Preferanal |ssue - means the progcssd prefanential allctment a.FIIIl"‘UE‘d tl', Board of Direciors of the T.ufEE‘t E:l"l'pﬂl'l'l Date of MNo of shares Face value Yolume mmﬂ Hlﬂhﬂl Price MNature of Transaction
(Hindi daity) (Al Inda Edtion) and Mumba Lakshadweep (Marathi daily) (Mumzai Editicn) (Mewspapers’) (Detailed Public on June 11, 2025, and by the Members al thelr meeting held on July 11, 2025 and &5 subject to reguiatory approvals, of Transaction | acquired/ (in Rs.) Average Price paid (in Rs.)
Statement’), 2.33.13,710 fully paid up equity shares | \disposed) | |persharefinRs) |
c) Draft Letter of Offer dated Wednesday, June 25, 2025 fed and submitted wish SEBI pursuant to the provisions of Regulstion +  1,85.13,885 shares tohe Acguiner for consideration ofher than cash, in exchange for 83.95.900 squity shares of Nexgenix 1505 _2"'-”' ,,‘f"_"‘_"_ 19 | 17158 181,05 k "mha% “”‘" | open m: ”3‘“"
16 (1) of the SEBI [SAST) Requiations (Draft Letter of Ofler), Soler Manufaciuring Private Limiled (formery Onix Tech Renewabie Privale Limited) at Rs. 264/- per share: and 15-05-2025 | 25870 10 Purchase from open marked
d) Letter of Offer dated Friday, Octaber 10, 2025, along with tha Farm of Acosplance-cum-Acknowledgament (Letter of Offer), *  47.99,825 shares for cash to public investors at Rs. 264/~ per share (inciuding & prémium of Rs. 254/- per share 1505-2025 | 10000 10 Purchase from open market
@) Recommendasons of the Independent Directors of the Tamst Compary which were approved on Tussday, October 14 The Company has received the in-princple approval for the sad prafarential issue from BSE on Seplember 30, 2025 422 Under Para 4.2 Divyesh Mansukhbhai Savalya - PAC 1 following paragraph has been updated i para 4.2.5 of the LOF
2025, and pubkshed in the Newspapers on Wednesday, Ocicber 15, 2025 {Recommendalions of the Independent Direciors vi. Tendesing Pericd- Penod withn which Shareholders of the Target Company may tender their Ei:uul',- Sharezl: in acceptance to 425 PAC 1 does nol hold a direclorship in any listed company nor is a whole-time director in any company, Further, PAC 1
of the Tarpet Company’), the Offer i.e. the peod belween and ncluding Monday, Oclober 20, 2025 10 Tuesday, November 04, 2025, halds directorshps in the foliowing companies
) Comgandum to the Letter of Ofer dated Oclober 17, 2025 vin. Underlying I?ﬂeflzisnn- The trangaction for Prefesential Issue of Equity Shares a2 contempladed under the Share Purchase Mame of the Companies ﬂui_g_ﬁ:liun No of Shares | Percontage | Listing Status
Public Shareholders of the Target Company are requested to kindly note the following: Agreement (SPA) Holding (%)
ca:'“!a}m terms used hot nol defined in this Pre-offer Adversisement cum E,:mgemhn shall have the mmmm aiswc I 413 Under Para 3.1 'ﬁﬂgrsmn of 1ha Offar 1‘:HI31MITJ para-;;raah hias baen .zpk']ﬂ:ﬂﬂ al Para 3.1.2 of the LOF Orix PP Private Lanited Director 0.00% Unlisted
such lams in tha PA. DPS, DLOF andior LOF. 3112 The Baard of Directors of the Targel Company at their meeling held on :‘n'admsday. Jung 11, 2025, has am:-:'r'zau 8 Orex Fusion Ventures private Limited Director 0.00% Unlisted
- el 1§ 5,13,885 (O Crora Eighty hi i Hur 1wl Eighty Fiva) fully . .
A ot P ot st 5 1485 O 0 F ol Tt howsrd g Miniod 0 LY '\ st pryc v e[ D000 vk
Tha Offar is b A oo of T 264 00 « Ay G ' Y OIBFES OF Tace value ¢ = (RLIpEEs | g HEFENhE O SEMNG 124070 (S8 s i - . Inilissta
rm ‘tht] i5 being made at a price of T M.UI' per Offes, payable in cash Three paint Twa Zara percent) of Emerging Voting Share Capilaf of the Tarat Company for kind i.e. agans! the acquisition NOPL Pace green Energy prvale Limdad Director 0.00% Unlisted
Thare has bean no ravision in the Offer price of §9.99,900 (Eighty Nine Lakh Ninety Nine Thousand Nine Hundred) equity shares of Nexgenix Solar Manufaciunng _Jiani Solar power Private limied Director | 5.000 | 5000% | Uniisted
B. Recommendations of the Committee of Independent Directors (1DC) Prvate Limited (Fomery kmown 85 Onix Tech Renawable Private Limited) 8 a price of Rs. 264 (Rupees Two Hundred Nexusgate ventures limaed Director 20 0.20% Unlisted
A Commitiee of Independent Direciors of the Tamet Company comprising of Umeshiiumar Singh (DIN No: 10988755) and Siady Four only) per fully paid-up Equity Share lo the Acquirer, in compliance with the provisions of the Companies Pawern Onix energy prvate Limited Director = 0.00% Unlisted
Charparson as the Chairperzon of the IDC, Yesha Aagam Shah, member of IDC, approved their recommandalion on the Act. 2013 (“Act”) and Chapter V of the Secunties and Exchange Board of india (lssue of ujrlllﬂl ant Disciosure = = o
- ¥ ; i 1 Pt e i SR aF T Dm' E,‘.nE arersr_! p'zmh! Llnred Director 5,000 S0.00% Unlisted
Offar on Tuesday October 14, 2025, and published in the Newspapers on Wadnesday, Oclcber 15, 2025 The IDC Members Reguirements} Reguiations, 2018 and subsequent amendments thereto ("SEBI ICOR Reguiations, 2018°). The Board of : 2 - — - o —
are of the ogenicn that the Offer Prce 1o the Publc Shareholders of the Tamet Company is fair and reasonable and s in lne with Direclors of the Targel Company, also at their mesting held on Wednesday, June 11, 2025, has authorized a preferential .51" h'“"‘-' ‘J"”ﬂ pr ﬂ"tﬂ L"""—*—’ Director | 5000 S0.00% | Unlisted
SEB| [SAST) Regulatons, Pubic Shareholders may, hersfore, independently evaluaba the offer ard take an infarmad deasion, allotment of 47,99825 (Forty Seven Lakh Nnety Nine Thousand Eight Hundred and Twenty Five) fully paxd- up Equity Orix Trans stellar private Limiled Director | 509 50.99% Unlisted
C. Other details with respect to Offer: Shares of face value of Rs. 10 each on preferential basis %o cerfain public category investors ata price of Rs. 264)- Orix Trans technocrates private Limaed Director | 500 0.25% Unlistad
3 . . : : (Rupees Two Hundred and Sy Four only) per Ek}‘ulfj- Share. The conserd of the members of the Target Company for the ~ :
1 Tlr*;-.?: 'D‘I:ur i nol a compeling offer In terms of Regulation 20 of he SEBI (SAST) Regulations. Thara has been no compalitive proposed preferential allotment was accorded on Extra Ondinary General Meeting held an Friday, July 11, 2025 BSE Onix Trans Enersal Private Limied | Director . —— ': 00% Uniisted
bid to the Offe 3 granted ds “In-principle” approval undar Repgulation 28(1) of SEBI (Listing D“hnatmﬂs gnd Disclosure Reguramanis) D“l 'ﬂru"'"‘.'_t\'f', limibed D'rw“'{ 4 4.',5:! 00,000 1 ?2 L 1I|3[1,'|d
2. The Lefter of Offer has been dispatched on Moncay, October 13, 2025, o the Pubkc Shareholders of the Target Company Regulations, 2015 on Seplembar 30, 2025, Alloiment of shares is pending as on the date of this LOF. Upon recaipt of the Viewn renewable private Limited Director 5.000 50.00% Unlisted
whose names appeanad on the regisier of members s on the Idantifiad Date, | e, Monday, Ociober 06, 2025. The dispatch r-prnciple approval from BSE, the Company shall complate the aloimant of shares not later than 15 days from the date Elix Solar technology limited Direcior : 0.00% Unlistag
hass baen camied out through pest |o those Pubic Sharehalders who are holdng shares in physical mode as well as ai other of in-principal approval from stock exchange. Thereafter, the Company shall file the lsting application with BSE not iatar Orix Powes IPP Private imiled Director 0.00% Unliste
P‘l.lt‘“ﬂ 5'1.’!"&'1:!!51"[3 wWho h?lﬂ ﬁi‘.l -'ﬂgtilﬁfﬂﬂ th‘."“ Lo L[5 i ﬂ:tﬂ"ﬂ“?ﬁf.‘i "l""' Mg E’&[‘GEIIME& and'ocr Iha‘-': THFI.]E'T {‘:‘.‘Inr}m'ﬂ am 'If""l': iu :]l“u_’l |:|l [‘hﬂ a“munr 3“1 '.-:H,:w"-g !!‘m 'U‘:E‘p'. ':ﬂ 1."U IESFI{\Q am;ru.-ﬂl,l 1|lnﬂ ]:-meru' S‘II\HI wu:? 1:‘-{ ti“: “au“g_ e — v i i m— - Bl
Ihrough elecironic mada (e-mail) to those Public Shareholders whose e-mail addresses were ragstared with Ihe Deposdonies aporoval not later than 7 working deys |_Orix Solar ESS private Limilad Director - 0.00% Unlisted
andior the Target Company 4.14 Under Para 3.1 'Background of the Offer- following paragraph has been inseried at Parg 3.1.5 of the LOF 423 Under Para 4.3 Pryush Mansukhbhal Savaliya - PAC 2 following paragraph has been added in para 4 3.4 of the LOF
3. Inlems of Regulation 16(1) of tha SEBI (SAST) Regulations, 2011, the Drafl Letler of Cffier ("DLOF") was submitted o SEBI 11E e . _ 34, PAC 2 has been appoented a3 Addtional Director in the Acquirer company & also the Promoter of the Accuirer
! % ) = ; f : 315 Dwagrammabic reprasentation of the Iransaction is as folows: b i
on Wednesday, June 25, 2025, SEBI issued its obsenvations on the DLOF vide its letter beanng reference no. "SEBIHCOY G o Company.
CFDICF E--HAC-DCHT.FT.'IZ‘M'.'{E."ESIT?5-23.'1' dated Wednesday, October 01, 2025. SEBIs cbservations have been 424 Under Para 4.3 'Plyush Mansukhbhai Savaliya - PAC 2 following paragraoh has bean updated &t para 4.3.6 of the LOF
0 L h offer Adva | also B n io the Aol Ly
ncorporatad in the LOF. This Pre-offer Advartisement cum Cormgendum also sanvas as a comigandum o the DPS, and as - s 43.6. The names of the companias in which PAC 2 holds 2 directorship ave as follows
requinad n berms of the SEBI Lettar Name of the Compani Designatio No of Sh P Listing Status
4 Following the dale of Final Lefier of Offer, the Compary has compléted (he allolmenl of 1.85,13 685 equity shases 1o the - o T . s H:I:T: “E:] i
Aoquirer. Howaver, the Comgany did not proceed with the alioiment of 47 98825 equity shares proposed 10 be ssued %o . : - 4 - 'H S —
investors in the public category. and accordingly, no shares wene alotted b public sharsholders. Shareholders are requested — NOPL Salar projects privade Limited Oirector x 0.00% Unlisted
o nota hat a separabe compendum 10 e Letber of Offer dated Oclober 17, 2025 has been isswad simuflansously wilh this ...‘."'.'..""..:',f.;.. I :::mxf. KOPL Pace green Energy pivate Limiad Director - 0.00% Unlisted
Fre-Offer Adverisemant cum Comigendum, praviding deteils of matenal deveippment fal has oooumed affer the data of the e d b= e e o Orix E-mobilty Limited Direstor 2.250 3-': 50% Uniisted
i i i x o ald ™ . L : rnalio . - . [T Se—— m“ = = - 2 v
Final Lefler of Offer. Sharsholders are advisad 1o refer 1o tha sald Comigendum for futher infarmation and updated disclosures Ry | et TSy 4+ ”[]1" Ht..rﬂmm Limited ] er_!.‘_@m_l__'__ 2 13 jL‘I I'IEIJ | 18] ‘\_u | I..I"III‘.-'.[EE:I
3. Key Changes/Updates made in LOF: mnte wieiew MPF Systems Limited Managing Direclor- 0 n'.m". Unlisted
\ ¥ = A . e 2 0 he .F : b [ ¢ | - e e = S B — e T et —
;:Héﬁr’gg?hﬁ's are requasted fo nate the foliowing matental updates to the DLOF as included in the LOF in refation to | m . = 425 Under Para 4.4 Khilan Hareshihai Savaliva - PAC 3- following peragraph has been updated af para 4 4.5 of the LOF:
' Pt oo — P —— —
Ls 1 m—— ! Sy e e A | | S diid S e 445 The names of the companmes in which PAC 3 holds a directorship are as follows
41 Deletion of the word *Oraft” or "DLOF* at ail the appiicable places in the LOF andior repiacing the phrase *Draft Letter of . . b ekt | l-":;;:r:;::;-_- e : = il T 5 —
Offec”™ with "Lether of Offar” &f sl the applicable places in tha LOF Prfutl St LT TN e o the Lompanie Sighation DOTIRNGS | ¥ NN ng Staue
e Holding (%)
4,2 Follomng table has been updated on the cover page in the LOF P Mot = e vt vy i Solr 1 T {5 1 300 000 il’i‘_l - Onisied
s Sl i gy lix Solar Technd i Irecior O KK 0.00°% niiste
Name of Acquirer! PAC | Referred as Email-ID Address 4 e 5 sus Orix Sciar E f’ " Direct 1 260 3015 M Lsted
— — $ ——e rE——re x Solar Ena im irecion i Y jsk
Onix Ranewable Limited Acguirer csidonorenawable.in P-212 B, Gale No- 2, Lodhika GIDC, b il Iganet. b LA ) B _ : e =
L g | L | Rajkot, Metoda, Gujarat, Indka, 360021 v ot e oo e PO Ovix E-Mobilty Limied Director | 333 1333% | Uniisted
Divyesh Mansukhbhai PAC 1 dvyesh savaliyaflonigrou. 1 A-1202, Pentagon, Opposile ottt gt g At e S B Sarda Proteins Lim ;1?_'? . Director | 0 0.00% Listed
Savalya Speedwel Party Plol, Mota Mava ) Do Alaeturead s S foecs Micat doen Nexusgale Venturas Limited Director | 10 010% Unilste
Rajkot, Gujaral-360005 e i e AP ST L S R Capi#on Energy Prvate Limited Director E 000 50.00% Unlisted
Piyush Mansukhbhai PAC 2 piyush savaliya@onixgroup in 235 Gokul Dhama Area ey o SO PRS- Orx-Tech Services Private Limited Director 5.000 50.00% Unlistad
Savaliya -'EF’I"fi‘ldm_- % Rajkot, X . < _he:qaﬁ ' Suiqr I'.lmml’aﬂunnlﬂr vate Limited | Director Rl 0.01% Unlisted
" _ Gugaral- 360410 4.15 Under Para 1.2 Details of the Proposed Offer following paragraph has bean updaled at para 3.213 of tha LOF 426 Under Pars 5-BACKGROUND OF THE SELLING COMPANY |E NEXGENI SOLAR MANUEACTURING PRIVATE
Khilan Harashbhai PAC 3 khilan savaliya@onbagroupn | A2 - 304, Suvamabhoomi, Opposite 1213 The Acc hav cauired haras of Tarnel Comoany afler the dateof PA Le June 11, 2025 and up 1o the d : gy . v " e
Savally 5 oll party piot. R | £ J  The Acgurer Nave Not acquired any shanas of Tarpal Lompany afer udle A LB June 18, ARLSand Up 1o oie LIMITED (FORMERLY KNOWN AS ONIX TECH RENEWASLE PRIVATE LHFET[D| "NSMPL® | *SELLING COMPANY™)'
S paedw oo A i Mgy s of this Lefter of Offer i.e.. Oclober 10, 2025 excepl 1,85,13 B85 equity shares 1o be alofted io the Acquirer which will be - following paragraph has been updated at para 5.4 of the LOF
Guaral - 560005 kept in demat escrow account in accordance with Regulation 22A of SEBI (SAST) Reguiations, 2011, The equity shares 54  The sharsholding patiem of S[.ﬂ”:q ETﬂm“\f &s on the date of this LOF is as follows
4.1 Following disclosure has been updated &t point ne. 3 af [he cover page m the LOF and al Para 8.4.2 of the LOF will be aflotted only afler the approval of the shareholdars and recaipl of inpanciple approval, The Acguirer shall disclose i T e E 3 it % Y AT
3} In terms of Requiation 23 of the SEBI (SAST) Reguiations, 2011, in e event that the approvals specified in paragraph during the Offer Period any acquisitions made by the Acquirer of any Equity Shares of the: Target Company In the prescribed HL ::“ Ml:“r c::‘hmd“‘ "m' hares P:":‘“';E;' )@
8.4 {Statubory and Other Approvats) of thes LOF ar those which bacome agplicatile prior to camplesion of the Open Offer form, to each of the Stock Exchange and 1o the Target Company at its regsiered office within 24 (hwenty- four) howrs. of : PoKws gory e 1 8 a"":
ane not recetved, for reasons outside the reasonable control of the Acquirer, then the Acquirer and PACS shall have the such acquisition, in accondance with RegulaBion 18{6) of the SEBI SAST Regulations, 2011. As per Regulation 22(1) of 1 Oni Renewable Liméed Promofer 85,540 500 100.00%
right 1o withdraw the Opan Offer, The foliowing conditions under which the Acquiner can withdraw the Cpen Offer, as SEBI [SAST) Regulations, 2011, the acquirer shall nol completa e acquisition of shares or woling rights In. o condrol 2 Khiian Savaliya MNominal Shareholder 100 | 0.00%
provided in Reguiation 23(1) of the SEB! {SAST) Regulations, 2011 are over, the targel company, whether by way of subscrplion lo shares or a purchase of shares atiracling the obligation o Total | 90,00,000 l 100.00%
ke i - : v R ko Fsn ' o i T b i v -
i) statutory approvals required for the open offer or for effecting the acquisitians attracting the chiigation to make an open oo i odedaata At e SRk et S04 01 508 (RORT) * Khilan Savalya s @ nominal shareholder holding 100 equity shares representing 0.01% of the fotal sharehalding n
offer under hese regulations having been finally refused. subsedt to such mequirements lor approval having been f{;r "";"“I‘"E" 20 g : e g r R e NSMPL on his own account, He is acing as an independent sharshalder acting on his own
n i'._._ :‘! 5 N | . 5 5 121 ot n &b - . 'lln. F 1 s C . arn -t 4 G arl.ll 0 E i s -
specifically disclosad in the detaled public statemant and the lester of offer “rr: ;;E r:sf :u:;:ri:gr "; :; ﬁr ;:w:[i ;k :t ﬁhrg:a;: ;ﬂiﬂﬁ p:: ;ﬂ:;;r :11;1 ; |7::| -: shares of the ame! company throug 497 Under Para 6 BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN
W) the Acqurer(s), being a natral person, has ded A TN AR R e - S AS ABC GAS (INTERNATIONAL) LIMITED]- following paragraph has been updated st para 6.4 of the LOF
#l) any condibion stipulated n the agreement for acqusition altracing the obiligation %o make the open affer is not met for ':'-'I such shares being kept in an escrow 2'{’““"“' §4 The enfire issued, subscribed. paid up and voling equity capital of the Target Company is listed at BSE Limited ("BSE")
reasons outside the reasonable control of the acquiner, and such agreement is rescinded, subject to such conditions e 10 Stquirer Rt ramising aey voting SgRIs over Such shasss kept in in.esciow account. (Serip Cade: 513119 and Scrip id: ONIXSCLAR), The ISIN of Equity Shares of Target Company is INE173MD101Z. As on
having been specifically disclosad in the detailed public statement and the letier of offer, prowided that an acquirer shall Provided fhal such shams may be ransfered to the accound of tha acquirer, subject o the acquier complying with the date of this LOF, the shares of ihe company have been removed from the Enhanced Surveliance Measure (ESM)
nat withdraw an open offer pursuant to a pubkc annguncement made under clause (g) of sub-regulation (2} of ragulation requrements specified in sub-egulabon {2) framewark, in socordance with BSE guidelines. [Sourcs: www besindia com)
< R e Y. § Under Para 3.2 Detals of e Propased Offer folowing paragraph has bean Lpdated at para 3.2.17 of the LOF 428 Under Para 6. BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIWTED (FORMERLY KNOWN
W) such arcumstances as in e opinion of the Board, merl wilhdraval 3217 Pursuant to Reguation 12 of the SEBI (SAST) Regulatians, the Acquirer and PACs have appointed Grow House Wealih AS ABC GAS (INTERNATIOMAL) LIWSTED]- foliowing parsgraph has been updated st pars 6.8 of the LOF
I the avenl of such a withdrawal of tha Opan Offer, a public announcement will be made within 2 (twa) Warking Days of Management Private Limited as the Manager to the offer and they have sppointad Skyfine Financial Services Privaie 6.8  The Share Capital of the Target Company is as follows:
such withdrawal, in the samé newspapers in which this DPS has been published and such public announcament will also be Limited as RTA lo (he Ofler. SEB| has lavied penally via order daled 27.03.2023 on RTA under Seclion 15A(a). 15Aic) and Pre - Preferential Allotment | *Post - Praferential Allotment
sent fo BSE, SEBI and the Target Company at its registared office 1548 of the SEB! Act for the viclation of Rs 8,00, 000/ which has been successiully paid on 18.04 2023 vis fransachon no Issued and Paid-up Equity Share of e il et e e e A
; R : . ’ i " HRAETII0 No. of Shares | | % of Shares | |No. of Shares /| % of Shares /
4.4 Following disclosure has been insanied &t point na. 11 of the cover page in the LOF and at Pars 3.2.18 of the LOF YBOH 846712039, Tasget Company Voting Rights | Voting Rights | Voling Rights | Voting Rights
11} The sharas issued under prelenantial allotmant held by parsans other than the pramokars during the open offer period which 4.17 Under Para 3.3 'Obect Of The Acquisition | The Offier'- following paragraph has been updated at para 3.3.6 of the LOF Fuly Paic-up Equity Shares 1SR80.000 | 100 00 3 52 63 710 100.00
gre unger kopck-n, @ not permittad 1o be fendered in the open offer and If tendered, shall not be acceniad n the open offer 336 Pursuant to this Offer and the lransactions comemplated In the Share Purchase Agreement, the Acquirer shall be classifed Partly Padup E |-l Sh : 1 :
g 2 ; f artly P by Shams - -
45 Revised schedule of activities has been Insertid next 10 origingl schedule of actwies on page No. 3 of the LOF and sunabile as tha new promoler of the Targel Company. Tha existing Promolers and members of the promaler group have submitted - 2 e P 0= et = —o-r- 5
changes perizining to the dates of the activites have been camed out at the aporopriate placss in the LOF undertakings expressing their inten! 1o cease to be dassified as Promotar/Promoter Group and shal seek redassification lolal Paid-up Equity Shares 13.80.000 100.00 2,52,83.710 100.
48 The page numbers of the table of contents have baen suilably updated wheraver reguired in the LOF and separate pages as public sharsholders m accordance with the provisions of Regulabon 1A, including sub-reguiation (10). of the SEBI | ":'H Voting q'?.hm b Ta'_q'et E?r__‘m'cmy _ﬁ 80, “'Ef" 1 bl ﬂ? \ ? i m:’ . Uil
for the Table of contents' and 'Definition Section” have also been updaled LODR) Regulations, 2015 : BSE has grantad ifs “in-princiofe® aporoval on Suﬂrwrhﬁ' 0, N25 fl*.'nrr“lmr of shames is pending a5 on he ﬂﬁ‘e of this LOF
4 " i =y o ¢ Rl A - . 418 Under Para 4.1 "Onix Renewsble Limited (Formerly Known as Onee Structure Private Limitad) - ACQUIRER'- folloiwing W ; ) - o
4.7 Followng statements are mserted below the table containng Tentative Schedule of Mayor Activities of The Open Offer’ on . 515 of th LOF: 429 Under Para 6. BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN
page no. 3 of the LOF paragraph hes been updated &t para 4.1.5 of the _ . . AS ABC GAS {INTERNATIONAL) LIMITED]- following paragraph has been added at para 6.11 of the LOF
1. The ogingl schedule of activiies was indicative (prepared on the basis of imelines provided under the SEBI (SasT) 4158 :'::*ér*‘:f-f-‘rdi'!; ’; ."f:?_‘i“'j t:' P':: DI'.' ’:ES::: E;I;';é 'j ": me j?tﬁr‘: L:IM ta:r:l ":h:jsﬁ'm?: ?ﬁ: y iuﬂner f_m'ﬂ o on Target Company has confimned that nedher the Lampany nor Its promoters or directors are Categonzed as a wilful defauller
Reguiations) and was subjact o recaipt of statutory! reguiatory approvais. To dianfy, the actions sat out abave may be -; - m? _I otz m:aL ST A . :b fa—i gl ; el b et F?‘m "‘r“‘ﬂ-!ffl' in terms of Regulation 2{1)(ze) of the SEBI (SAST) Regulations, 2011 or fugitive economic offender under Section 12 of
compléted prior 1o their comespandng dates subject to complance with the SEBI (SAST) Regulations he presant authonsed share capral of Acquirer s Rs, 1,50,00,00,)0" (Rupees One Hundred and Fifty Crores Oniy) the Fugitive Economic Offenders Act, 2018
. P representing 150000000 (Fifteen Crore} equily shares of Re, 10- (Rupess Ten Only) each. The aquity shares of Acquires - ks 7, . . =
2. There is no competing offer to this Offer are not listed on any slock exchange 430 Under Para 6. BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNCWN
i Ac r nvations on e ' : 3 AS ABC GAS (INTERNATIONAL) LIMITEDY- foliawing nobs has been & n para 6.14 of the LOF
Actuial date of receipt of SEBI absenvalions on the DLOF The curment pad-up equity share capital of Acguirer is Rs. 1,08.00.81,640V- (Rupees One Hundred and Eight Crore Eaghty .3 GA _ f}q 4 SE Tt _[w KL PO i S o o 1 Gt Ll:? )
4.8 Under saction 'Risk Factors' in bullet point {1) - para (c) - 'Relating to Underlying transaction and Open Offer’ following One Thousand Six Hundred and Forty Only) comprising ,:’f 10,80,08,164 (Ten Crore Eighty Lakh Eight Thousand One _ rrf“-ﬁ a‘.'E* no E.f_L.iirr;'h"_s in hIIIE.‘ -T'Lxr...::m-.‘ml: of the Board of Directors of Targel Company since he ling of the Oraf? Lotler
paragraph has been updated: Hundred and Sixty Four) equity shares of Rs.10)- (Rupees Tan Only) each, fully paid up as under of offer on June 23, 2029, Ol cate
¢) As on the dale of this Lebier of Offer, no stalutory approvals are required by the Acquirer to acquire the equity shares St. | Name of the No.of Shares | of Shareholding | No. of Shares | % of Shareholding 431 Under f“.ﬂ B EAEHGI':%"}-:JHD .D,F THE -AE'?F:T COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN
that are validy tendered pursuant to this OMer. However. in case of any cther statutory approvals are required or No. | Shareholders held as on the |as on the date of | held as on T A AS ABC (:JhﬁlllN TERNATIONAL) LIMITED] following table has been amendad and dsciosure is added after such table
become applicable at a later date before 1he complation of the Offer, the Offer would be subject to the recept of such ' date of DLOF. ie.| DLOFie. date® in para 6.17 of the LOF
other statutory almr::uaa and the Acguiner shall make e necessary arrzlrrgtrari for such approvals. In the i-.en of l 25-06-2025 | % 25-06-2025 Other Financial Data 31-Mar-25 | 31-Mar-24 | ¥-Mar23
nan-recaipl of any of the siatdory approvals, which may become applicable for acquisition of aquily shares e Acguiner TR Pt N G 1| Tk 1 5 Zh-uu.!ﬁ:m :‘-‘i' 0%, % 0%
shall have the nght to withdraw the Offier In accordance with the provisions of Regulation 23(1) of the SEBI (SAST) = | e . . e T__'_’ .'.'.!, 2.
Regulatiors, 2011 | 1| Divyesh Savakya 5,50,000 72.058% 4 50,00 04 4166% Eamings Per Shara Ix, "9 T 08 10.56
b, ¥ 2 - § - g | . | - [ L [ =4 'I‘ 2
4.9 Under section ‘Risk Factors' In bullet point (1) - para (m} - ‘Relating to Undedying transaction and Open Offer’ following % ] Ii.iarzsuth Savalya 900000 | 3755% 1 —iw Retum an Net worth (%) “# ?ﬁ-ﬁu i 5 .aE.q 50’ 1%
paragraph has been inserted | Pyush Savaliya [ 2000 | 1oo% | 21330000 1975% _Book Value Per Share () ™ 27.35 .01 LR
m) Where the stattory or requiatory approvals extend to some but not &l the public shareholders, the Acquirer shall have 3 | Nikhil Savaliya | 24,000 1.00% 10,80,000 1.00% "EPS = Profil after lax / number of oulsfanding Equify Shares af the close of the year/ pariod
the option to make payment of the consideration o such public shareholders in respect of whom no statutory or B. | Promoter Group Shareholders | 52 000 217% 23 40 000 2 17% "Redun on Ned Worth = Profit / Net Worth
a3 . i - i i ¢ =TT i ***Book Value per Share = Net Worll / No. of Equily Sharas
n.ngu.iahw approvals ara required in onrder 10 oo IU“; W Ihis Offer in respect of such public b a'murjt.r?. ’f"J.I" e, if ?Il.\ | C | FivMutyal Funds/Fls/Banks | . || | - 4 Proft 1*5:L'-f*nmr'1ul 1"‘r1*.' s sy
delzy cocurs on account of willul default by fhe Acquires in obtaming ihe requisite approvals, regulation 17{9) of the 0 I Publi [ .EI ,ﬂ: o4 35 345 38258 1 G4 | 35424 B EARSARNNN. SR N S
SEBI (SAST) Regulations, 2011 wil also become applicable and the amaunt lying n the Escrow Account shall become - : - e Lt L Source: Auditad financial ststements
liable for forfesture. Regulation 17(8) of the SEBI (SAST) Regulation, 2011 hereby states that “In tha evenl of non- Total | 23.96,984 100.00 10,80.08,164 100.00 “The Nuchations in moome and Profit Aler Tax (FAT) over the las!t livea lirancal years are pnmanly atinbutabie 1o the
fulfilment of chigations under thesa regulations by the acquirer the Board may direct the manager b the open offer fo *Based on latest shareholding pattem of the acquirer company afler giving effect of issue of sheres, inter-se transfer presence of exceptional dems in FY 2023 and FY 2024, and & change in the nature of business operations in FY 2025
forelt the escrow account ar any amounts iying In the spacial escrow account, either in full or i par belwean pramoder and promoder group sharehodders and Bonus lsswe of shares in the ralio of 1:44 by the Acquires During the FY 2023 and FY 2024, the Compsany reporied positive PAT despite minimal operating ncome. This was primarily
4 10Under section ‘Risk Factors” in bullet paint {2} - para {d) - 'Relating to Acquiner and the PACS' following paragraph has been wampany due to non-recuming excepsonal income parliculary from the sae of fixed assets. These gans signdicantly contmbuted to
updated: The details of the present board of directors of Acquirer ame fabled below: the nel profl in those financial years despile negative profil befors Lax
d} For the purpose of discioswes in the LOF, information has been sourced fram publicly available sources. Furthar, for Name of the Director | DIN Date of appointment During FY 2025, the Company commenced trading operations in solar cells and modules, leading %o a subsiantial increass
specific tiscinsures nol readily available n the pubic domain r'rrnrr"la{.ur has been obtained from the Targel comgany Piyush Mansushbhai S-a'fi’llyﬁ 1 [JEh-f:v-ﬁ-d"' ”1,% f'.r..?:l in revenu from operations leading fo increase in PAT for FY 2025 The PAT reflects the ackual operating LI_M!J’NC‘HL:!} o
such as rationale for fluciuations in income and PAT duning the relevant financial years, brief note on business operations, P S e T i ] i - the: business dudng the year, without any one-time or extreordinary Income as compared to FY 2023 and FY 2024.°
H s MNikhil Hareghbhai Savaliyva | 07 3?"«13. '|4 Dzn ﬂ-‘IJ' £ ;
Synargy from Acquisiion and Swap of shares, Audited Financial statemanis, compliance-related documents, etc. Such Dirveeh Mansuktbhal Sovei | o8i8ea3t 011272022 432 Under Para 6 BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN
indormation, along weth other publicly sourced detads, has not been independently warified by the Acouirer, the PACS, or YIS NS S |

.

the Manager io the offer.

Nana of the Diraclors of ORL are director on the board of the Targel Company axcepl M. Nikhil Savaliya

AS ABC GAS (INTERNATIONAL) LIMITEDY- foliowing is the pre and post offer sharshalding pattem of the Targst Compary
i§ updated in para 6.18 of the LOF

11 Under section ‘Resk Faclors' in bulled poinl [2) - para {g) - ' Relatng o Acquinee and the PACS' following paragraph has been 419 Under Para 4.1 'Onix Benewable Limded (Formedy Known as O Struclure Private Limited) - ACQUIRER'- lolowing Sharehoiding’ | Shares/voting rights | Shares / voting Shareholding /
nsarted paragraph has been updated &t pars 4.1.6 of the LOF voling rights | agreed fo be acquired| rights to be | voting rights affer
gl The Acquirer miend lo continue the existing line of business of Tamgst (‘nrmmy and may diversify into ofher business 316 Profle of Dinectors of the Acquirer i as under prior to the pursuant to allotment | acquired in openy  the acquisition

f 0 | Y 48 = inmb frar GG | © |1_""‘ f sEanf ] g o - . |
e e e i e e, sl clon o s 0 1) W P VoS, g 40 . s 25 Gl D A, a9 ok i | | ] g
m;;w o which is i.ts&hJ 1'n the mg,; intarest of the shareholders Anv chan !?E. n the structure that Tﬁ;, be camied out .fal',u: 10, He holds the Deg’:m of Bime:w of Ernglmﬁrrrg (Elecincal) from Saurashira University and has an expenence of Category | the Offer (SAST] P upr:gc el
will be in abcordanca with applicable laws. more tian 15 years in the field of Elecincal Indusiry Regulations, 2071
4.12Fdlowng definfions have bean inserted andior updaled undar Key Defindons’ on page no. B, 8. 10 and 11 of the LOF: o) hlr. "'kn: H:e:a'ltga 53"'3?:"3 a;m}: r_ﬁs'?_'&s fl il No. 101, umﬁ'{ .-st-;:. f.:?af:&nm P:a!.tar':hm H;a:: 13 KEMM_' (A} (8] C) {A)+ (B) + (C}= {D)
DLOF/ Drafl Lefter of Offer- The Draft Letier of Offer dated Wednesday. June 25, 2025, filed and submitied with SEB! SEYINNY T EUE T SPNTY 1 WACE T RIS 0 SINILY SURMID] (S o e No. | %2 [ Mo %2 | No. | %2 | Mo |
: e e . B AR AT s ; Techndlogical Universily and has an expanience of more than 11 years in the fald of Elecirica industry - : : 2 - %3
pursuant to the provisions of Regulation 16(1) of the SEBI (SAST) Reguiations, for its observations o R A e 41, rasides at A-1202, Pentagon, Opoosite Speecwall Party Piot. Mola Mava {1) Promoter and Promoter Group
i, Eligible Shareholders! Public Shareholders - shall mean all the aguity sheeholderms of the Target Company who are . H. " ﬂ?ﬁ 3 ;:J ne : ﬂ‘:::'a ::I! D‘I“E' ;a of : o oy m::ﬁ;rg R 1.- Sy 'r‘d enin 3) Parties fo the agreemant - o = o B % - | a5
eligibile to tender ther Equity Shares in tha Open Offer, axcept tha Acquirer. Person acting in conceri{s), exisfing Promuotaris) akot .11.l|._-'-ll'ra| ul.:-;u HEDH] = H"IF'i Eg;ﬁf' rB;;‘Eh ':I"ll l Eﬂgt BENNG (Elecinical) from Saurashira Universs y and has an Sy —— e = = - S = . = 1 =
of the Taret Company, Seling Company, publc shareholders who have been issued equity shares in preferential issue SO O A T S TN M O Ee ey then &l sbiove
(propased preferential issue, g5 spproved by Bosrd of Directors of the Tarpet Company al their Board Mesting heldon June 420 Under Para 4.7 'Onix Henewable Limited (Formarly Known as Onix Structure Private Limited) - ACQUIRER™ following e umsn o I I |
11, 2025 and by the Members af ther meeding held an July 11, 2025 and is subject fo requlatory approvals, of 2,33 13710 paragragh has been added In para 4.1.8 of the LOF P N Y - - - _ - = = =
n o Al = = Al = . o 2) Manazh izh Goenk - - - - - - - -
fully paid up equaty shares compnaing of 185 13085 equily shares fo Acquirsy for considarstion ofher cash soaing! the The increase in revanue and profit after tax (PAT) during FY 2025 is prmanly sttnbutable fo the commissioning of multipie b2) Municha Ashish Goenks
i - =l T i " d A 3 » . s : [ '] ol = = =
r;;-?:;:iﬁ of Pﬁiﬂlﬂi -IrE; I:::rqh‘wl; .'.I:«.'r.::r ﬁ:rlif; a":; J'hn..;m M:.i:”:m‘.;.ﬂ;:;ﬁsb:mf u; r;::-ff--r iﬂ:‘i solar powey profects acrss Guyaral undier the PM-KUISUM scheme. IWith several projects bocoming aperational duning the '*Hf Nelam Shorewale -
L ‘;‘ F;h_ ”‘i :'" - .",' E“n_ fﬁf: _&E_-: . £ :V :?mf‘?i”#; .:;iﬁ - .;fpl-a.'ﬁ?nﬁ w‘ 'T"i;m-l'_l year, the Company realized r-grw revenye from EPC projec! sales. Conseguently, profitabiity and sumiug impvoved b4) Shyamaiprasad Shorewals - - = = - - - | =
ﬁﬁf?{vﬁﬁigﬁff 30 2025 ) ared aﬁyﬁ'iﬁ;';rﬁw*;ﬁf; mn;n T s S et 1 St signficantly, dniven by economies of scale and bafter absorption of flxed costs, b5) Shyamalprasad Shorewala HUF | - = - z = -- z =
compliance Wi the prowisions of tegulation 7(B) of the SEBI (SAST) Reguiations, 2011 ' in addition, the Company raised funds ihrough the issue of equity shares at & premium. resuling in an increase n the | b6) Satish Shorswala HUF £ = - - = = e
iil. Igentified Date- The date faling on the 10th (Tenth) Working Day prior to the commencement of Tendering Period, for the Sem-r.n'.ﬁs Premium balance under "Resenes and Sl.:l.'ﬂ"u! . . b7) Mishy Shorewala - - - - - - - | -
pupeses of determinng eligble shareholders 1o whom the Lefter of Offer will be sent e Monday, October 08, 2025 The increase in barmowings dunng F'Y 2025 /8 primanily o account of addionsl unsecured loans avalled fo fund working bl Rohit Shorswala - - - -~ e = e ] e
iv. Lefter of Ofter / LOF- This Letier of Offer dated Friday, October 10, 2025, which shall be dispalchad to the Public Shansholders capital requirements anising from the expanded scale of gperations.” b9} Rohit Shorewala HUF = = = & = “ = s
of the Targe! Company 421 Undes Para 4 2 ‘Divyesh Mansuichbhal Savaliya - PAC 1 following paragraph has been updated n para 4.2 2 of the LOF Sub Total (1) - - - = = T = 2
- - _—_— -— - -
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Shareholiding/ | Shares/voting rights | Shares/voting | Shareholding /
vofing rights | agreed to be acquired | righis fo be | wvofing rights after
prior fo the pursuant fo allotment |acquived in open  the acquisition
agreament / under Pref. Issue | offer (assuming and offer
Sharehoiders’ acquisition and | which triggered the full acceptances| (assuming full
Category the Offer SEBI (SAST) acceplance)
Regulations, 2011
{A) (B) (€ [ (A} + (B) + (C) = (D}
No, %(2) No, W2 No. | %2 No. W2
{2) Acquirar and the PACs _ :
a) Acquirer - Onix Renswable Limiled | 282042 | 14205 | 18513585 7320% [16.27.608 | 644% Zf“.?wli.?’.i: 80755
bj PAC 1- Divyesh Savaliya JA400 | 1.59% - - | = | = J0 400 | 016%
¢l PAC 2- Piyush Savaliys 29.700 | 1.50% | - | 29700 | 012%
d) PAC 3 Khilan Savaliya 260 | 0.01% - o L= o= 260 | 0.001%
Sub Total (2) 352302 | 17.79% | 1,8513885 | 73.20% |16,27,698 | 6.44% | 20493885 81.02%
(3] Parties fo agreement other than - - - - - | - - | -
{1 & (2} above
{#iPublic Shareholders
{iLe. other than mentioned above)
a) Fis / MFs / Flls / Banks™NIEPF - - | -
b) Others 16.27,698| 8221% | 4799825 | 1896% |(1627.69%)|(64e%)| 4709825 1898% |
Grand Total (14 2+ J+4) 19.80,000 | 100.00% | 23513710 | S216% 00 | 000 | 25253710 100.00%
Notes:
1} Calculated on the lotal Exigbing Violing sham Capital of Target Company

Calculated on the lotal Emenging Valing share Capital of Target Compary,

4 33Under Para 6. BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN AS

ABC GAS (INTERMATIONAL) LIMITED)- followng paragraph has been added al para 6.20 of tha LOF

£.20The rumber of Sharahalders in Onix Salar Enengy Limied = public catagory is 7,031 as on Ocipber 03, 2025 (Calculated

as per the lates| Banposa dalz avalable with fhe company),

4 34 Under Para & 'BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN AS

ABC GAS (INTERNATIONAL) LIMITEDY- the details of the compiance officer of the Tangel company ae updaled at para
622 of the LOF

.22 Details of Compliance OMicer of the Target Company:

Lavesh Gupta

Onix Sodar Enargy Limited

A 204, Rustomies Cantral park, Chakala, Andhes East. Mumbal, Maharashira, 400089
Tal No: +31 8358128091

E-mail 10: gnixsolarenergybmiteBomail com

4 35Under Para 6. BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR ENERGY LIMITED (FORMERLY KNOWN AS

ABC GAS (INTERNATIONAL) LIMITED]- following nstances of non-complancaidelayed compliance are updated af para
5.23 of tha LOF

& 23 As per the Information receivad from the Targat company and from the Watchout Irvestors wabsite, thens have been instances

of Non-Complisnce/delayed Compliance by Target Company against which mguiatory action has been iniiated by the stock
exchange during the las! eighl Financial years under SEBI (LODR) Regulations as detaled below

Sr | Competent | Regulatory Regulatory | Penalties | Dale of Order | Further
No | Authority | Charges Actions developments
1 |BSE Did Mot Appont Company imposed Fine | Ris.36.580/- | 31-Dec-2023 | Nol Appearng In
Secretary andior Complance The List For The
Officar For The Quarier Cuarfer Ended
Ended 31-Dec.2023 31-Mar-2024
£ B3E Delay In Submission Of mposed Fine | Rs 50.0000- | 30-Sep-2020 | Mol Appearing In The
Foancial Resulls Violabng List For The Quaner
Regulation 33 Of Sebi (LODR] Ended 31-Dec-2020
Regulations, 2015 For The
| Qu‘l_r_'gr_ Ended 30-Sep2020 | _ N |
3 | BSE Oid Not Submi andior Securities 16+ Aug-2022 | Mol Applicatile
Submi Incomect Shifted Ta
Shareholding Pattem THETMTITS
Groug
4 B3E Did Not Submid  and'oe Securities - 15-Nov-2022 | Mol Applicable
Submi [ncomecs Shiked Ta
Shareholding Pattem TIETMTTS
Geoup From
22:Nov-2022

Source: Watchout Investor (b8
Furlher. the
by the Target Company, lilings with
the Manager § the Open Offer confirms that the instances of non-compliance and penailies imposed have been adaguately
disclosed haren,

Following are the instances of Non-Complisncetdelayed complisnce under SEBI LODR Regulations against which regulstory
action may be initiated by the stock axchange aganst the Target Company

(e wialchaulinvastons comi)

the Manager lo the Open Offer has camed out independent due dilgence. including venficaton of the disclosures made
f Lhe stock exchampe, and other publicly avalable information. Based on such due ditgence

SrNo. | Regulation No. Particulars of filling
1 ﬂﬂgubltlm 33]3] - Submessian ol Financia Yamr | Remarks
Financial Results 201T-18 Defayed in Complisnce for Quaner ended September
2017 by 1 day
201920 Defayed in Compliance for Cuarter and Year ended
March 2020 by 15 days
2 Ragutation 34(1) Annual Repon Firancia Year | Remarks
2018-20 | Defayed in Compliance by 2 days
z:IEEL 21 Not Complad
3 Regulation 44(3)-Submission of Financial Yaar | Remarks
:‘:‘;ﬁ R‘:":"’J"L" 1o Slock 2018-20 Detayed in Compliance by upto 1 day
z " 2024-25 Detaved in Compliance by uplo 2 days
4 Reguiation 47(3}- Newspaper Financial Yaar | Remarks
Advertisernent 20179810 2 | Details regarding compliance has not been made
024-25 availabla by the Tarpel Company.
B Regulation 24A - Secredarial Firancial Year | Remarks
e 2017-18 to 2018-19 and 2020-21 lo 202625 | Nt Applicale’
2018-20 | Nct Apphcable

Furihar, there are no panal achions agains! the promotersidireciors of the Tamst Compsny under SERI (LODR) Reguiafions.
2015

* SEBI may take appropriate action against the Promoters of the Target Company in terms of SEBI (LODR) Regulations
2015 and provisions of SEBI Act for any non-compliance of SEB! (LODR) Regulations 20135,

4.36

Unider F‘EH':I B 'BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR EWIEHG"I' LIh‘ITED -.FDR'!.I‘ER' Y KROWN

m
]

il
-y

d)

THIS CORRIGENDUM TO LETTER OF OFFER AND PRE-ISSUE ADVERTISEMENT CUM
ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER & SSUED BY GROW HOUSE WEALTH
MANAGEMENT PRMATE LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S
[ACQUIRER), DIVYESH MANSUKHEHAI SAVALIYA (PAC 1), PIYUSH MANSUKHBHAI SAVALIYA (PAC 2) AND KHELAN
HARESHBHAI SAVELIYA [PAC 1) HEREINAFTER COLLECTIVELY REFERRED TO AS THE "PACs"). FOR ACOURSITION OF P
TO 16,27 608 SHARES, REPRESENTING T7.04%
LIMITED, AT AN OFFER PRICE OF T 264.00/- PER OFFER SHARE, PAYABLE IN CASH. TO THE PUBLIC SHAREHOLDERS OF
THE TARGET COMPANY IN ACCORDANCE
THE LETTER OF CFFER AND PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TOD THE PUELIC ANNOUNCEMENT.
DETALED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER)

This Comigandum bo the Lefier of Ofler is to be raad in conjunclicn with the

AS ABC GAS (INTERNATIONAL) LIMITED)- followng detals of delayed compliance in filing the necessary dsciosures in
accordance with the provisions of Chapter \ of the SEBI (SAST) Reguiations by tha Promoler and Promoter Group of the
Tarpet Company are updaied at para .24 of the LOF!

624 As perthe nformalion and documents made avalable to us, the Promoter and Pramoter Group of the Target Company has
delayed in fling the necassary disclosures in accordance with the provisions of Chapler V of the SEB! (SAST) Ragulaton
detalls of which ane as under

Sr. | Regulation/ | Financial |Due Date for | Actual date | Delay, if any Status of Remaris/
No.| Sub Yoar compliance | of {in No. of days) | compliance Observations
Regulation as mentioned. compliance with
in the Takeover
regulation Regulations
1. | 28(2) 2015-16 |[Detalls not | Details not | Dedadls not Details not Purchase of Shares
Available® | Available® | Avalable® Avalable" by Promoter &
| Promoter Group
2. | 82) 2022-23  |22-08-2022 | 25-11-2023 | 420 Delayved Sale of Shares by
Complianos Promaler & Promoder
| Group
1 | 29(2) 2022-23 |16-12-2022 | 25-11-2023 | 344 Delayed Transmission ol
| Compliancs Shares
4 | 29(2) 2023-24 |10-11-2023 | 25-11-2023 |15 Dalayed Sale of Shares by
Compliance Promater & Promater
| | | _ _(Group !
5 | 29(2) 2023-24 |24-11-202) | 25142023 | DY Delayed Sgle of Shares by
Compliance Promater & Pramater
—— - A — = [ it - e ey CTDLF
6. | 29(2) 202324 |26-11-2023 | 28-11-2023 |02 Delayed Sale of Shares 1:r,
Compéances Promolar & Promoter
Graup
7 2912} 2024-25 |[12-406-2024 13-08-2024 | 01 Compliance Sale of Shares by
was undertaken | Promoter & Promotar
voluntanly Group

acatlezes g PR e hough delayed

4 | 29(2) 2024-25 |12-06-2024 | 13-06-2024 | D Compliance Sale of Shares by
was underlaken | Promoler & Promoter
woluntan Group

though r‘L*IE.W

9. | 20(2) 2024-25 [12-06-202& | 13-D6-2024 | 01 Compliance Sale of Shares by
was undertaken | Promater & Promoter
valuntarily Geoup
though delayed

"Dalaits of compliance wih regulabions has nol been made avaiable o us

# The transaction was inibially reporied io the Stock Exchanga an 288 November, 2023, Howaver, based on query recaved from
BSE, the revised disclosure was submitted on 1060 January, 2024,

@0etals wilh respact o complance with regulation 30 (2] and 3%(4) of SEBI (SAST) Reguiations has nol been made availsble lo

1]

SEBI| may inifiate appropriate action against the Promoter and Promoter Group for non-compliance with provisions of
chapter V of SEBI (SAST) Regulations, 2011, wherever required.

437 Under Para 7.1- JUSTIFICATION OF OFFER PRICE- followsng details of market price of the shares of the Target company
are added &t para 7.1.8 of the LOF
7.1.8 QDetais of market price (elosing) of the shares of the Tameat company am s inlices
Market price as on Date Closing Market price on BSE
Public Announcement 11.08.2025 300.15
__The day afler Pubic Afrouncermen! 12082055 306,15
Detallad Public Staemenl 18.06 2025 IN.25
Draft Leter of Offer 23.06 2025 365.60
One day priar to the date of Letter of Offer 08.10.2025 270

[STTTE WA e o

438  Uncer Para 8.4- STATUTORY AND OTHER APPROVALS - following paragraphs has been upcated at para 8.4.1 and para

LES

B.4.3 of the LOF

1 Asonthe dale of this Letter of Offer, here are no stabuloey or other approvals reguined to complets the underypng ransaction
and Ihe Opan Offer. However, if any statubory or ofher approvals ane required or becoma applcable pror (o compiation of the
Dffer, the Offer would be subject io the recaipl of such statulory or olher approvals and the Aoguirer and'or PACs shall make
fha nacessary applications for such approvals

8.4.3 Asontha date of the Lefler of offer, no approval is required from any bank ! financial insbitutions for the purpase of this Offer
439 Under Para 13- DOCUMENTS FOR INSPECTION following points has been added/updaled in the LOF

9
"

Copy of Financials of the Sefling Company for tha financial year ended March 31, 2025, March 31, 2024 and March 31, 2023.

Copy of Letter from ICICI Bank Limited confirming the opening of the Escrow account and the amound kapt in the Escrow
Account

. Copeas o the Pubkc Announcemant dated June 11, 2025, publshed copy of the Detailed Public Statemant, which appaared

in the Newspapars on Juna 18, 2025, ssue opaning PA dated and comgendum to DPS dated Oclober 18, 2025

Copy of the Valualion Repori dated June 11, 2025 issued by Regsterad Valuer Manish Sanlosh Buchasia (IBBI Regstration
No.: IBBIRVIDI201812235).

. Dbsenvation |attar beanng referance number SERBIHOVCFOVCFD-RAC-DCR2PIOW202525812 detad Oclober 01, 2025

received from SEBI in terme of Regulation 16{4) of the SEBI (SAST) Regualions,

Letter dated September 30, 2025, from the BSE Limiled, granting the "In-principie” approval under Reguiation 28(1) of SEBI
[Listing Oblgafiors and Dischosure Requirements), Reguations, 2015

Please note that a copy of the Letier of Offer is slso avsilable and aocessibie on the websites of SEBI al www sabe ]%q. in the
Target Company at www onixsolprenergy com, the Ragistrar to the Offer at www skodingrta com, the Manager to the Offer at
wirw qrowhousewealth.com. and BSE Limided al www. bseindia com, from which the Public Shareholders can download'grint
tha sama

Instructions for Public Sharehokders:

In Case of Equity Shares are held in the Dematerialized Form:

Tha Public Shareholdars who are helding Equity Shares in elecionic/dematenakzad form and who desire o tender thair
Equity Shares in this Offer would shall approach thesr respective seling broker indicating to their selling beoker the details of
Equity Shares that such public shareholder indends to tender i this Offer, Public Shareholders should tender their Equity
Shares before market hours ciose on e last day of the landaring period. For Further Information, kindly refer to paragraph
§.27 tad as "Procedurs for lendanng the Equity Shares haid in Demalerialized Form' on page 48 of the Latier of Ctfer

In the case of Equity Shares held in physical form:

As per the provisions of Requlation 40(1) of the SES| (LODR) Regulations and SEB!'s press release dated 3 Decamber 2018,
bearing reference no, PR 4972018, requests for transfer of sacurities shall not be processed unless the secunbes am hald in
dematesialized lorm wih 2 deposiory with effect from 1 Aprl 2019 However, 01 accondance with the circular ssued by SEBI
bearing reference number SEBI'HOICFDICMD 1CIRP2020/144 dated 31 July 2020, sharehalders holding securilies in
physical form are allowad fo tender shares in an opan offer. Such tendanng shall be B3 par the provisions of the SEB| (SAST)
Regulations ﬂ-cmwr%qﬂ Public Shareholders holding Equity Shares In physical form as well are eligible 10 tender heir
Equity Shares in this Offes as per the provisions of the SEBI (SAST) Regulations. Public Shareholders wha ane holding Equity
Shares in physical form and mntend lo paricpade in the Offer will be required bo approach their respactve Sefling Broker along
with the complete set ol documents for venficahon procedurnas lo be camied owl, including the (i) onginal share cenificatals)
[ii) «wabd share transfer formis), e Form SH-4, duly filed and signed by the-trangferors (i.e, by all registered shareholdears in
same order and as per the specimen Sgnalres registenad with fe Target Company) and duly witnessed at the appropriate
place. {lii} sall-atiestad copy of the shareholdar's PAN Card (iv) Fom of Accaptance duly completed and signed in accordance
wilh the mstructions confained therein, by solaijoinl Public Sharsholders whose name(s) appears on the share cerlificate(s)
in the same order in which they hold Equity Shares, and (v) any othes relevant documents such as power of attormey, corporale
guthonzation (nclading board resolufion/specimen sgnatune), notarized copy of ceath cerificate and succession cerificate
or probated will, f (he original shareholder has deceased elc., as applicahle. For further information, kindty refer o the
Paragraph 9.23 lilled as ‘Procedura for tenderng Equity Shares haid n Physical Form on page 49 of the Lefler of Offer
Procedura for bendering the Shares in case of non-receipt of the Letter of Offer:

Public Sharehalders who have aoqu ned Equity Shares but whose names do not appear in the resords of Depcsfonies on the
Identified Dale. or unregisiered owners of those who have acquired Equity Shares after the Identfied Date, or those who
have not recewvad the Letler of Cffer. may also participaie in this Offer. in case of non-recaipt of the Letter of Offer, such Public
Shareholdars of the Targel Company may downlboad the same from the SEEBI website (www.sebi.govin) ar obtain a copy of
Ihe: same from the Regisirar to the Cfler on prowiding suitable documentary evidence of haldng of ihe Equity Shares of the

Tergal Company. Aemalively, in case of non-recaipt of the Letter of Offer, sharehoiders holiding the Eguity Shares may
parficipabe in the Offer by providing Sekr application in plan paper in wriling signed by all sharshalder(s), staling name,
addnegs, number of shares held, dienl 1D number, DP namié, DP 1D number, number of shares endered and other nisavant
documents. Such Public Shamsholdars have to ensume that ther order is enterad in the electronic plafform 1o ba made
available by Stock Exchanges before e closure of the Offer. For further information, kindly refer fo the Paragraph 9.24 tiled
as Procedure for tenderng Equily Shares In case of noneceipl of the Letter of Offer on page 50 of the Letier of Offer
Status of Statutory and Other Approvals:

As on the date of this Letter of Offer, there ane no statulory or other approvals required for implemeantng e Offer except as
mentioned in the Letter of Offer. For further informabion, kindly refer o the Paragraph 8 4 tifiad as ‘Stalulon Approvals and
conaibions of Mo Offer’ al page 44 of Letier of Ofer

Procedure for Acceptance and Settlement of Offer:

The Open Offier will be implemented by the Acquirer trough Stock Exchange mechanism made avalable by BSE Lmited n
the form of separate window (Acquisition Window') as provided under the SEBI (SAST) Regulatons. SEBI circulsr besring
rederence number CIRICFOPOLICY CELLAZ01S dated 13 Apri 2015, a5 amended read along with SEBI Cincular CFDY
DCR2ZICIRP2016/131 daled 9 December 2016, as amended, and SEBI Circular bearing number SEBVHOICFDVDCR-NI
CIR/PI2021/615 dated August 13, 2021 issued by SEBI. As per SEBI Circular bearing number SEBIHOICF DIDCRAICIRP/
2021615 dated August 13, 2021, a fen sha¥ be marked agans! the shares of the sharehoiders. participating in the tender
offers. Upon finaisalion of the enlifement, only accepled quantity of shares shall ba debiled from the demal account of e
shareholgars, The lien marked against unaccepted shares shal be released, The detailed procadure for tendering and
satfemant of shares under e revised mechanism is specified under the Paragraph 9 tiled as Procedure far Acceplance
and Setfiemant of ihe Offer’' on page 45 of the Letter of Offer

Revised Schedule of Activities:
Major Activities
Date of Public Announcamen

Schedule (1)

Revised Schedule (1)

Wednesday, June 11, 2025 | Wednesday, June 11, 2025

Data of Publication of Detailed Public Statement in the Wednesday, June 18, 2005 | Wednesday, Juna 18 2025
PEWSDEPErs
Filing of Draft Letier of Offer with SEBI Wednasday, June 25 2025 | Wednesday, Juna 25, 2025

Last Date for a public announcement for competing offerls) (2)
Last dade for r'éc-etx!t of comments from SEB| on Drafl Letter
of Offer (in the evenl SEBI has nol soughl clarfications of
additienad information from the Manager to the Open Offer)
1dﬁw|lH!d Dala 4 _
Date by which Lefter of Offer will be dIEPa’ChEd o the Publiq
Shareholdars whoss name appears on the regstar of
‘members 00 Ihe identfed Dale
Last dale by which the Commitiea of J*ﬁﬂ:ﬂ'ﬂml Directors|
constinsted by the BODs of the Target Company is required o
publish its recommendation to the Public Shareholders for
s Open Offer
Last date for upward revision of the Offer Price anafor
Offer Size
Issue of adverisament announcing the schedule of
acivwims for Open Offar in newspapsrs

Date of commencement of tendeding period

("Offer Opaning Dale")

Diate of Closing of fendenng penod

("Offer Clasing Date”)

Date of communicating the rejechion | acoeptance and

mnmlemﬂ of payment of consuderation or retumn of

Equily Shares ta the Public Sharehoiders of the
_ Target Company

Wednesday, July 09, 2025
Wednesday, July 16, 2025

_Wednesday, July 03, 2025
Wednesday, Ociober 01,
20257

F"”j"l July 18 2[}24
Friday, July 25, 2005

Monday, October 06. 2025
Monday October 13, 2025

----- Wedne wday

Cetober 15, 2025

 Tuesday, July 29,
2025

Thursday, July 31, 2025 | Fnday, Oclober 17, 2025

Thursday, July 31, 2025 Frday, Octaber 17, 2025

Friday, August 01, 2025 Monday, October 20, 2025

[hursday, August 14, 2025 | Tuesday, Movember 0d, 2025

Mondgy,
September 01, 2025

Wednesday,
Mavember 19, 2025

Post Offer Acvertisement -Tuea:ta;n.'. 'Wedn'e&da'y-.
September 09, 2025 Novernbar 26, 2025
Prat Offer Repaort Tuesday, Wednesday,

Movernbar 26, 2025

| September 09, 2026

{11 The omginal scheduls of achvilies was madicalve (orepared on the basis of bmaiives Wnﬂed urifer the SEBI [SAST'
Reguiations) and was subyec! Io moajpl of slafufony’ requialony aporolals. To clanly, the acbions sof cul above may beé
eompielad poor [0 thedr comasponding dales sulyect? fo compligncs with the SEBT (SAST) Regulalions

12) There is no competing offer fo this offer

(3] Actuai date of receip! of SEB/ Observabions on the OLOF

(4] ldentifod Dade ls only for the purpase of defarmining the names of the Sharehokdiers a5 on sich dale fo wham he Ledter
of Offer woulkd be serst ¥ Is clarifed thal a0 the Publie Shareholers (registered ar uregrstared) of equily shares of the Tangel
Company [axcepl the Acquirer, PAC=, exishing Promorers) of ha Terpet Company, Sefiing Company, public sharehalgers
who have bedr issued equily shares in prafavantial issue and anty parson cemmad 1 be acting 4 concan wilh thern, purstan]
fo and in complance with the provisions of regulation 7(€) of the SEBI (SAST) Regwiatons, 2011} are eligitie lo paricipate
i the offer anytime before the clasure of the Tandenng Penod

Documents for Inspection:

The coples of the documents: ksted under Paragraph 11 tiled as ‘Tocuments for Inspection’ on page 58 of the Lefter of Ofer
will be avakabie for inspection at the principal place of business of ihe Manager to the Offer, Grow House Weallh Management
Private Limited, located at B8 Floor, A-606, Privilon, B/H. Iscon Temple, Ambli-Bopal Road. 5.G. Highway Ahmedabed-
380054 on any working day betwean 10700 am. {Indisn Standard Time) and 5:00 p.m. (Indian Standard Time| during the
Tendenng Pericd commencing from Monday, October 20, 2025 to Tuesday, Nowember 04, 2025. Furher, in light of SEBI
Circular SEBIHOICFDDCRZICIRP2020138 dated July 27, 2020, read with SEBI Circular SEBINCIR/ICFD/IDCRICIRPY
2020083 dated May 14, 2020, copsas of fhe following documents will be available for inspecbon to the Public Shareholders
glectronically during the Tendering Penod. Tha Public Sharehoiders interested lo inspect any of the lollowing documeants can
send an emad from their regrstered emaikids (ncluding shareholding detads and authonlty etter in the event the Public
Shansholder is & corporate body) with 3 subject Ine ["Documants for Inspaction - ONIXSCLAR Open Offer]. to the Manager
1o the Open Offer al takeoven@gownhousewsalth.com: and upon receipl and processing af the received requesl, aocass can
be provided 1o the respective Public Shareholders lor elacironic inspecion of documents

The Acquirer and PACs accapt full responsibiity for the information contained in this Pre-Offer Adverisament cum Cormgandum
fo the Public Announcement. Delaled Public Statement and Draft Letier of Offer (other than such information as has been
obtained from public sources or provided by or relabing to and confirmed by the Target Compary) and undentake that they
are aware of and will comply with their obigabons under the SEB| (SAST) Reguiations in respect of ths Open Offer. The
Acguirar and PACS will ba saverally and jointly responsible for ensunng compiance with the SEBI (SAST) Regulations, The
persons sgning this Pre-Offler Adverisement cum Comigendum to the Public Anncuncement, Detalled Public Staterment and
Drafi Letier of Offer on behalf of the Acquirer have been duby and legaly suthorized fo sign this Letter of Offer

This Pre-Offer Adverisament curn Cormgendum 1o the Public Announcemenl. Detaled Public Statement and Draft Letter of
Offer wil aiso be accessible on the websses of SEBI's websile acoessible at www sebl gowin, BSE's website accessibie at
www. bssinda.com, Manager's websile accessible al www growhousewsalth com, and Regsirar's website accessble at
wwi. Siopbneda. com

Issued by the Manager to the Offer on behalf of the Acquirer and PAC's

Grow House Wealth Management Private Limitad
(CIN: UST100GJ2022PTC 133630}
A-606, Privilon, BH. Iscon Temple, Ambil-Bopal Road. 5.G. Highway, Ahmedabad- 380058, Guaral. India
e Tel: +51 79353 32132 / +91-79-35313682
e y» E-mail: takeoven@growhousewealth.caom
Website: www growhousewaeth.com
Contact Person: Mr. Hill Shah
SEBI Reg. No: INMI00013262
Validity: Parmanant

FOR AND ON BEHALF OF THE ACQUIRER AND THE PACs:

al- Sdf-

Nikhil Savaliya Diwvyesh Savalya
Director PAC 1

Onin Renewable Limsed

=4/ Sdi-

Pryush Savaliya Khitan Savaliva
PAC 2 PAC 3

Place: Ahmedabad

Date: October 17 Eﬂﬁ

CORRIGENDUM TO THE LETTER OF OFFER AND PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND
DRAFT LETTEROF OFFER TO THE PUBLIC SHAREHOLDERS OF

ONIX SOLAR ENERGY LIMITED

Registered Office: A

Tel No:

CORRIGENDUM TO PUBLIC
ONIX RENEWABLE LIMITED

OF THE EMERGING VOTING SHARE CAPITAL OF ONIX SOLAR ENERGY
WITH THE PROWISIONS OF SEBI (SAST) REGULATIDNS (CORRIGENDUM TO

Public Armouncament dated Wednesday, June 11, 2025 (Public Annguncement’)

Deladed Public Statement dated Wednesday, June 18, 2025, in connaction with this Offer, published on behall of the Acquines

and PACs on Wednesday, June 18, 2025, in Financsal Express {English daily) (Al India Edition), Jansatta (Hind daily) (Al India

Edian} and Mumbai Lakshadweep (Marathi daily) (Mumba EdSon) ('Newspapers') (Deladad Public Statermant’)

Dvafl Letter of Offer dated Wednesday, June 25, 2025 filad and subsmitted with SEBI pirsuand % the provssions of Reguistion 16

(1) of the SEB| (SAST) Regulations {'Draft Letier of Offer’)

Latter of Offer daled Frday, Ocicber 10, 2025, along with e Form of Accaptance-cum-Acknowledgement ['Letter of Offer’)

Reacommendasians of the independent Diractors of the Targat Compary which ware approved on Tuesday, Octobar 14, 2025

and published = he Newspapars on Wednesday, Oclober 13, 2025 (Recommendabons of the independen| Direclors of the
Tarpal Compary’)

Pre-Offar Advartisamant Cum Corigendum ta tha Public Announcemeni, Dataded Public Statemeant and Draft Letter of Offer

aled Frday, October 17, 2025, in connection with thes Offer, publshed on bahalf of the Acquirer and PACs on Frday, Oclober

17, 2025, nFinancial Express [English daly) (All ndia Edition), Jansatta (Hndi dadly) (A1 Inds Edton) and Mumbal Lakshadwesp

(Maralhi daily) (Mumbal Edition) |'Newspapers') (Pro-Offer Adverfisement Cum Comigendum o the Public Announcemanl

Detaded Publc Statement and Draft Letier of Offer)

14

Pubdic Shmhnidnr; of the Target Company aré requested to kindly note the following material development occurred
after the date of LOF;

Capiaiisad terms used but not defined in this Comigendum shal have the meaning assigned o such terms in e PA, DPS, DLOF, LOF
andior Pre-Offer Advertisement Cum Comigendum fo the Public Announcament, Uedaliad Public Statemeant and Draft Legler of Offer

Key Changes/Updates due to material development after the date of LOF:

Putlic Shareholders sre requested to note the following matenal updates to the LOF in relation ta the Open Offer

Partial Completion of Preferential Alotment:

Thig is in reference 1o the proposed preferental alloiment as disclosed in the Lefter of Ofer ('LOFT), The sad preferantal

allotment was approved by the Board of Directars of the Targed Company an June 11, 2025 ardm..f.equenl}, ty the shareholders

of the Compeny at thesr meating held an July 11, 2025. The propased preferential allotment, subject 1o spplicabls regulatony

approvats, comprised the issuance of an aggregate of 233,135,710 fuly pasd-up equity shares of the Targel Company, as

datsled below

# 15512885 equity shares propased o be allotied to the Acguirer, far considerstion othar than cash, in axchanps for
809 99 800 equity shares of Mexgenx Sclar Manufacturing Private Limited (formery known as Onix Tech Renewsble
Privale Limitad) al a price of ¥284/- per share; and

« 4789 825 equity shares proposed io be alloled for cash te mvestors balanging to Se public category at 3 prca of
T264/- per share (ncludng a premium of T254)- par share)

The Company mecaived in-princple approval from BEE for the sald preferential allotment on Seplember 30, 2025,

As per regukaiory requirgmants, the Company was obligated to complede the alliolment within 15 days from the date of recaipt

of the inprinciple approval and the Status of Preferential Allctment is as under

= The Compary has complated the allotment of 1,85 13 B85 aquety shares o the Acguirer In accordance with ®e terms of
Ihe propased preferential issue

= The Company has not procasded with tha sllctment of 47 89 825 fully paid-up aquity shares for cash o investors from fhe
publiz catagory within the prescnbed tmeline. Accordingly, no shares have been allotied 1o public ivestors under this
component of the prefarantal [ssue

The lollowirg definiions should be read in light of the updated information aler the dale of the LOF

Existing Voling Share Capital/ Emenging Violing Share Capital - 2,04 53 B85 (Two Crore Four Lakh Minety-Thrse Thousand

Eighl Hundred and Eighly-Frva) fully paid-up aguity sharas af the face value Rs. 10V- (Rupess Ten only} each of the Targel

Caompany baing the capital post allotment of 1,835, 13,E85 aquity sheres to tha Acquirer on preferential basis

Eligibie Shareholders! Publbc Shareholders - shall mean all Ihe aquty shareholders of the Targel Company who e gligible o

tengar their Equity Shares in the Open Offer, except the Aoquirer Persan acting in concertis), existing Pramatens) of the Tanpst

Company, Selling Compary, public sharehaklers who have been sued aquity shams in preferential ssus [preferential issue

& approved by Board of Directors of te Target Company al thelr Board Mesting hisd on June 11, 2625 and by the Members &

thair mesting held on July 11, 2025 and is subjact to reguiatory approvals, of 1,85, 13, 885 fully paid up egquity sharas to Acquirer

+91-63581289

L35105MH1980PLCD22118
East. Mumbai,
Website:

farged Company However, the Offer Size /5 msincled fo 16.27,6%8 (Sirfaen Lakh Twanly Sevan Thowsand S Himdred and
MNinefy Eigfel Equaty Shares, being the Equity Shares held by the Eligitve Public Sharsholders, represanting 7.94% [Seven Poind
Nina Four Parcant] of tha Emenging Violing Share Capital of the Target Campany,

Dffer Szel Cler Shares- 16,27 658" (Sixteen Lakh Twenty Seven Thousand Six Hundred and Ninety Exght] huly paid Equity
Sharas of the lace value of T 10V- each "Offer Shares”), represanting 7.94% (Saven Paint Nina Four Percant) of $ie Emerging
Voting Share Capital of the Target Company

"As par Reguiation 7 of the SCBI (SAST) Regulations, 2017, the Offer Size, for the Open Offar under Reguiatians (1) and 4 of
the SEBI (SAST] Reguistians, showld be for 51 leas! 26% (Twenfy Six Percenl) of the Ememing Voting Share Capilal of fhe
Targed Company. However, the Offer Size is restncted fo 16 27,558 (Sixeen Lakh Twenly Seven Thousand S Hundrad and
Mnedy Eighd) Equily Shams, belng the Equily Shares hald by the Elgitde Pubile Sharsholders, mpresenting 7.94% [ Sevaen Soin
Mine Fowr Percant] of the Emerging Vioting Share Capital of the Tarpet Campany:

Preferential Issue - Ihe preferental allolment of 185,173,835 shares 1o the Acquiner lof conslderalion athar than cash, in exchange
for 89,98 900 aqusty sharas of Nexpenix Salar Manufacturing Private Limitad (formearly Onix Tech Renewshle Privata Limited) at
Rs. 264/- per share. as spproved by Board of Directors of the Target Company on June 11, 2025, and by the Membars at thair
meeling held on July 11, 2025

The Company had recaived the inpnnciple approva for the said preferanial issue fram BSE on Sepeember 30, 2025 and has
aliohed shanes on Oclober 13, 2025

Clarification on Offer Size and Percentage of Emerging Voling Share Capital:

H is hereby clarified and should be read throughout the Letter of Offer (LOF) that the Open Offer is for tha soqusition of
16,27 890" (Sixiean Lakh Twenly Seven Thowsand Six Hundred and Ninety Exght} fully paid-up Egquity Shares of face valve of 7
10 {indian Rupeas Ten) each reprasanllnl:. 7.94% (Seven Poini Nine Four Percent) of the Emarging Voling Share Capitad of the
Target Campany at 3 price of 7 264 (hdian Rupess Two Hundred and Sixty Four) per fully paid-up Equity Share (tha *Offar
F‘r-:x.- ) payable in cash pursuant fo the Secunties and Exchanga Board of ihdia uﬁtmmann.w-l.ﬂumnr of Shares and Takea VES)
Reguiations, 2011 as amended from lime (o ima ("SEBI [SAST) Regulaions”)
*As per Regutadion 7 of the SEBI {SAST) Regulations, 2011, the Offer Size, for the Open Offer imder Reguiations 3(1) and 4 of
tha SEBI [SAST) Regulabons. showd be for af feast 26% (Twenly Sir Percen() of ihe Exrstmyg Violing Share Capiial of the Targed
Campany. Mowsver, Ihe Offer Size is restricled fo 16,27 698 (Sixfaen Lakh Twendy Sevan Thowsand Six Hundred and Minely
Eight) Equity Shares, bewng the Equily Shaves held by the Eigible Public Shareholdars, rapresenting T7.94% (Seven Point Nine
Four Percent) of the Emerging Voting Share Capilal of the Targe! Company,

Corporate Identification Number [CINJ
Rustomjee Central park,
E-mail ID: oni arenergylimitec

204 Chakala, Andheri

191 gmai.com;

14 Diagrammalic representaton af the ransachon should be read a3 folows
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15 The Pre and Post Offar Shareholding Pattem of the Tergel Company should be read as folows

1

2]

Shareholding/ | Shares /voting rights | Shares /voting |  Shareholding /
voting rights | agreed 1o be acquired| rights fo be | voting rights after
prior lo the pursuant fo allotment | acquired in open.  the acquisition
reement / under Pref lssue | offer (assum and offfer
Shareholders’ | i::ufs.ibiun and | which triggered the {MI - {assuming full
Category the Offer SEBI (SAST) acceptances) acceplance)
. Regulations, 2011
(A] (8) | (C) (A} + (B) + (C) = (D)
{1] Promoter and Promoter Group | |
gl Parties o the agreement | - - ut — | - - =« =
b PromplerPromoter group other - - - - - - - -
than {a) above |
| BT} Widhw Sh:ﬂ.-'lla':f " o/ e = -l ! = r e L
Df. Manisha Ashish Goenka | - - - - | - - - -
r:'#: Shgamarn'asa# Shorewais jl =S B B T BT BT T B
D‘I. Shysmalprasad @jg’gnﬂ{gﬁyﬁ | = ) = = | = 1 = ] =1 < | -
| b6) Satish Shorewala HUF | = = = - 1 - - | -
D.'". |"|l$-"ll' S«hﬂ?ﬂala . i o T | SN o L
b&, Rohit Shorewala | = - -~ - | - - -
[ 53] Fohi Shorewala HUF 2R 53 B e i ) e
| Sub Total (1) | - - - - | .- - - -
|"I} Acquirer and the PACs | l
gl Acguirer - Onixy Renewable Limifed : 202047 | 14.20% | 16513885 | 90.34% (1627656 | TO4% [2(M24 520 9966% |
b) PAC 1- Divyesh Savalya | 39400 | 199% | - - | - -~ | 39400 | 019%
¢} PAC 2- Piyush Savalya | 28700 | 1.50% - - | - - 28700 | 014%
ol PAC 3- Khilan Savaliys | 260 | 0.01% ~ - | - -- 260 0.01%
Sub Total {2) | 352302 | 17790 | 18513885 | 00.34% 1627608 TO4% | 20493885 100.00%
(3] Partles fo agreement other than - - - - | - - - -
(1) & (2) above
{(4)Public Shareholders
(Le. other than mentioned above) |
gl Fls /MFs /Fils /Banks™NMEPF | - - - - | - - - -
b Others |16,27,698 | 82.21% - - [7esE 7y - -
Grand Total (1+2+ 3+4) 119,580,000 100.00% | 18513885 | 00.34% 0.00 200 |204938858 100.00%
Nales

Calcutated on the Vioting share Capilad of Target Company pror to prefarantial issue
Calculated an the tatsl Emerging Voting share Capital of Taroet Company

Issued by the Manager to the Offer on behalf of the Acquirer and PAC's

Grow House Wealth Management Private Limited
(CIN: UBT100G2022PTC 133630)
A-B06, Privilon, B/H. Iscon Temple, Ambi-Bopal Road, 5.G. Highway, Ahmedabad-380054, Gujarat, India
Tel: +81 79353 33132 | +91-19-35333662
oo Esmail: lakeovenfigrowhousewealth.com
Website: waw growhoussweaith.com
Contact Person: Mr. Hill Shah
SEBI Reg. No: INMOOOD1 3262
Validity: Permanant

for conssderation other cash against the acquisson of 89.99.900 (Eighty Nine Lakh Ninety Nine Thousand Nine Hundred) FOR AND ON BEMALF OF THE ACQUIRER AND THE PACs:

equity shares of Nexgenix Solar Manufacturing Private Limiled &t Rs. 264/-, The Comgany has raceived the in-principle approval 15 The Share Capital of e Targel Company should be read as fallows

e = Sd/- Sd
for the said preferential issue from BSE on Septamber 30, 2025. The Company has aliottad 1,85,13,885 shares o tha Acguirer Pre - Proferontial Allotment | Post - Preferential ARotment e ol b ,-.
Company) and any person deemad ko be acting in concert with them, pursuand io and in compliance with the provisions of Issued and Paid-up Equity Share of e T 1% 3 ShacsT TR oTokares 1| % of Shares | g:::‘;ia“’"ﬁ E:Eﬁ-" Savabya
regulation 7{6) of iha SEBI {SAST| Regulations. 2011 Target Company # gl i i {
Yotin i abl s
i Offors Open Offr- Open Offer for aequisition of 16,27,698° (Soleen Liskh Twenly Seven Thousand Six Hundred and Ninety RS LY S | ST A AT ) O Omme L .
Eight) fully paid Equity Shares of the face value of T 1(V- each ["Offer Shares”), represeniing 7.04% (Seven Pont Nine Four Fully Paid-up Equity Shares 19,80.000 100.00 2,6293,710 100.00 Sdi- Sdl-
raﬂt:e:t'll jF!thEl"-aqirg "L""Eﬁg Share Cagital of fhe Tarpat Company &t & price of T 264/ (Rupesas Two Hundred and Sixly Partly Paid-up Equity Shares e B 2 e :':':é&; Savallyd E.:Eal-; Savaliya
our Only) per lulty paid up Equity Share payable in cash T B h . - i o . b
a e 18,8000 100.00 6293710 100.00
*As per Reguistion 7 of the SEB) (SAST) Regulations, 2011, the Offer Size, for the Opan Offer under Regulations (1) and 4 of O . f" L L S Place: Ahmedabad
the SEBI (SAST) Reguiaions, should bo for at leas! 26% (Twenlty Six Parcant) of the Emerging Voting Shave Capital of the Total Vioting Rights in the Target Company 19,80.000 100.00 252,953,710 190.00 Date: October 17, 2025

_—_—_—-ey—rrryTTTTyYyrm ,TTTTTTem,,ysyrerry3$y;y"™—™—™m™m™m—sSs" v ——
epaper.jansatta.com
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PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER TO THE PUBLIC SHAREHOLDERS

OF

ONIX SOLAR ENERGY LIMITED

Reglslered Dfﬂ..e

Cnrpmar.u Identlfl ation Number (CIN]
L d II'|'ri En:"-..r r'-.-1u-'|
Website:

THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER IS ISSUED BY GROW HOUSE WEALTH
MANAGEMENT PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S ONIX RENEWABLE LIMITED (ACQUIRER), DIVYESH MANSUKHBHAI SAVALIYA (PAC 1), PIYUSH MANSUKHBHAI
SAVALIYA (PAC 2) AND KHILAN HARESHBHAI SAVALIYA (PAC 3) (HEREINAFTER COLLECTIVELY REFERRED TOAS THE "PACs"), FORACQUISITION OF UP TO 16,27,698 OFFER SHARES, REPRESENTING
6.44% OF THE EMERGING VOTING SHARE CAPITAL OF ONIX SOLAR ENERGY LIMITED, AT AN OFFER PRICE OF - 264.00/- PER OFFER SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS
OF THE TARGET COMPANY, IN ACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI (SAST) REGULATIONS ('PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC
ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER').

Thig Pre-affer Advedisenen] oom Comigendum o e Public Asnouncerenl, Delaled Publc Stalemenl and Dral Letler of Offer
is to be read in conjunclion with the:

]

dj
3]

]

Public Sharcholders of the m

Publc Announcement dated Wednesday, June 11, 2025 [Public Announcemenf],

Detaded Pubbe Staterent dabed Wednesday, June 18, 2025, In connection with thia Offer, pubdished on behall of the
Acauirer and PACS on Wednesday, June 18, 2025, in Financal Expreas (Engish daly] (All india Edbion). Jansatta
{Hindl dally] (Al India Edtion] and Mumba Lakshadweep (Mamsii dally) (Mumbal Edilon) (Mewspapena’) [Delalsd Publc
Statemant’)

Dralt Letter of Cffer dated Wedneaday, Juns 35, 2005 fled and submilied with SEBI pursusnl Lo the provigions of Regulsion
16 [1] of the SEBI (SAST) Regulalions (Desl Letler of Oar'),

Letter of Offer dated Friday, Ociober 10, 2025, along with the Form of Acceplancecum-icknowledgereni (Letier of Offer),
Recommendatons of the independent Directors of e Tamget Comnpany which were approved on Tussday, October 14,
2023, and publshed in the Newspapers on Weanesday, October 15, 2025 [Recommendatans of the independent Direclors
of the Tame: Company’l,

Comgendum o the Leter of Ofler daled Colober 17, 2025

uested bo kindly n na;

Capiglised lorms usad et not defired in this Pre-offer Advertisament cum Comigandum shal have tha meaning assigned o
such teems in e PA, OPS, DLOF and'or LOF

A

=
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-
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Ofler Price

The Cfer i5 being made al a price of T 264 004 per Offer, payable in cash

There has been no mvision in fhe Ofer price

Recommendations of the Comities of Indepandent Dirsctors [Cy

A Comrmillee of indeperdenl Dirsclors of the Targel Comgany comprsng al Umeshkumer Singh (DIN No: 108B5T55)
Charperson & he Crairperson of e [DC, Yesra Asgam Srah, member ol IDC, approved Lher recommendafion on the
Cffer on Teesday, Ocicber 18, 2025, and published in the Newspapers on Wednesday, Dciober 13, 2025, The IDC Members
are: of fe opirion that e Offer Pace o the Publc Shamholders of e Tamed Company & fair and reasonabie and is in lne with
SEBI [B45T} Regublions. Public Sharehoiders may, Fercfore, independendy svaluale the offer and iake an nformed dedsion
Other details with respect fo Offer:

This Cfer |2 not @ competing offer in terma of Requiation 20 of the SEBI (SA5T) Regulatons. There haa been no compettie
bid b the Dffer,

The Letles ol Ofer hi best dsgalched on Marday, Celaber 13, 2025, 1o Ihe Pullic Sharshekdars of the Targel Company
whise names appeared on the mgister of memiers as on the Idenfified Date, i, Monday, Oclober 06, 2025 The dispaich
hits been camied out frough post o those Publc Shamholders who am holding shams in physical mode as well as al ober
Publi: Shareholders who had rel registered ther e-mail addresses with the Depositorins ardinr the Tamet Company, and
thriwgh ehecironic mode (e-mal| fo hoss Public Sharcholders whoss e-mal addresses were registered with he Deposilores
andior fhe Target Company

In e of Reguiation 16(1) of the SEBI (5AST) Regulatons, 2011, the Draft Letter of Offer {THLOF) was sutenitied n SEBI
on Wednesday, Juma 25, 2025, SEBI issued its cbservations on the DLOF vida its lefar bearing raferance no, "SEBUHO
CROCFD-RAC-DCRTPOW 2025170231’ dated Wednesday, Jctober 01, 2025, SEBIs chservations have besn
Incorporated in e LOF. This Fre-offer Advertizement cum Comgendum also serves &3 & comigendum o e DFS, and a3
raquirad in lerms of the SEBI Latiar

Folirwirg the date of Fingt Lemer of Ofler, e Company nas completed the alliment of 1,85,13,885 equiy shares fo the
ACquirer. However, the Company did not proceed with the alictment of 47,89.825 equiy shares proposed W be Besed o
reetlors in the public cilegory, and accondingly, o Shares were allalled 1o public sharetolders, Sharsholders are requesisd
lo nofe thal & separale comgensum lo the Letler of Ofer dated Oclober 17, 2025 has been issusd smullanscusly with this
Pre-Offeer Advertsemen cum Comigendum, presiding detals of materal development thal has cocured aher the dale of the
Final Letierof Offer. Sharshobiers ane sovssd to raferio the ssd Compendum fof furier informaton and updated discosures.
Key Changes/Updates made in LOF:

Public Sharehobdams am raquested io note the follwing matanial updates to fhe DLOF as included in e LOF in ralation to
the Cpan Crifar

Dedetion of the word "Dl o "DLOF" al &l the applicable places in e LOF andior replacing The phrase Drall Letler of
Offier™ with "Letler of Offer™ a1 all the applicable paces i the LOF.

Folinwirg fable: Fas been ypdated on the cover page in the LOF;
Mamne of Acquirer/ PAC | Rederred s EmaHD Addrass
Onex Renewable Limited Acquler ceiffenbrenewable in P-212 B, Gate Moo 2 Lodhika GIDC,
Fajiol, Melnda, Gujarat, India, 360021
Divyesh Marsukhbha P&C 1 divyesh saak ol in AN, Pertagon, Opposie
Savaliya Speedwed Pary Piol, Mola Maa,
Fajkal, Gujaral-360006
Pyush Marsukhbhai PaC 2 pryush savaliya @oniagroup.in 235 Goka Dhama Area,
Savalya Jerkardoma - 9, Rajaol,
Cugaral- 36410
Khilan Hareshbha PALC 3 khilan savaliyaifionomroupin | A2 - 34, Suvamabhoomi, Opposite
Savaliya Speadwel party plot, Rajkol
Cagjarst - 360005

Foldrairy disdosure kas been updaled al painl na. 3 ol the cover page 7 e LOF and &t Para 54.2 of fhe LOF:

) In e of Reguialion 23 of the SEBI (3AST) Requialions, 2011, in the evenl Lhat the approvals spedlied in parageaph
B4 (Statutory and Cehar Approvals) of this LOF or those which bacome applicabln prior to completion of the Open Criier
are nol receved, for reasons oulside e reasonahle coninol of the Acquiner, then fhe Acquirer and PACs shall have fhe
right o withdrre the Open Qffer, The following conditions under which the Acquiner can withdraay the Open Offer, a5
provided in Regulation (1) of e SEBI (3AST| Reguiations, 2011 are;

I} staluony approval required for the open ofer o for E'HEGLHQ he acquaisions emamng he GN;NII"I?CII‘-‘HEE an open
otter under hese regualiong hawing been Tnally refused, subect 10 such requirements for approval having been
spacifically discksed in the dalaled publc statement and the leter of offar;

¥l e Acgunars|, DEI"Q @ natural parson, has ded;

ii) sy cordiion sipaated in the agreement for acquisition alirading the cbligation to make: fe open offer is nol met for
masons outside the masonable control of fe acquirer, and such agreemend is rescinded. subject to such conditions
having been speahicaly disclosed in the delailed public slalement and the: letier of offer, prowided thal an acquimr shall
mok withdras an opean ofier pursuant i a public announcemant made under clawse i) of sub-regulaiion (2] of regulation
13, wan if the proposed acquisition through the prederential issue is nol suceasshul; or

i¥) such cimumstances a5 in tha opinion of fe Boand, mert withdrewal,

In the avent of such 8 withdrawal of he Opsen Offer, 8 pubic armcuncament Wil b2 mads within 2 [bva} Wotong EE!.'! of

such wilhdranwal, i the same resspapers in which this DPS has besn published and such public annosnosment wil also be

senl o BSE, SEE| ard the Targel Comysany a1 it registered office.

Frlinwirg disclnsure kas been imserded ol point no. 11 of the cover page in the LOF and &t Para 3218 of the LOF:

1) The shares ewed under prederential alotrent held by perzans other than the promolers dunng the open offer pered which

4.5

48

47

448

44

Ane under lock-m, ans nol permilied b be terdered m the open offer and if tendensd, shall not be accapied in the open ofer.

Rentzed schedule of acthiies has been insarted re e criginal schedule of acthities on page No. 3 of the LOF and sukable
thanges pertaning to e dates of te acivities have been camed cul &t the aperoprisie places in the LOF.

Thar page numbers of the labie of contents have been sutably updated whemesver mquired in the LOF and separale pages

for the Table of condents' and ‘Definiion Section’ have abso been updated.

Frdowing slatemants are insarted balow the fable contsining Tenlaive Schedule of Msjor Adivifes of The Open Offer’ on

page na. 3 of the LOF:

1. The ongingl schedule of acivlies was indicalive (prepared on the besis of tmeines provided under e SEBI [SAST)
Reguistions| and was subject i receipt of statulony reguleiony appeoval. To darily, e achiors sel oul sbove may ba
completed prior 4o thelr comespendng deles subject to compliance with the SEBI (SA5T)] Reguiations

2. Them & no compeing offer fo this Offes

3. Actual date of ecaipt of SEBI absenvations on the DLOF

Under section *Risk Factors' in bullet pont (1) - para (c) - Raelating to Underiying ¥rarsaction and Opan Ofier following

peragraph hes been updaled:

] A% on the dale of ths Letier of Ofer, no stalulory aporovals are raguiced by Se Aosuirer 1o acquine he equity shares
Fal are validy tendered pursuant fo this Orfler. Howser, in case of any olher statulory spprovals sre pecuined o
become appicable at & laler dale bedone the complefion of the Offer, the Offer would Be subpect 1o e receipt of Such
ciher stalulory approvals and the Acquirer shall make te recsssry appicitions for sach aporowals. In the o of
ron-recepl of any of he stilutory approvals, which miy become applicible lor saquisition of equily shares he Aaguirer
shal Fawe he Aght o wilhd:aw the O in aceordance wilh $e provisions of Reguistion 231) of ihe SEBI [SAST)
Regdaions, 2011

Under seclion Fisk Faciors’ in bulel point (1) - pera (m) - Relsting to Underyving ransaction and Open Offer’ folowing

paragraph ras besn insered:

m| Where the stahriory or reguleiony approvals edend o some but not all the public shareholders, the Acquirer shall have
e oplian bo make payment of $e comideration (o uch public sharsholders in respect of whom no statilory o
reguiBiony approuals are requined in onder b complete tis Ofier in reapect of guch pubiic shereholders. Furter, i any
delay occura o acoount of withd defaul by T Aoouirer in abtaining the requisite approvals. regulaton 17(2) ol the
SEBI [S45T) Regulatiors, 2011 wil abo become applicable and the amaunt lyng in the Escrow Account shall become
ible lor forfeiluse. Requiation 17(9) af #e SEBI (SAST) Regqulabon, 3071 hesety shiles that "In #e evenl of non-
billiment of obigatons under thess regubalions by e acouiser the Basrd oy diect the ranages b the apen ol o
fordeil the eacrow Beoounl of any amounts lWng in e special escnrw aocoinl, efher in full of i pard.

410 Under saction ‘Risk Factors' in bulist pont (2) - para {d] - ‘Relating to Acquirer and the PACs' following paragraph has bsan

updated

dy For e purposs of declswres in e LOF, informaton has been sourced from publicy avaiable sources. Further, for
spacifc dscksumes not readly svailable in the pubkc domain, minmmation has been obiained from the Tamgal company
auch &3 mlonale for Auclustions in income and PAT during e relevant fnancial years, beel nole on buainess operations,
Symengy from Acquisiion and Swap of shares. Audiled Financial statementz, compliance-releled documents, elc. Such
nfomation, long with cther publcly sourcesd deteils, has not been ndependenty verfied by the Acquirer, the PACs, or
e Manager o he ofer,

4,11 Under sedion Rigk Facioes' in bullel point (2] - para {g] =" Realing lo Acquiner and She PACS Tulowing paracraph fas been

rEated

) The Aecarer inlerd b confinue e masding ne of busmess of Taget Company and may diversfy mio other business
f the company comes across lucrative busingss opportuniies afier successful compiabion of presant coen offer n
acooniancs with e lws applicatie, The Acquirer resanve tha nght o moify the pressant struciune of the business in a
manner which is usedul o the lager interast of tha shareholdars. Any change in the stuciure that may be camed oul,
will be in accondance with appicable lws

1,13 Folipwing defiritions fave been ingered andior updited urdier Bey Defniions’ on gage no, 8, 9, 10 and 11 of the LOF:

DOLOF) Deat Lestier of Offes- The Orafl Lefer of Offer dated Wednesday June 25, 3025, filed and submilied wilh SEBI
pursuant lo the peovisions of Reguialion 16{1) of te SEBI [SAST) Regulalions. for is chsenvaions.

Eliginie Sharehaiders’ Public Shareholders - shall mean all the equity shassholdens of he Target Company who ane
e b tender ther Equity Shaves in the Open Offer, except the Acquirer, Person aciing In concertis), exlsting Fromasens)
ol the Target Company, Seling Company, public shareholders who have been tssued equiy shares In preferentisl ssua
e i Em‘dﬂ.’-mﬁ.‘r& ol the Tamed Company af thewr Basrd Mesling hal oo June

M “L‘.'E!'Eril'l&f."gh.é 5?

I a'-awm AN

Anquiaitiog of B3 89S (Fhatiy Mne Lﬂi.l'.' |\'.‘(‘E":.' tng Thowsano' Wing Hundred]) equity shaves of Megpen Solr

Masufashoring Prvale Lunisd Al Bz 3645 and ¢?5'932‘~qu ol SHAE 'br i b iwss by ety i ihe

Dt caley 8l a0 e pice of B8 2645 The

issue fram S5E on Senlemder 30, 2025.) and any peraon desmed o ba acing in -.GMEI'I wilh them, pursuant o and in
pompliarce with Ihe provisions of reguialicn 7iE) of the SEBI (SAST) Requlstiors, 2011,

Identified Cale- The date taling on the 10th (Tent) Working Dy prior to #he commencament of Tendering Perod, for the
purpoees of detarmining eligible shareholders to whom the Leter of Offer wil be sant |e. Monday, Oclober 06, 2025,
Letter of Ctfler { LOF- This Lefter of Cfler dated Friday. Oclober 10, 2025 which shall be dispatched 1o the Public Srenchoiders
of the Tangat Compary.

V.

Wil

Wl

Offer Pesiiod- Pericd bestwesn he date of entering inlo an agresmenit, formal of infarmal, lo scquine shanes, voling rghts in, o

conal over & tangel company fequiring @ puilic announcement, of the dabe of the pubic stnourcesen], os the cass may be,

and the date on which the peayment of congideralion o sharehoifers who Fave scospled e open ofle is made (2 Juna 11

025 (Wedreaday] 1o November 18, 2025 (Wednesday| of the date on which open offer is withidrawn, as the ase may ba.

Proposad Prafamnial Issus - maars the proposed prefarantal alloiment approved by Board of Direclors of e Target Company

on e 11, 2005, and by the Members at fheir masting hald on July 11, 2025 and is subject o regulaiory appeonals, of

L3157 fully paid up exuity shanes:

+ 1,85,13,885 shares 1o the Acqurer for consaderaton athier than cash, in exchange for 89,99 200 equity shares of Mesgenix
Solar Marufaciuning Prvase Limied (fommerty Oni Tech Renewstle Privete Umied) & Re. 2640- per share and

+ 4789825 sranes for cash by pubic investons &t Rs. 2841- per shere (including a premium of Re. 2540 per share}.

The Comgany has receivesd f inprinciple aporoval for the said preferential issue from BSE on Seplembar 30, 2025

Tendering Period- Pencd withn which Sharehokders of e Target Company may tender their Equity Shares in acceplance lo

e Offer 2. the peniod beswean and inchaling Monday, Ociober 20, 2025 4o Tuesday, Mowamber (M. X125

Urderying Transaction- The vansachon for Prefesentisl lewe of Equity Shares @3 contempialed under the Share Purchase

Augresment (SPAL

213 Under Para 3.1 Backgroynd of the Offer's following pamagraph Ras benn ppdated at Pan 112 of the LOF
412  Tha Board of Direciors of $a Tangel Company b their mesting hald on Wednesdsy, Juna 11, 2025, has authorized &

414

prederential lkormant of 1,85,13,885 (One Crora Elghty Five Lakh Thineen Thousand Eight Hundred and Eighty Five) fully
paid-up Equity Shares of face valua of Re. 3 (Rupees Tan only) sach on prederential hasis rapresending 73.20% (Seventy
Threa point Two Zero parcent) of Emaming Yoling Share Capital of fhe Tamget Company for kind Le. against the acquisiton
of 84,490,500 {Esghly Nina Lakn Ninsty Ning Thousand Mine Hundred) equity shares of Nexgenix Salar Marufachuing
Prvueite Limiled (Formery known &3 Onls Tech Renswable Frivale Limied) 8t a prce of Rs. 2640 (Rupess Two Hundred
and Sty Four onby} per fully paid-up Equity Shane fo the Acquirer, in complance with the prowsions of the Companies
Act, 2013 ("Act®] end Chapler ¥ of the Secundes and Exchange Board of India (ssue of Capital Bnd Disclosure
Reguiramenis) Reguiatons, 2018 and subsequant amendments thereto (SEBI 120K Regulatens, 20187, The Board of
Diveclavs: of the Tangel Company, alec 2t their mesting held en Wednesday, June T1, Z005, has aulhorized 2 preterentisl
allotment of 47,909 525 [Fordy Seven Lakh Ninsty Mine Thousand Eight Hundred and Twenfy Freg] fully paid- up Exuity
Srares of fape value of Rs. 10" sach on preferentisl besis 1o cerlain publc cateqory nveaions 8t a pice of Ra. 2640
[Rupesa Twn Hurdred and Sty Four only) per Equity Share. The congent of the membars of the Taeget Compeny for the
prozoaed prefenential alloiment wes scoorded on Extka Ordirary Genessl Mesing held on Friday, July 11, 2025, BSE
gramed ite "In-prisciple” approval under Regulstien 2801) of SEBI |Lsting Obliatiors and Discoaure Requirements)
Reguaaions, 2015 on Sepember 30, J025. Aliotment ol shanes is panding as on e date of this LOF. Upon receipt of the
rrprinciple apgroval fom BSE, the Company shall comglele e allotment of shares nal later than 15 cays from e date
al invgrineipsl spproval lrom sleck exchange. Thesesfler, he Company shal file the liling sppicalion with BSE not Mler
thar 20 days of the alibiment and Tolowing S reosipt of the lslng approval, e Comparny shal apply Tor the Irading
appooval rol laler then 7 working days
Uinder Para 3.1 'Background of (e Offers Fdlowing paragraph has been inserlsd of Para 305 of the LOF

315 Disgrammeabc regresentation of the iransacion ks as follows:
i L sk ha 10
| o Basboami- =
i o
e fetuira, iRtk
i B e Ve SR
4,15 Under Para 3.2 Delals of e Propesed Offer’ foloweng paragraph has been updated at para 3.2.13 of the LOF:

3213 Tha Acquirer hawe nol acquined ey shares of Tamet Gompany afier e date of PA. Le. June 11, 2025 and up to the date

LR

of this Lemer of Offer ie., Oclober 10, 2085 eacept 1.85,13885 equily shares o be alafed o the Aouirer which wil be
kel in demmal escioe actourt in apcordance with Reguiztion 224 of SEBI (SAST) Regulations, 2011. The equity shares
will be aliotted orly slter e appezival of the sharehoders and recaipl o inprinciple approval The Aoquier shal disdose
dunng the Offer Perod any acqustions made by the Acquirer of any Bquity Shares of the Tanget Comparry i the prescrbed
Tarm, 1o each of the Slock Exchange and to the Tangel Compary Al ils megistersd office wilhin 24 {fwenly- Fow] hours af
sk ajuistion. v scoordance with Reguialion 15)8) of he SEBI SAST Reguialions, 2011. As per Regulaion 22(1) of
SEBI {5AST) Reguatons. 2011, the aoquiter ahall rot complete the aoquisiten of shanes of woling mighls in, of conll
e, The tangel comgany, whelher by way of sutaciplion 1o shanes of a purchase of sheres Bracting the obligalion 1o
make an open ofer lor pcquiring shaves, unfl the expirg of the offer peiod. As per mgulalion Z2024) of ZEBI (SAST)
Regulalices, 2071:
Wotwithstanding amthing cansained in sub-reguiation 1], an acquiner may acquine shares of e el compary through
peelerential issue or frogh the skock eacange setttemen! pocess, subject o
(i| such shares beng kept in an escrow acoount,
(i) Ihe cazauirer Fol eeardsing sy waling rights aver such sheres kept in the esciow Sccount
Pravided thal such shams may be lninsfered o the accoonl of the acquirer, subjecl lo e acguiner complying wit
maquiraments specifad in sub-raguistion (2)

Under Para 3.2 Delals of e Proposed Offer' folowang paragraph has been updated &t para 3.2.17 of the LOF:

1217 Pursusnt bo Reguistion 12 of e SEBI (SA5T) Regulaions, the Acqurer and PACE have apponted Grow House Wealin

417

136

418

415

414

418
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421

Managerment Privale Liviled as the Manager bo the olfer and hey hve sopsinted Sklive Financial Sarvites Privals
Limited &3 RTA lo the Ofer. SEBI has levied penalty wia onder daled 2703 2023 on RTA undier Sedtion 15408), 15A(c) and
1548 ol the SEBI At for tha viclsdon of Rs 800,000 which his been successfuly paid on 18.04.2023 Wa lransadion no
YEON BT 12034,

Under Para 3.3 'Obisct OFf The Acquisiion | The Cier'- follipwing paragraph has besn vpdated al para 3,36 of fhe LOF;
Pursuart i this Offler and the trarsactions comemplated in e Shane Purchass Agreament, e Acguiner shal ba classified
as the new promaoler of e Tamet Compary. The existing Promotans and members of the promatar group have submitied
undertakings expregsing ther intenl 1o ceass o be clasailed a3 PromotenPromoter Group and shall sesh recassfication
a5 public sharholders in accordance with the provisions of Reguistion 314, incduding sub-regulaton {14], of the SEBI
[LODR) Rieguiations, 2045

Under Para 4.1 'Onix Renewable Limiled (Formerty Bnown a3 Onix Siuciure Pewale Limiled] - ACOUIRER'- fallowing
panagraph s been updinted &t para 4.1.5 of the LOF:

The Acquirer & promobed by Me. Diiesh Savalya, M. Pryush Smakya and Me. Wichil Savaliya, Due o Sudden Demise of
Mr. Margush Savaliya on September, 11, 2025, be has ceased In be # direcior and promoler of the foquiner company.
The present sahorsed shane ciptal of Acquirer is Rs. 150,00,00,000 [Rupees One Hundred and Filfty Grones Only)
raprasenting 15,00,00.000 (Fifteen Crors) euity shanes of s, 10- [Rupess Ten Onlyl each. Tha equity shams of Anguirer
am nol fisterd on any stock exchangs.

The curant paid-up equity share capial of Acgurer is Rec 1,08,00,81 540 (Rupess One Hundred and Eight Crore Eighty
(e Trousand Six Hundred and Fory Onty) comprising of 9050,08,164 (Ten Crum Eighty Lakh Eight Thousand One
Hundred and Sixty Four] equiy shares of Ra. 90 (Rupess Ten Only) aach, fully paid up a8 under:

B | Name of the Mo of 3hares | of Sharsholding | Mo. of Shares | % of Sharehalding

Wa. | Sharuholders hoelif 2 oo thee (a8 on the dabe of | held 38 on a8 an date’

date of DLOF, is., DLOF ie., date*

5082025 W 25-06-2035

A, | Promoders

Divyeah Savaliya
2 | Marsush Seaaliva
Piyush Savaligi

5,590,000
9,00,000
2400

22.85% 4, 50,00, 01H i1.66%
I7.55% . -
1.00% 213.30,000 1976%
Nikhi Savaliya 24000 1.00% 10,80,000 1.00%
Promaler Group Sharehaldurs 52,000 21T% 23 40,000 P
FillMusual Funds/FlsiBanks - - - -
Fublic BAs s I5.H% 3EEEN 164 5435
Todal 23,06 BEd 100.00 10,539,039, 1654 10000
*Baged on labest shaverolding pattem of The aouirer company &her giving effect of issue of shans, nlerse Farler
et promaler and promuler group sharehoklers and Bonus |ssie of shares in the ralo of 144 by e Acuirer
Compirry
Tha dalais of te present boand of dimctoms of Acguimr ane tabled below:

Name of the Director DIN

Pigsch Mansublihai Savaiva DB4E44AS

Wikhl Hargshibbai Savalya OryaTas 14T

[irvyesh Mansukhbha Savaliva G461 Mnaaa
Fone of the Diveclors of ORL are direcior on e board of the Target Compary except M. Bkl Savaliya
Undér Pars 4.1 'Onix Rinesable Liriled (Formedy Knomn & Onix Suclure Pevale Limiled) - ACOUIRER'- lalowing
paragraph has been updated &t para 4,16 of the LOF:
Profie of Directors of tha Acquirer B &3 under.
Mr. Piyush Mansukhbhal Savaliya, aged 40 vears, resides Bt 235 Gokd Dhama Amea. Jamiandoma - 9. Rajkot, Gujarat-
JGM0, Hie holds the degree of Bachedor of Enginenring |Eledtrical| from Saurashima Uniersity and has an experience of
marse thir 15 years in e feld of Eledrical Indusing”
Mr. Mkl Hareshibbai Savaliya, soed 31, resides al Flal Mo, 101, Vraj Valka Alap Avenue, Puskardhem Road, J K Chowk,
University Rioad. Rajkot. Gujarat, 360005, He hobds the degres of Bachelor of Enginesning (Electncal) fom Gujarat
Tachnologieal Universty and has an expanence of more fhan 11 years in the field of Elecincal Industry
Mr, Divynsh Mansukhbhai Smalbya, aged 41, msides al A-1200, Peniagon, Oppasite Speadwal Party Plt, Mata Mava,
Fajul, Gujsral- 360005, He holds the degree of Bachaor of Engireering (Electizal) frem Saurashira Univeraity and has an
eaperience ol more Than 20 pesars in the fisld of Beciical industry.
Under Para 4.1 'Onix Reneswable Limiled (Formerty Krown as Onix Sruchure Privale Limiled) - ACOUIRER'- following
pamgraph has been added in para 4.1.8 of the LOF:
“Tha incraase i evenue and profk afler [y (PAT) dunng FY 2025 i primanly aifthulable o e commissainaing of mulink
a0 pome’ prfechs actoas Gayanal under fie PRSI scheme. WATh severar projecls becomiog apevaionsl divig Die
yea, dhe Company redlized higher sevenue from EPC proyect sakes Donsequently praf¥abifly ano suiplus impeoved
smifcantly; diven by sconomies of soals and better absamion of fired cosls
it pcdon, dhe Company ravsed fiods fimough e jssue of egudy shares al & pemivm, mealing i an incease i the
Sicunbies Prvnium badance under "Resers and Swplus ™
The intresne in borowings duing FY 2035 i permrany an accous of addliona) aosecwsed fans svaded b fuod warking
capla mquiements arising from e expanded scae of apenEbons
Under Para 4.2 'Divyesh Mansukhbhal Sevalya - PAC 1- foliowing paragmph has been updated in para 4.2.2 of the LOF:

oo |m | e

Diste of appointment
01035

422

4.23

4.3.4.

434
436

435

4.36

437

Daba of Mo of shares | Face value | Violume Weighted | Highest Price | Nature of Transaction
Trangaction | acquired! InRs) Ayerage Price pand {in Rs.)
{disposed] per share in Rs.)

15052025 | 3430 10 1rsd 181.05 Purchase from apen market
15-05-2025 | 25870 10 Purchase fom open kel
15052025 10000 in Purchise fom open maked
WUrater Pare 4.2 Divpech Marsukhbhal Sevalya - FAG 1 fllowing paragraph has been updated in para 4.2 5 of the LOF:

2.5, AL 1 does not had 8 directorenip in any lisled company nof is 3 whole-time diredion in any company. Furtrer, PAC 1

ikl directorenips in he foloweng companies:

Mama of the Companies Dusignatian Wo of Shares | Parcentage | Lisfing Stabus

Halding (%}

Crrix PP Private Limitad Dirsctor 000 Unlistad

Crrix Fusion Yentures prvate Limibed Cirecior - 000 Unitsted

MNOPL Zolar projects private Limiled Direchar 000% Unligled

NOPL Pace green Enamy private Limited Diractor - 000 Unlistad

JMani Solsr power Private imited Diracior 5,000 S000% \Unlisled

Nemssgile veiluiis bmied Dirshor 20 020% Uil led

Powerin Qnix enprgy private Limited Cirecior N il as Lnlgied

Crrix-{ne anerscl private Limited Diractor 5000 50.00% Unlistad

Oris-Three enersol prvete Limitad Director 5,000 S0.00% Unlisled

Orix Trans slellar privale Limited Cirectar 508 50.98% Unlisted

Crix Trans Inchnocrales privaie Limibed Direckr 500 025% Unlisied

Orix Trans Enersol Privete Limited Direciar - 0.00% Unliated

O renewmable limilead Direciar 4,50 00,000 41.78% Unlisled

Wiowin rerewatly privaby Limibed Cirerdor 5000 50005 Unliging

Elx Solar techrokagy imied Direcior - 000k Uniisted

Orix Poser IPP Private limiled Directar 000 Unlialed

Orix Soler ESS privaln Lisilsd Dt 000% LUl lied

FAC 1 is realed 1o W MEkA] Savain and My, Kivlan Savaiya who are sgpointed as Professionsl Dinectors of the Tanel
Compary. PAG 1 is retaled 1o PAC 2 whe has Bsen appeinted as e Addlensl Ditecter in the Acqirer Company, PAL 1
Felds: 36,400 Equity sharea of Targel Compary. FAC 1 has nel sequired any Equity Shases of the Tanget Company
bebwien the dale of PA Le., Jure 11, 3025 and the date of fis LOF. The details of sach sharshelding are as folkows:

Uniter Para 4.3 Piyush Mansuknchal Savaliya - PAG 2- dollowing paragraph has been added In para 434 of e LOF;
FAl 2 has bean appointed aa Additonal Dweckor in the Asquirer company. He is alzo the Promoter of the Aqunes
Company.

Under Pam 4.3 Piyush Marsukhbiai Smmlyva - PAC ¥ foliowing jeragraph has been updaled at gara 4.0.6 of the LOF;

Tha names of the companies in which PAC 2 holds & dimectorship are as follows:
Mams of the Companias Daslgnatian Mo of Shares | Percentage | Listing Stabus
Halding (%}
NOFL Selar projects privabe Limiled Diraci 000% Unlisled
HOFL Pace geren Enemy privite Limied Dinecior 0.00% Unlited
Orix E-mobiity Limied Direciar 2250 ka1 Uniiled
Orix Renswable Lisited Directar 2.13,30.0040 1975 % Urtligled
MFF Syslems Limiled o DOCrs Lnligled

Uratar Para 4.4 ®hian Hareshbhal Sevalya - PAC 3- folowing paragraph has been updeied o1 pera 4.4.5 of the LOF:

The rames of e companies in which PAC 3 holds 3 dirscleship are 83 lolowe
Name of the Coenpanies Designafian | Mo ofShares | Percentage | Lisfing Status
Halding (%}

Elix Solar Technology Limied Directar 1,000,000 10005 Unlisted
Cwis: Solar Eneegy Linited Direciw 260 001% Ligtesd
Crrixc E-Mobiity Limitmd Dinaihor i 333% Unlighed
Sarda Prolens Limited Direckor a [l ] Ligtend
Memusgats Ventures Limied Diractor ki 0:10% \Unksis
Caplian Enéngy Privale Limiled Direchor 5,000 S0.00% Unlisled
Crix-Tech Services Priale Limited Dirgchor 5,000 S0.00% Unlisied
hgsgenie Solar Manwachoing Private Limited | Direcie 100 001% Unlisted

Uder Pars 5-BACKGROUND OF THE SELLIMG COMPANY LE. NEXGENIX SOLAR MANUFACTURING PRIVATE
LIMITED [FORMERLY KNOUWH AS ONIX TECH RENEWABLE PRIVETE LIMITED) (" NSMPL | “SELLING COMPANY'}
- Iolmwing parmgraph Fas been updated at para 5.4 of the LOF:

The shansfokding patiern of Seling Compary a3 on the date of this LOF is a3 foliows

Sr. | Mame of the Sharehokders Mo.of Shares | Percandage (%) of
M. | Shareholders Catagory hikl shares hald
i Cnix Reneswabie Limfed PFromuoter 55,59, 500 100004
2 Khilon St Momiral Shancholder 100 00
Total | 50,00,000 A00,00%

* Khilan Savallya k5 a romiral shanehalder holding 100 equity shares representing 0.01% of e total sharshalding In
BISMPL on his own sccounl. He 8 acting as an independent shassnolder acling on hig o,

Urider Para 6 BACKGROUND OF THE TARGET COMPANY - ONIX SOLAR EMERISY LIMITED (FORMERLY KMOWH
A5 ABC GAS {INTERNATIINAL) LIMITED)- folowing paragraph has besn updated al paea 6.4 of the LOF:

6.4 The entim issued, sutsoibed, padd up and walivg equity capital of the Tangel Company & lsted at BSE Limiled "BRE"]

428

6.8

{Scrip Codig: 513119 and Sorip id: OMIXSOLAR). The 15IN of Equity Shares of Target Company is INE1TIMITME. As on
tha date of this LOF, e shares of the compary have been removed from the Enfanped Surveilance Mezsum (ESM|
framawork, in accondance with BSE quidelines. [Souwce: www heaindia com)

Unider Pars 6 ‘BACKGROUMD OF THE TARGET COMBANY - ONIX SOLAR EMERGY LIMITED [FORMERLY KNOWH
A5 ABC GAS [INTERNATIONAL) LIMITEDT- folowing pamgraph has been updated al parm 6.8 of the LOF:

The Share Capital af the Target Company is a3 follows:

5 Pré - Praferential Alloimsesd | *Post - Prelerenlial Allolment
hauedmg:;:;:::::t: o of Mo of Shares | | % of Shares | |No. of Shares || % of Shanes |
Vioting Rights | Woling Rights | Voting Rights | Voting Rights
Fuly Paid-up Equity Shams 1980000 100,00 25,83, 1000
Fartly Faid-up Equily Shares .
Total Pad-up Equity Shans 1980000 100.00 262.91.710 10000
Tetal Voling Rights in #w Tangal Company 1980000 100,00 2EL93, T 10000

* BSE tas granfed ¥ “ogrnople” approvel on Seplember 30, 2025 Alodmen! of shares is paoding as o e dale of this LOF

4.2%

6.1

4.0

431

4.33

Undar Para 6. BACKGROUND OF THE TARGET COMPANY - ONIX S0LAR EMERGY LIMITED [FORMERLY KNDWH

A5 ABC GAS [INTERNATIONAL) LINETEDY- folowing paragraph has been added ot para 611 of the LIOF:

Tangel Comparny has confirmed that rerher the Company nor it promoters of direclons ane calegonzed as 8 willul delaulisr

in terms of Reguiaten 2(1)(ze) of e SEBI (SAST] Reguiations, 2011 or fughive economic offender under Section 12 of

the Fugithve Economic Offenders Act, 2018

Urefier Parat . BACKGROUND OF THE TARGET COMPRANY - QNI SOLAR EMERGY LIMITED [FORMERLY KNOAWM

A5 NBC GAS (INTERNATIONAL) LIRITED). Fflowing nole has been added in jsiea 614 of the LOF

* Theva a mo changes in the campostion of the Bcand of Dvactors of Tavget Company snce e fng of tfe Dmft Later

of offlr o Jung 25, 2025, &V oala.

Urder Para 6 'BACKGROUND OF THE TARGET COMPANY - ONLY SCLAR ENERGY LIMITED [FORMERLY KMOWH

A5 ABC GAS (INTERNATIONAL) LIMITED]- fcliowing table has been amended and disciosure is added after such tabie

in para .17 of the LOF:
Other Financial Daga
Dividand (]
Eamings Per Shara ) % T34
Feelurin i Nal worth %) "0 B 5.30%
Bogk Valug Per Share {T) ** P mnam

“EFE = Proft after tax / number of cufsantding Equily Shams o the chose of & yman panind

““Refum on et Wormm = Proft £ Net Worth,

“"Book Valkve per Share = Nal Wortft /Mo, of Egay Shars.

# Prodfl after Excepfional tewms and lax

Source: Auobled fmancial sialemeniz.

“The Aucluabons i income and Prafl Aller Tax (PAT] oer e st thies esncal yéars ane primariy allitulabie fa he

presenee of eaceplioral fems in FY 2023 and FY 2024, and & change in Fe nalue of business eperations in FY 2025,

During the FY 2023 and FY 2024, the Comgany repored positee PAT desspilr minimal gperating inpome. This was primarly

dum I non-mcuming excsplional inceme parficulary from the sake of ved sssels. These gans significandy conirbuted 1o

tha rat profit in $hose fnancial yesrs daspile negalim profit befor tax

[Dring FY 205, the Company commencad ¥ading operations in solar calls and modules, leading bo 8 substantisl ncrasse

in revenua from operations leading bo incmease in PAT for FY 2025, The PAT relects the actual opematng perfommance of

fhe business during the year, wilhout any one-ime of extracndinary income &3 compared to FY 2023 and FY 2024

Urifier Pars G BACKGROUND OF THE TARGET COMPANY - ONIX S0LAR ENERGY LIMITED [FORMERLY KNOWH

A5 ABC GAS (INTERNATKINAL) LIMITED]- todlwing ks he pre and past offer shanehoking patem of the Targe! Comgany

i& updaled i para 6.18 of T LOF:

N-Mar25
0%

3-Mar-24
0%
106

3-Mar-23
0%
1056
55.71%
1855

(1) Promarer and Promoder Group

Ehares / voting rigihls
agrend b be asguired | sights fo be
parsuant fo stodment | sccpuired ko open
under Pred 3suwe which offer assuming
triggered fre 3EB  |full scceptances]
[EAST)
Regulaions, 2011

1]

Shares (veling | Sharehoioing /
walitg rights after
the acguisition
and offer
(esaiming full

acesptance)

Sheraholdng/
valimg rights
prior o dhe
spprediient S

sciuisiliarn and
thie Oiffer

Shareholders”
Catagary

(] JA]+ (8] + &) = o)

We. [ %3

Mg, Na, | (@

&) Parlies it e sgreamnenf - - - - - - - -
&) PromuleePromafer groug olher - - - - - - - -

fhian faf abowy

i) Wi Shomwsls - - - - B e s =

by Manisha Asfiish Goenks - - - - - - (=} ir

b Wealam Shamnal - - - - - - = =

) Shysmalprasad Shomwsia - - - - - - - -

b5 Shyamalprassg Shoewsin HUF - - - i il = T &

b Ssfish Shorewals HUF - - - - - - - -
b7} Mshy Shorwal - - - - - - - -

b} Roht Shorewals - - o | e - = - -

b Rabl Shorewals HUF - - - - = = e i

Swh Total (1) - - - | = = - - =




§FaR, f3. qp AfFala, 03y

v waréin )

AS ABC GAS [INTERMATIOMAL) LRITED)- Rullowing detais of delaged complisres in Hing [he netesssry discdosures in
arcomdarce with the povisions of Chapher W of e SERI [SA5T) Regulafions by fw Promoler and Promater Group of the
Target Cornpany ane updated al para 6.24 of e LOF

6.24 As pef the nformaion and documenls made avalable to us, e Prosmoler and Promuoler Group of the Targel Compgsany s
dedayed In fling the necessary dadosures in accondance with the provisions of Crapler W of e SEBI (SAST) Reguiation,
detals of which are a8 under:

Sharehalting’ | Shares/voting righls | Sheves (veling |  Sharebolding /
voling rights | ageeed to be soquired | rights fobe | weding rights after
prior o the piarsuant fo siedment |scquired io openl  the acquisition
, aqpreaient uncler Prel lsswe | offer [assuming and offer
Starehoiders acuuisition and | which tiggared the |ful scceptances]  (atsunaing full
Catogory the Offar SEBI (SAST) plance)
Regulations, 2011
{4l L] i) 1A+ jB) + ic) =Dy
No. | %2 Ho. 2 No. | %3 No. {2
{3) Acquirar and the PACs
a) Acqurer - Qi Renawshle Limien' | 282647 | W20% | 12513865 | TAA0% |T50668 | Ga4dd | PONMERR S0TTR
b PAC 7. Divyust Salkpe 39,400 | 1.99% - = - -~ | 400 [ 0ve%
o) PAC 2 Phush Savalia 20T | 150N == - - = | BTN | 0raH
d) PAC 3- Khiian Savalra 260 | 001% - - - - | 80 | ooory
Sub Tolal [2) 152002 | 1700 | 1BS118BF | TIAMG [1627095 | B4 ir_?.l]-ﬂ.l!ﬂ.i 102
{4] Parties to agrosment offier than o - = - - - - -
(1] & {2 above
[4|Pubke Sharahoidars
(e offver than mentoned sbove)
a) Fis ¢ MEs / Fits 7 BankaMWEPF - - a ax a a - =
) Others TR BT | ATORARS | MRS (TRTEM |GenD 05 | 10
Grand Total [+ 2 3+4) 10,00,000 10000% | 2339arm0 | sare | o | oo [2smeari tonok
Notes:

1) Calculsted on the total Existing Vioting sheve Capilal of Tangel Comgany,

2 Calculated on the lotsl Emenging Yoling shane Capital of Tamed Comparmy

4 33UndarPara §. BACKGROUND OF THE TARGET COMPANY - ORaX S0LAR ENERGY LIMTED (FORMERLY KHOWM A5
ABC GAS (NTERMNATIOMAL} UMITEDY- follwing paragraph has bean addad al para .20 of the LOF:

£.30The number of Sharsholdars in Onix Solar Enengy Limited in public categury k8 7,031 83 on Ochober 03, 3025, (Caloulated
as per the ates] Benposs dala avsilable wilh the compary).

4.3 Under Para 6, BACKGROUND OF THE TARGET COMPAMNY - ORIX S0LAR ENERGY LIMTED [FORMERLY KHNOWMN A
ABC GAZ [INTERNATEOMAL) LIMITED)- the dalale of the compliarce oficer of the Targel ecompany ane updsted al para
.22 of e LOF:

E.22Dstalls of Compliancs Officer of tha Targst Company:

Levesh Gugla

Qnix Sodar Enemy Limied

A I, Rusitorpes Cenlral park, Chakala, Andhed East Mumbs, Maharashira, 400068
Tel Ma: +31 6338123891

E-mal 10: onix solarerergyimibed Sgnmil cam

4. 35Under Para 6, BACKGROUND OF THE TARGET COMPAMNY - ORIX 30LAR ENERGY LIMTED [FORMERLY KNCWH AS
ARG GAS INTERMATIINAL) LIMITEDT- follwang instances of non-complianceddalayed compliance an updaled at para
6.2 of the LOF:

£.23A5 par the Imomation recaived from tha Target company and from the Watchout Imvestons wabsite. thers have been nstances
of Hon-Complanceiddayed Compliance by Tangel Company agairs] which regulslony acion has been nilaled by the slock
exchangs during the Lt eghl Financial years under SEB! [LODR) Regulatiors as detaled below

Sr | Compelent | Regulatory Regulatary Penalties | Dade of Order | Further
Mo | Autherity | Charges Aclions dewelopmants
1 |BSE | Did Mot Appeing Company Imgosed Fing | Rs 365800 39-Dec-202d | Mot Appearing
| Sacretary andior Comgliance Tha List For The:
| Cfficer For Tha Cuartar Charter Ended
| Ended 31-Dec-2023 JMar-2024
i B2E | Defary I Subigzion 01 Imgessd Fine | Fs, 52000/ | 30-3ap-2000 | Mol Appearing In The
| Financidl Feauls Viotsting List Fer The Ciuarter
Fteguhlh:n‘ 33 0f Sen (LODR) Ended 31-Dec-2020
| Regukalions, 2015 For The
| CI.L!rI:r Ended :-E-;up ZIJII
3 | BEE l.'.'lrl Nul Submit andor Securities - 16=fumg=20F2 | Mot Applicabia
| Bubmil Incomedt Zhifled To
| Sharahalding Pattam THETMTITS
| Grogp
4 |BSE | B4d Mo Submi andior Sacuriiies - 15-Mov-2022 | Mot Applicable
| Subemit Incomact Shified To
| Sharehadirg Pallem TETMTITS
Group From
22-New-2022

Soume: Wiatchout Imm sior hitps: fwww satchoufnvesiors. comi)

Further. tha Marager  the Cpan Offer has camied cul indeperdant due diigence. including varification of the disclsures mads
by the Tamet Gompany, filings with the stock exchangs, and oiher pullichy available informaton. Basad on such dus diigancs,
e Marager fo the Open Offer confirrs that the instances of non-compliance and peraltiss imposed have bean adequataly
dischoged harein

Folrwing are the nstarnces of Mon-Compliancetdelayed complance: under SEB! LOOR Requialions agains| which regulslony
action may be inlisted by the shock sxcharge against the Tangel Compdny.

Srie. | Regulatien Mo, Particulars of filling
1 Regdation 333} - Submission of Firanga Year | Remarks
Fingrcial Fesuils 201718 Delzyed in Compilance for Cuarter snded Seplembar
AT by 1 day
201820 Dty in Complisros for Cuarer and Yiar énded
Maich 2020 by 15 diys
2 Reguaton 341y Anmal Repod Franda Year | Remarks
201920 Dreleryed i Compiance by 2 days
20021 Mol Cumplied
3 Reguiztion £43)-Susmission of Firancial Year | Remarks
E’f‘:h"!;?::m* tor Soc 2018-20 Detaryesd in Complanee by ugos 1 ey
L 2024-25 Dreleryed in Complance by upto 2 days
4 Reguation 473} Newspaper Firandal Year | Remarks
Ardvericament A48 40 2 | Detads regandng compliance has not been made
(12425 availsble by e Targel Company,
5 Reguaton 244, - Secratadal Firandal Year Reitarke
Compliance report 209718 o 2018-18 and 3020-21 lo 202425 | Mol Apglicabis®
201920 Nt Apphcabie:

Furdhey, Mg ave o gl aclions pgans Mo promoiersidecias of the Terpef Compay oder SEB1 [LODA) Requladinns
ikl

* BEB may take sppropriste sciivn sgainst e Promalers of fre Targe! Company in terma of SEBI[LODR] Reguiatons
205 and provisions of SEBI Act for any nen-compliance of SEBI (LODR) Regwlatons 35

436 Under Para 6. BACKGROUND OF THE TARGET COMPANY - DN SOLAR ENERGY LIMITED (FORMERLY ENOWN

Terget Comgsany, Allematively, in case of non-seceipt of o Lemer of Ofer, shanehalkders hokdng he Equity Shares may
pardicipeiln in the Oer By providing their soplicarfion in plain paper in writing signed by all sharcholdens), staiing mme,
address, numbar of shares hebd. clent 10 number, DF name, DF I number, rumber of shanes tendered and ofher redavanl
documants, Such Public Sharsnolders have bo ansure that thair onfer is entered in the electon; platform in be mada
avaiabie by Stock Exchanges before the closues of e Offer. For further information, kindly refer 1o e Pamgraph 024 tited
i1 ‘Procedune for lenduring Equily Shanes in cise of ron-nceip] of the Leler of Oe” on page 30 of the Lefer of Offer

S, Fl.eﬁulu'l.lun.' Financlal [DweDate for | Achusl date | Delay, ifany | Stalus of Remarks! E.  Stetus of Sastutery and Other Approvale:
Mo, Sul ; Year compllance (ol (in Mo of days| | compllance Obsenvatians A on th date of this Letier of Qffer, here am ng stahulory or ofher approvabs requined for implementing te Offer exceg a5
Ragulation as menticned, compliance with mentioned in the Lefer of Cffer, Far further informration, kndly refir to the Paragraph 0.4 tided a5 Saluory Aporoeads and
:_f::ll';ﬁm Eﬁ;ﬂmm conatios of the OFer at page 44 of Latier of Orfiar,
. - . o F. Procedure for Acceptance and Setflerment of Offer-
i o, G186 | Duebals it als nat | Ditails not HITE Purthise i
& ﬁ:'_a;&~ E,Tili :hle' Maﬁ;:‘l‘rr E?;'.,L,_; h;:'é..:m:‘, Eh;ns The Open Cfar wil ba implementad by the Acquirer theough Stock Exchange mechanisn made avalable by BSE Limited in
Promaer Groug the form of sepasate window [Asuisifon Window!| as peovided under the SEBI (SAST) Requiations, SEBI cireular bearing
= r Ty P - T feference mumber CIRMCFOPOLICY CELLN /A0S dated 13 Apel 2015, & amendsd ead dong with SEEI Circdar CFDV
ol I e Cofiwce; | puwkPuel,  (SCCERISLICH i ouseke 16 ol o S o oria sy SERM EEPORCR
Group IRIF I 10 dabed August 13 2021 tesued by LAz per | Circular bearng number IH L . Ul I
e . HEFUES dabed August 13, 2021, & len shall be marked againal the shares of the granehaiders paricpating in the tender
1] i) A e | E-H-2003 | i ] of afters, Upon Trisation of the srfifement, only accemed ouanily of shares shal be debiled from the demal 2ocourt of Fe
- o | Lomplance LIl sharcholders. The fen marked againsd unaccepied shares shall be released. The defailed procedure for fendering and
4. | 282 R4 (102023 |ERT-E0EE |15 Crelaped e of Shares by wiettlemant of shares under the rewtsed mechansm i spacifed under the Paragrgh 4 tifed a5 Frocsdws for Accenlanne
Complanes P&fmtﬂr & Fromaier and Seftlement of Me Offar’ an page 45 of the Letter of Ofier,
G, Revsed Schedule of Sctivilies:
g oy 3 TR oy -
5| My A3 22023 [ERn-023 |0 Efﬂﬁnm g:;r;rlﬁn;'ﬁ by Major Activities Behedula (1) Revised Schadule (1]
Group Diafe: of Puslic Anncyniement ‘Wedrnsday, June 19, 2025 | Wednesday, June 11, 225
& ) m2A-24 | I6-11-2023 FE11-2023 |02 Doeliryed S ol Shares by Dt of Pubdication of Detailed Puble Slstement in the Wadnesday, June 15, 2025 | Wednesday, Juna tH, F1125
Complancet Promoler & Promaler WP
8 Geoup Fiing of Craft Latier of Offr with SEBI Wednasday, June 25, 2025 | Wadnesday, June 25, 2025
| E%E 0Ra-E5 | 06204 | 130620 (01 ﬂ'ﬂlﬁ";m E?Gl:rglt;;h;'% by Lagl Cate fof 8 public evicuncement ko compeling offests) (53] Wednesday, July 08 2035 | Wesneaday, Juy 09, 2025
voluntarity Group Last date for mcaipt of commants. from SEBI on Drakt Letter] Wednesday, July 16, 2025 | Wednesday, Ociober 01
frough dalayed o Offer (in the event SEEI has nol sought darficabons or o
. T T - adtisonal inforeralion from the Manager Lo the Open Ofer)
| 2%z M024-F | 132062004 1HE-2024 (01 Complance Sae of Shares - —
was underaken | Promoter & 57;".:;.-,@, Idaniiind Diataid) Friday, July 15, 2025 Monday, Ccinber D6, 2025
waleniarity Group Diete by which Leter of Otffer will b= dispaiched 1o the Publis  Friday, July 25, 2005 Mondery, Oelober 13, 2025
| | Tough detayed Shanholders whose mame igpeirs on e megister of
] W) 02475 | 1206-2004 TR062024 | Complnps S of Shires by members on e |dentifed Dale
ﬁfnﬁﬁﬂmﬂ mrﬂ;mf & Fromates Lasi dae by wlich e Committes of Independent Direciors Tuesdyy, July 29, Wedngsday,
) i conelifuted by P BODS of the Tagel Carrpany ie mauind Jo 2025 Dekber 15, 2025
e TPt b though delsryed au;tgw :s;&gumndam to the Patlic Shamhalders for
"Dtz of compiance with regulatons hes not Tae ava 8. Tis Cpen Offar
# The transachion was infialy repored bo the Steck Exchange on 28th Mavember, 223 Howes bassd on query recetved fom Lt date for upwand rovision of fhe Offer Price andlor Thursday, July 31, 2025 | Friday, Ociober 17, 2005
BSE, the revised disckawrs was submitied on 10th January, 2024, Offer Size

{BDetzils with respect fo compliznos with reguladon 30 (2) and 31{4] of SEBI [3AST| RegqulsGons has nol baen made avaiabie o
s

SER| may initiate

fale aclion sgainsl the Promeder sad Promaler Graup for non-complismnes with provisions af
chapder v of SEBI

| Ragulstians, 2011, wheraver roguied,

4.37  Under Para 7.1- JUSTIFICATION OF OFFER PRICE™- following detais of marked price of e shares of the Tanget compary
am added at Wm i1 Hvrlha LOF;

lague of adwerisement annauncing (he schedue of
acliviies for Dpen Ofer in nemspapers
Date of commencement of tendenng perod
{C¥er Opening Dale”)
Dl of Cinging of tendening pericd
{Urfar Closing Dale™)

Trursday, July 31, 2025 | Frday, Ocicber 17, 2025

Frday, August 01, 025 Mondey, Cctober 20, 2025

Thorsday. fugust 14, 2005 | Tuesday, Mowember 04, 2025

718 Dalals e L g e Drade of communicaing the njection | acceplance and Monday, Wedne sy,

Muualpﬁ:e s Date Closing Market price an BSE compkion of payment of corsicemtion or retum of September 0, 2025 Wovember 15, 2005
Public Announcemenl 11062025 315 Equiy Shares In the Public Shareholdess of e
Thee Sy aler Publiz Annduncéiment 12.06 2025 0615 Tanpel Compary
Detailed Public Stalesmenl 18.08.2085 | 325 Post Offer Advertisament Tussday, Wednasdarg

' Dral Lubier of Cffer mohaEs | 65,60 Segtember 05, X2 Hovember 25, 2085
e diry price o e dite of Leller of Ciffer 09025 | FTERT] Pust Offer Report Tunsdyy, Wednesdy

T W b o : Sihria O 20 TNSIRE 5, <l

4.333 “Ug:;rﬂar -'-"araDEF.-I- STATUTORY AMD OTHER APPROVALS' following paragraphs has been updated al pers 8.4.1 2nd para

the LOF;

841 Asonthe date of ths Letter of Cffier, there ane no statulory or other approvals required tn complete thae underyng farsaction
ami the Qpen Offer. However, i any stafistory or ofer approvals ane requieed or benome apglicabiy pior o comgleion of the
Offer, s Offier would be suliect o the reospt of such stahdory o obher approvals and e Soguines andior P&Cs shall make
T recessany applcations for sach approvals.

BA3 Ason e date of Fe Letier of aller, no approval is requived from any bank | finandal inslituiorss for e purpose of this Offe:

4,39 Under Pasa 11- 'DOCUMENTS FOR INSPECTION™ lolicwing points has been addediupdaled in the LOF:

9. Copy of Financials of the Seling Company for the fnancial year ended March 11, 2005, March 31, 2024 and Maech 31, 2023,

1. Copy of Letter from ICICI Bank Limited confirming the cpening of the Escrmw account and te amount kepl in e Escrow
Acpount

13, Copies of the Public Announcement dated Juna 11, 2025, publshed copy of the Detaled Pubic Stassmant. which sppeared
i the Mewspapess on June 18, 2035, iskue spening PA dated snd comgendus b DES daled Oclaber 16, 2025,

17, Copy of the Vialuaion Raport dabad June 11, 2025 sssumd by Registanad Vahsar Marish Saninsh Buchasia (1BE] Regisiration
Mo IBEVRVIDARZ0ST2235)

18, Observalion leffer bearing referpnoe numbier SEBIHCUCF DVCFD-RAC-DCAXNPICWIR 125726012 daled Ociober 01, 205
received borm SEE| in temes of Regulaton 1604) of the SEBI (3AST| Regulaliors.

19, Leter daled Seplember 30, 2025, fom fhe BSE Limited, granding the In-principhe” approval ynder Regulation 28(1) of SEBI
{Lising Oibtigations and Disclosure Regquirements), Reguiations, 2015,

fi, Plassa note that & copy of the Letier of Ofler is &l so available and accassible on the wabsites of SEBI al www sebi gowin, the
Targe! Company & wasonissslanen oom, he Regstar b the Ofer o woshyinerts com, the Mansger o be Offer al
warngrowhouseweaalt cor, and B3E Lisniled &t www. baeindia com, from which the Public Shareholders can downloadiprnd
T same.

0. lnstructions for Public Sharehaldars:

a. In Case of Equity Shares are held in the Dematerisfized Form:
The Pubkc Shareholdars wha are hokding Ecuity Shares in eleciionicidematerislized foms and who degie b lender el
Equity Srares in fhis Offer would shal approach thelr regpecive Mir% troker indcating b Feir salkng broker foe detals of
Equity Shares thal such public shamsholdar intends 1o tender in this (fier. Public Shareholdars should tender thelr Bquity
Shares befiore markst hours close on the last day of the enderng period. For Furher information, kndly refer to paragraph
9.22 fifed as "Procedure for lendening the Equity Shares hed in [?cma'.cﬁaimd Fomy' on page 40 of the Letier of Offer,

b. In the case of Equity Shares hald in physical form:
g per i provisiorss of Regulations 40(1] of e SEBI (LODR] Regdaions and SEET: prss miksase diled 3 December 2090,
EBemairing referenie i, PR 452018, requests Tor innsfer of secuntes shal nol be processed unhess e securifes irs hdd R
demateaized form with & depasitory with afiact fram 1 Apil 2018, However, in accondance with he crcular issusd by SEBS
bearing reference number SEEFHOYCFVICMOUCIRPRA0AN 44 dated 31 July 2020, sharsholders hokding securites i
physical fomm ane allowed to lender shares in an open ofien. Such tendering shall be 8z per the provisions of the SEBI [SAST)
Requigions. Accordingly, Public Sharshaiders holdng Equity Shares in physical form as well are eligible to lender ther
Equity Shanes in this (Hier a5 per the provisiors; of the SEBI [S05T) Regulafiors, Public Shanghclders why ire holding Equity
Shires in physicl form and inkend by padicipate in the Offer wil be mguired o approach ther respectie Seling Broker along
with the complete sst ol documents for verlicalon procsdures i be camed oul, induding the (1) origingl share cartifcate(s],
4i) valid aham traraler fomnis), i.e. Form SH-d, duy Tlied and signed by Fie tansferors (12, by 8l registened shanehalier in
same order And &5 per the specimen sgnatunes registared with tha Targel Company] and duly wimessed al the appropnate
placa, {ii] sal-attested copy of the shareholder's PAM Card, |t Fom of Accepiance duly compleded and signed in accondance
with the msructions ontained thersin, by solaioint Publc Sharshplders whose name(s) appsars on e shane cerdificain(s)
in the same ander in which they hold Equity Stares, and i) aimy other nelevin dooaments such as power of atiomey, corporabs
aulhorizaion (nduding board resshulion/specimen signaiure), nolarzed copy of desih cedificats and sucssssion cerilicals
o grobated wil, if the origing sharehokder has decesded, &, & apolicable. For lurther informaton, kindky reder b the
Paragraph §.23 ttled a5 'Procecurs for lendanng Equiy Shares heid in Frysical Fomm on page 48 ol the Letier of Cifier,

. Procadure for tendening the Shares in cese of non-receipt of the Letier of Offer:
Public Sharsholders whao have acqu ired Bquity Shases but whoss namea do not appear in the records of Depoafones on the
kantified Crabs, or unnagisiered pwmers or those who have acquined Equity Shares after the Idemified Date. or thoss who
Fave nol received The Leter of Offer, may also participale in this Offer. In case of noneceipt of the Laetier of Cfier, such Public
Shareholders of he Taroel Compary mary downkoad (he same rom the SEBI wetsie fwwwsebi,goin] of o260 8 copy of
o 2ame o e Regisirar I the Cifer an peoviding suilsble documentary evidence of haiding of e Equity Shaves of the

{1} The oniginal actiadie of sctvibes was wndkalhe (prepased on the bass of Lmelnes paaded uodar the SEAT (BA5T)
Reguialbans] and was subijgc! Jo recaigd of slefulany raguialay appaovsis. T cladl, Me scliaog fef owl sbawe may be
completead’ prior fo Mel comesponiog dafes suliec! lo compkance with he SEAI SAST) Requistions

{21 There la no compeding affer o ihe offar

{3 Actval oxe of recalnt of SEST Obsavvations on the DLOF,

[y Maniien Dt i oy for e porpedes of delaomining fe Astes of dhe Shoetolders as o soch dafe jo wha ihe Laller
of Offar wouwhd e sant, ﬂ 15 ciad that a¥ the Pubic Bhamsholdars fragislened or wrequitamad] of squity shams of e Taged
Gompany (excsnl e Acquiss, PACS, suming Pramatens) of the Tampet Compary; Seling Company, bl shamholders
Wi have besn izsued souly shams o prefersndal (saue and any person deamed o be suling i concer with them, pusuan!
T ang i comopdancs wift Me prowsinng of reguiation T of the SEB! [SAST) Regwabong, 2071] sro aiplve i paticioais
1 the affer amdme before the clasus of e Tendenmg Peiod)

H. Docwments for imspection:

Thi copies of e domests Ixted under Parsgraph 11 Hled s Documenls b Inspeclion’ on pags 55 of e Leller ef Qe
will be anaslable for inspeciion at the principsl place of business of e Manager to the Cffer, Grow House Waalth Managament
Private Limited, located &t Gth Floor, A-606, Privicn, BH. |scon Temple, Ambi-Bopsl Rosd, 5.6, Highway Ahmedabad-
380054 on any working day bebwessn 1000 am, (ndisn Standsrd Time] and 500 pm, {Indan Stndasd Time) during e
Terdifig Perod commencing om Monday, Colober 20, 2025 1o Tuesdsy, Novernber 04, 2025 Furfer, in ight of SEBI
Circular SEBESHOMFDIDCRCRPAIENT I dated Joby 27, 2000, read with SEBI Gircular SEBNCIRICFINDCRICIRPY
NIANES dated May 14, 200, coples of the following documents will be avallable Jor inspection b the Publc Shareholias
ghectronizaly during e Tendeing Pesed. The Publc Srarhoiders inlerealed i inpest airy of Ihe Sllowing dosuments can
send an emal from Feir egislensd emailbids (nchding shensholdng details and authorly leter in the evenl fe Publc
Srarchoider is a copomle body| with a subjedt ine [Theauments for Inspedion - OWICEOLAR Qpen Offer’], 1o the Marager
o e Oipen Offer &t Bkeovenfgrowhousewssl hcom and upon recesipt and processing of the received request. acoess can
be providest B e respecive Public Shansholders for elecironic inspecion of documents

I, Tha Acquirer and PACS accapl full mspans ity for the infermation contained in this Pre-ffer Advertisement cum Comgandum
1o the Public Anrcuncament, Detailed Puslic Staleman and Drafl Letter of Offer (other than such information as has bean
nibeained dom public sounces or provitied by or relating %0 and confirmed by the Taegst Company) and undertske tat they
are dmarg of e will comply wilh [hisr obligatiors under the SEB1 [BAST) Regulations in respec! of he Open Offer The
Acquener and PACS will be severally and jindy responsitle for ensurng compliance with the SEBI (SAST) Regulatons. The
persons signing this Pra-Cefar Advertisament oum Comigendum to the Publc Announcemant, Detsied Putlic Slasment and
Dirafl Leer of Offar on behalf of tha Acquirer have bean duly and lagally authorzed to sign this Letes of Crier,

J.  This Pre-Ofier fudverisement cym Comigendum o the Public Announcement, Detailed Pubiic Stalement and Draft Leter of
Cifer wil also ba aecessble on e websiles of SEEMs wetsbe accesable ai www Bsbigown, BSE's websils acoassitie af
ww, bsandacom, Managers websie aocessinle 8t www growhousewealih com, snd Regsirar's websile accessible at
wrw. Shyiinerta com.

Issued by the Manager to the Offar on bahalf of the Acquirer and PAC's
Grow House Wealth Ma L Private Limited
(GIN; LBTI00GI2NZEPTC a3
A5, Privilon, BHL I5con Templa, Ambi-Bopal Road, 5.6, Highway, Ahmedabad-380054, Gujarat, Inda
WERLTH Tel: +81 TH35I 33132 / +01-79-35333632
et acE ey E-dil: tReduenS owh ol sswealth com
Wabalbe: www growhousswealth.com
Gontact Persan: by, Hil Shan

SEBI Reg. Moo INMODOO 13262

Validity: Permanant
FOR AND ON BEHALF OF THE ACQUIRER AND THE PACs:
Sl L8
Nikhil Zavaliya Dieyesh Srealya
Direciar P
Orix Renswable Limile:
Sdi- Sl
Pryush Savaliya Khilsn Savaliya
PAC 2 MC 3
Plate: Ahmedabad

Data: Octcber 17, 2006

CORRIGENDUM TO THE LETTER OF OFFER AND PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND
DRAFT LETTER OF OFFER TO THE PUBLIC SHAREHOLDERS OF

ONIX SOLAR ENERGY LIMITED

Cnrpﬂrate Identification Number (CIN):

Registered Office: A

Tel No: +

THIZ CORRIGEMDUM TO LETTER OF OFFER AND PRE-ISSUE ADYERTISEMENT CUM CORRIGENDUM TO PLELIC

ANNOLMCEMENT. DETALED PUBLIC STATEMENT AND DRAFT LETTER OF QFFER 15 IS5UED BY GROW HOLSE 'WEALTH

MANAGEMENT PRIVATE UMITED, THE MAMAGER TO THE OFFER, ON BEHALF OF MIS ONLY RENEWABLE LIMITED

(ACQINRER), DIVYESH MANSUKHEHAI SAMALITA (PAC 1), PIYUSH MANSURHEHAI SAWLITA (PAC 2} AND KHILAN

HARESHEHAI SHMLIVE [PAC ) (HEREMAFTER COLLECTWVELY REFERRED TO A5 THE "P&Cs"), FOR ACOLESITION OF UP

TO 182765 SHARES, REPREEENTING 7.94% OF THE EMERGING "OTING EHARE CAPTAL OF QNI SOLAR EMERGY

LIMITED, AT AN QFFER PRICE OF ¥ Hid - PER OFFER SHARE, PAYAELE N CASH. TO THE FUBLIC SHAREHOLDERS OF

THE TARGET COMPANY, IN ACCORDWMKCE WITH THE PROVISIONS OF SEBI (SA5T) REGULATIONS [CORRIGENDLM T

THE LETTER OF OFFER AND FRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOLUMCEMENT.

DETALED PUBLIC STATEMENT &ND DRAFT LETTER OF OFFER

This Comigendum o B Letter of Offer & lo be read in conjunclion with the:

&) Publc Announcement dated Wedneadsy, Jne 11, 2025 |Public Announcement’),

by Detailed Public Statemant dated Wedrasday, Jung 18, 2025, in connection with this Oier, pubbshed on beall of the Acquinar
and PACE on Walnesdey. June 18, 2025, in Financial Expreds (Engliah daiy) (A1 iradia Edition|, Jara®a (Hindi daily) (A1 nda
Edilicn| and Mumbai Lakshacwaen {Marathi daily] (Mumbai Edition) {Newspapars'| (Tietsikd Pubbc Stalemant],

¢} Drifl Leter of Ofer dided ‘Widnesday, Jure 25, 2025 filed and submited wilh SE B purssint to Fe provisions of Regdation 16
(1) of the SEBI (S45T) Reguiations {Diraht Letter of (ffar

di  Leter of Cffer daled Friday, Octuber 10, 2006, along with the Form of Aoceptance-cum-Ackrowledgement {Letier of Offer’),

&l Recommendations of e Indesendent Direcions of the Tangel Company which wees apmoved on Tussday, Oclober 14, 2125,
and published in fre Newspapers on ‘Wednesday, Ociober 15, 2086 [Rrecommendations of the Independent Directors of the
Targed Canpany’)

i Pre-Offer Advertisament Cum Comgandum 1o the Putlic Announcement, Dataled Public Satement and Draft Lafier of Offer
dated Friday, Oolober 17, 2025, in conrecion with this Offer, publis head on befall of the Asquirer and FACS on Friday, Oclober
AT, 2025, nFinangial Exprass (Englishdaly | |A india Edition|, Janeatia (Hind dally) | Al indis Editien) andMumical Lakshadwesp
(Marathi daity} (Mumbai Edition| |TNerwspapers’) (ProCffer Adverisoment Cum Corigencum fo the Publo Announcemant
Dtalied Pubb Slatement and Dralt Laner of Offer)

Public Shareholders of the Target Company are requesied 1o mote the following material dewelopment eccumred

Capitalised lems used but nok defined in this Corgendum shal have the mesning assgrad o such temsin the Pa, DPS DLOF, LOF
andior Pre-0fer Adwerfisemenl Cum Comigendum io the Public Announcement, Detailed Pubic Stabement and Dral Leter of Offer.
1. Koy ChangesiUpdaies due bo sraberisl development after the dade of LOF:

Public Sharehokders am requested fo node the tollowing material updates o the LOF in refation to the Cpen Ofler;

1.4 Partinl Complation of Prederantial Allsiment;

This is in refarance o the proposed prelenential alictment a5 discdosad in e Leter of Ofar ("LOFT, The said preferential

alaimentwas approved by the Boand of Direclons of the Taﬁ el Company o June 11, 2025, and nhaen.enl} try the srareholders

of the: Company at ther maatng heid on July 11, 2025 The pmposed praferendal slotment, subject to applicable reguilony

approals, comprised the Esuance of an aggregale of 230,13 710 Jily paid-up equily shares of Fe Targel Compmny, as

dalaiked balow:

= 1,8510 586 souity shares propused fo be alofied fo the foouiee, for consideration other #Fan cash, in exchange for
0,59,800 equily shares ol Newgenix Solar Merufecturing Privee Limied formesly nown gs Onix Tech Reeneswabie
Priwitke Limitexd) at i price of T284% per share and

- A7EB25 equly ahares propossd o be Sllofied tor cah o imvestors belonging lo e public calegory al & grice of
Ti54)- par share (including & pramium of T2541- par shans)

The Compary recabed in-principle appeavsl from BSE for e sai preferentisl aloleent on Seplember 30, 2025

A3 per neguleiony reguirements, the Company wea abigated o complete the aloimen wilhin 15 days Tom the dale of receipt

cl ¥ in-prnciphs aperoval and the Stales of Praferendal Alniment is a5 under.
The Company has completed the alolmenl of 1,86,13,B85 equily shares |o the Aoquiner in accordanoe with e lerms ol
the progased prederential ssum

= The Compiny has nol procesded with the allofment of 47,92,825 fully paid-up equity shams for cash lo investors from the
public calegory within he prescribed Smeling. Acoordingly, no share have been alotied B publc imestin under fhis
companent of the prefenential Esus

1.2 The bollowing defniiors should be read in Fght of the updated isformaion afler e date of the LOF:

i Esislig Voding Share Caplal Emesging Virling Share Cagilsl - 204 59,855 [Twa Crone Four Lakh Nirely- Teree Thousand
Exghi Hyrdrad and Eighty-Freg| fully pad-up ety shames of the I'al;\a walyg Rs. 107 {Rupess Tan gniy) aach of the Tarcat
Cosmpany baing fe capial post alielment of 1,85,13,655 equily shares to the Actuirer on prefeenlisl basis.

ii. Eigihle Sharehalderss Public Sharetolders - ahall sean ol the sjuiy sharshekdens of the Tame! Compary who ae sigihie o
tender their Equity Shams in the Open Offer, pxoept the Anquime, Person acting in concert|s), existing Prommien(s) of the Tanget
Cafpaig, Seling Conpany, publc sharsholfers who have basn iagued squity Shaves i pralerenlial moe |preferenlial siue
a6 appoved by Board of Direcions of fre Tar%a‘ Company &t their Board Hmn-;u_hald onJune 11, 3125 and by the Mesbers &l
thesr resslieg Pedd e July 11, 2025 and is subjject lo regulslony apeecvale, of 1,55, 13 285 Bully paid up squity shares bo Anguice
for considerson other cash against the acquastion of 3,99.900 (Eighty Nne Lakn Hinety Mine Thousand Nire: Hundred)
pquity shares of Mexgenin Solar Manufacturing Privale Limited al Rs. 2645, The Company has mecpied thein-principhe approval
fir the eaid praferential isus from BSE on Seplember 30, 2025, Tre Company has alotied 1,85,13, BES shares to the Aoguiner
Company) ard any person deamisd o be acting in concer] wilh them, pursant in and in compliance wilh the provisions of
reguialion 7|6} of the SEEBI (3A3T) Regulaions, 2011

i Ofier! Cipeen Oilber Opiery Offer for aocuisibon of 1627 528" {Sideen Lakh Twenly Sewen Thaustnd Sic Hundrsd and Nisely
Esigh] Iuily paid Equity Shares of the tace vak ol £ 10 sach "Offar Shares™), representiog 7.04% [Seven Painl Nine Four
Percan) of the Emenging \aling Share Capial of the Target Company &t & price of ¥ 2841~ (Rupees Two Hundred and Sy
Four Only} par fully pakd up Equiy Share payasble in cach
A3 par Raguiaipn [ of the SEB! (SAST) Regwitions, 2011, e Offer Sizs, for the Cpan Ol under Fegoisions X1) and 4 of
e SEEJ (SAST) Reguatons, showd be for of fess! 26% (Twesty S Percent) of the Emarging Yovng Sham Capial of ma

Tarpet Company. Howerer, e Ofer Sie is resincied lo 16,37, 658 [Sitleen Lakh Twenty Seven Thoussnd Six Furmaned and
Minaty Bl Equiry Shares, daimy e Equiy Sheea fakt Dy e e Pubhc Sharahoddsn, rpresenting 7% (Saven Poid
Ming Four Fercant of the Emarging Yobng Share Capital of the Tared Company
b Ofer Sized Ofler Shares- 16,27, 522" (Sifean Lakh Twenly Sevon Thoueand S Hundred and Minety Eghlj fully pad Eguily
Shanes of tha 1ace vake of ¥ 104 each (Ofer Shares™). reprosaning T.94% (Seven Poinl Mine Four Percant) of the Ememging
Vting Shang Cagital of the Target Comgany,
“A5 pev Reqquiahion 7 of e SEGT(545T) Repuwiations, 2011, e Offer Size, for the Cpan Offer wnder Reguiations 3y7) and 4 of
Wb SEAI {SA5T) Rogwations, stoud &a for af faast 20% (Tunndy Sic Parcent] o the Emanging Wafng S Capifal of fie
Target Company. Howavar, e Ofer Sird 5 mesincied fo 16, 27 858 (Sizhosn Lakh Tweaty Seven Thogsasd' S Husared and
Minsty Bl Equdly Shares, daiy the Euiy Sheres fekf by the Eipble Pubbc Shashoidens, sypressniing 7% [Saver Pl
Mine Foor Feczant] of the Emarging Vibing Share Canital of the Taged Company
v Preferentisl ke -he preferendal dloiment of 1,55,1.3 385 shares to the Acguier for consideration aher then cash, insxchange
fior 88,268, B00 equity shates of Nexgeni Solar Manutsciuring Privale Limiled [fommedy Oinix Tech Renewabie Frivale Limilsd) at
Rs. 2841~ per shame, a5 Approver by Bosrd of Direcions of the Targat Compary on June 11, 2005, and by the Members at thelr
maeing hald on July 11, 2005;
Tra Company had received tha n-principle approval for the said praferential issus from BSE on Saplember 30, 2025 and has
aligtied staras on Oclobar 13, 2125
Clanfieation on Offer Size and Percesisge of Emenging Voting Share Capital:
i &5 herety clarfie and should be resd throughoul the Letter of Offer (LOF) that the Qpen Offer is for the acouishion of
16,27 G985 [Sixsean Lakh Twenly Seven Thousand Six Hundred and Ninaty Eight fuly paid-up Equity Shares of face walue of 7
10 [Incian Rupees Ten| mach representing T/94%. [Sewen Point Ninn Four Peztan] of the Emnming Woting Share Capital of e
Target Company al a p-'r.l: af 7 364 {indian Rupses Twe Hended and Sixty Four) per fully paidup Equity Srane {ihe “Cffar
Price”| payalile in cash pursuantio l‘n: Seduriles ard Exchange Boand of ndia | “utﬂlﬁ‘ui Aui slion of Bhases and Takeoviers)
Feguiabons, 2011 &2 aended from tme to Sme (SEE (SAST] Reulstions™)
A5 per Requlafion 7 of fie SEBT[SAST) Reguwalons, 2011, fe Ofter Sira. for the Opan Offer ander Reguwations 371) and 4 of
b FEBN [SAST) Reguisdiona, Showd be ko i beaed 26% (Twanly S Pq"‘al'gl of e Exisfing Yolng Sheve Candal of e Tamped
Company. However, e Cffar Size is restctad o 16,27 564 r‘.":r'esn Lakft Twenfy Soven sand Sir Hundred and Mingly
Eightt Equity Shares, being dhe Equity Sharss held by e Eligibia Publc Starhoiers, re.nﬂ‘-sa'\'-rq T.94% (Saven Point Nine
Four Percend) of e Emenging ¥oling Share Capital of e Targof Company.
1.4 Diagrammalic repraseniaion of e mansacion should be read a5 follows:
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15 The Shane Capitd of e Targel Compary should be read s follows:

: Pre « Preferential Allofmant Post « Prafarential Allotmant
e "‘T’:;E:ﬂ?’s"“ » Mo, of Shares [ | % of Shares | |No. of Shares || % of Shares
Waling Rights | Voling Rights | Voling Rights | Valing Rights
Fully Faidup Equity Shaes 18,80,000 100,00 25283 710 100.00
Parlly Paidup Eguity Shares - . . .
Tolal Paldup Equiey Sheres 19, 80.,000 100,00 2520 10000
Tulal Vating Righls in the Tamet Company 14,80,000 100,00 25293 710 100.00

18 The Pre ard Post Offer Shaneholding Patiem of e Tirget Compary should be read as folows:

Sheraholding’ | Sheves /voling rights | Shares /wvoling | Sharehofding /
valing rights | agreed io be scquired | rightstobe | woling rights after
prior o e puvirant o alotmenl | dcquired in open  the acqudifion

. et under Pref. fssue | affer (4sunting and affer
Shareholders acquisition and | which riggered the fuil {ssumming full
Calegory tha Offr SEBI SA8T) accoplances) | accephance)
Rugwlations, 211
4l i8) ic} () + (B + () =iD)
Mo i@ Mo, i3 Mo H# Mo, W3
(1) Promater and Promober Growg
|al Parbes fo e agradent = = = = - = s -
b PromoplerPromoler group olher - - - - - - - -
man (g ahosa
&) Wiy Shorewals - - - - - - - -
B3] Manisha Asfith Goerks - - - - - - - -
.':ﬂj festam Shamealh s = - - - an = -
bt} Shyamalpmssd Shomwsia - - - = - - S £,
b} Shynmainmsad Shomwaln HUF - - - - - - - -
E} S Sherdwals HLIF - o e o x il i -
| &7 Mashy Shopwah - - - = - - -
b8} Rohi Shorswala - - = — = 5 =3 5
6] Robt Shomwals HUF - - - - - - - -
| Sub Total {1} - = - - - - " =
(@) Acquirgr and ffe PACS
&) Acguarer - Onw Revenabie Limifed | 262047 | 14200 | 18612005 | M0 [MR27600| TR | 20404008 00 00
) FAC 1- Drvyesh Ssvaipa 39400 | 1.50% - - - - 0400 [ 015%
i} FAC 2- Piyush Savalya 29,700 | 1.50% - - = - 28700 | 014%
o) PAG 3 Khilas Savalya 280 | TR - = - - Fin AM%
Suh Total (3 15200 | 7w | 18513888 | o0 [WRaTeme| 7o [ 20400088 fono
| (3 Parthes to sgreament other han - - - - - - - -
1) & (2) sbove
[\Public Shareholders
(L clhar than menfoned abeve)
) Fls £ MFs £ Flls  BaokeWUERF = = = - - - s =
) Cibars 16,7808 | 2% - - 2T AR T e - -
| Grand Tolal [T+2+ 3+4) 13,00,000| 100.00% | 185138885 | 50.34% 000 | 000 |20403888 10000%
Motes:

1} Calrulsed on the Veling gare Cagilsl of Tangel Company pror o prefisrental issue
3} Caloulsied on e el Emeging Veling shane Cagilal of Tanyel Company.

Issund by the Manager to the Offar on behalf of the Acquirer and PAC'S
y Grow Housa Wealth Ma L Privata LimHed
(CIM: UETMOo0GI202 2PTE 13530)
A-G0E, Privilon, BiH. Iscon Temple, Ambli-Bopal Road, 5.6 Highway, Ahmedzbad- 330054, Gujaral, India
VERLTH Tal: +81 TA353 33132 { +01-79-35333682
HBRACEENT E-mail: takeovendy rowhousewealth com
Wabsite: www growhousereeaith. oom
Conkact Perzon: M. Hil Shah
SEB| Reg. Noc INMOODN 13262

Validity: Permanant
FOR AND ON BEMALF OF THE ACQUIRER AMD THE PACs:
Sdi- Sdk
Nikhil Savaliya Divyesh Sirvaliys
Dircior PaE 1
Orix Renewsble Limited
Sl Bl
Piyush Savalipa Khitan Savaliya
PALC 2 PAC S

Place: Ahmedabad
Date; Oricher 17, 025




